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PREFACE 
;_ . 

3 - The Brochure givés brief information about the. work:* done 

' by the following Committees of the Haryana Vidhan Sabha during 

E-' the year 1984-85 

2 1. Public Accounts Committes. 

& _ _ : * 
: 2, Committee -on Public Undertakings. 

' 3. Committee on Estimates - 7. - 

4. ‘Committes:on the Welfare of Scheduled 

धन Castes and Scheduled Tribes. L t 
पा ) - 

| . 5. Committes on Government Assurances. 

Y . है, Committee on Subordinate Legislation, 

) 7. Committee of Privileges. « 

8... Business Advisory Committee. | _ 

कूल 2 रिएप59 Committee. ’ ' P 

10, Library Committee. ~ 

11, Committee गा. Petitions. 

12. Rules Committee. पं 

रे 

_..._. एप्लहाणिएकारा : G.L. BATRA 
- The 7th June, 1985. - *+  Secretary. 
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ला 

"न PUBLIC. ACCOUNTS ‘COMMITTEE " - 
- 

1. The-Committee consisted of nine msmberg of the Haryana 
Vidhan Sabha who were elected on the 23rd M:?rrch 1984, by the 
Sabha from amongst its members according to the principle of pro- 
portional representation by means of single .transferable vote. Seth 

7 Ram. Dass Dhlamija, M.L.A., the member of the Committee’ was 
appoinfed by the Speaker to be the Chairman of the Committes एप 

. ; theé “29th -April, 1984 . . 

R
 

- 2. The Committeé held a total number of 66 meetings during the 
- period under review. The names of members and the number of 
पल meetings attended by each -णाह of them are’ shown in the following 

. -, table . 

: Sr.. . Name of Members - Nuomber of meetings 
No. . - न" ~attended 

' 1. ‘Seth Ram Dass. Dhamija © - 58 

¥ 2, Shri_Banarsi Dass Balmiki .~ 45 

. 3. Dr. Bhim Singh Dahiya .~ 53 7 

4. Shri Fateh Chand Vij - 6. . a 

" 75. "Shri Lachhman Singh Kamboj ~ 55 

रे, -Shri Lila Krishan b 24 

- _ 7. $hri Om Parkash Mahajan . 58 

< - - »*3, "Shliri: Roshan Lal Tewari ’ 18 

¢ 7 न 8. %.Ch.+Shakrulla -Khan N . 32 . 

. प् " -1+ Reports/Accounts Examined 
4. 

3. The .Committee examined the Report of the: Comptroller and 
Auditor General "of, Indid’ for the year 1979-80 (Civil and Revenue 

.. - ~-Receipts) o . - 
Note *Election of Shrl Lila Krishan declared void by the Punjab and Haryana 

High Court: —-However, vide -their order dated -28-8-1984, the said High Court stayed 
the operation of-their Judgément -for 8, period of two months to enable Shri Lila 
Krishan- to challenge the judgement in:appeal, The Supreme Court further stayed the 

*that” Shri Lila Krishan would be entitled to attend the Assembly and sign the register 
. for the minimum, number of days'so as tg-keep पड seat intact but he would not 

yote or take part in the procéedings of the Assembly or draw any remuneration 

*+Resigned from the membership of the Committee w.ef, '14-9-1984 on his 
appointment as.Chief Parliamentary Sccretary, . - 

- 

3 

. operatign of the said judgement vide -their order-dated 12-11-1984, on the condition -



, 2 ' - -~ 
Meetings held and Business transacied ~ 

4. The dates of meetings, the numbér of members present and 
business transacted at each meeting are given below :— 

Sr. St Dateof meeting  Namberof - Business (ramsected meeting  Numberof -  Business transacted 
No.  ' T < members ) 

दि - - __H_L__w—fi_%__h—"__.p_res.‘_ent . -, . L 

1 2 3 - 4 
= — e . .. [ 

P
 

4 

1; 8th May, 1984 6 1. The. Secretary ‘Haryana Vidhan 
' Sabha and 1the Adcountant General, 

. Haryana explained ithe scope and functions - 
4 of the Committee to thé members, 

2. The. Committee framed/approved the 
quéstionaoaire on’ the Report of the Com- 

- ptroller_and Auditor General of India for . 
. year 1980-81 .(Civil) relating to the follow. 5 

img departments :— - ही 

न 
पी

 
] 

- 1. Public- Health; 

“ " 2, Lotteries -D'eparftment; 

प् 3. Food and Supplies; 

- - 4. Printing and Stationery; 

5. Welfare of Scheduled Castes ; and 

6. Buildings and Roads. vy 
2, . 14th May, 1984 5 1, Discussion with the Chief Secretary _ to Govt. Haryana and Commissioner and . * Secretary to. Govi. Haryana Finance 

Department .in connection . with .the late A - receipt of replies to the questionnaires of - . the Committee from various departments. 
- 

:"
\ - 2. The Committee framed/approved 

‘questionnaires in respect of the irregularjties’ 
appearing in the Audit Report (Revepue - 

' Receipts) for the year 1979-80 relating to : 
Excise and Taxation. Department. - 

i
 

3. 22nd May, 1984 7 1, Oral examination of representative 
. . एवं Medical and Health Department in 

. Tespect of paragraphs : 3 11)1, 3.11,2, 
. 3,11-3, 3114, 3.11.5, 3.11.6, 3.12.1, 

3.12.2, 54, 5.5, 7.6, 7.7, 7.2, 8.1 and 8.2 ‘ ) .of the Report of the - Compfroller and 
. . Auditor: General of India for the .year . 

" 1979-80 (Civil): L
 

1Y 

. .. questionnaire 00 .the Report of the Com.- - 
ptroller and Auditor Genersl of Tndia for 
.the year 1980-81 (Civil) relating to the 
following Departments ; 

., 2. The Commiti¢e framed/approved 

. .. 1. Agriculture; 

2. Animal Husbandry ; and 

3. Irrigation, 
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1 2 3 4 

4. 28th May, 1984 
N 

6 

5 1. Ora] examination of the represen-: 
tative of Public Health Department 

5 in respect  of paragraphs ; 710 and 
~ 81 0 the Report  of the Comptro- 

ller and  Auditor General of lPndia. 
for the year 1979-80 (Civil), > 

2. QOra] examination of the represen- 
tative of Industries Department in tes- 
pect of paragraph : 7.13 of the Report 
of the Comptroller-and Auditor General 
-of India for the year 1979-30 (Civil). 

3. The Committee framed /approved 
questionnaire on the Report of the 
Comptroller and Audiotr General of 
India for the year 1979-80 (Revenue 
Receipts) relating to the following 
Department धन ’ 

a 

+ 1. Irrigation; - 

2. Revenue; 

3. P.W.D. (B&R) - 

4. Excise and Taxation; 

5. Cooperation ; 

a 6. Transport;and 

7. Industries. 

4. The Commitiee also. framed/ 
apprgved the questionnaire on the 
Repott of the Comptroller and Auditor 

. General of Tedja for फिट year 1980-81 
< {Civil), relating to the following 

Departments:— 

1. Social Welfare; 

S 2. Cooperafion; and ५ 

'3, Medical and Health- 

1, -Oral examination of the representative 
of Irrigation Department in respéct-of paragra- 
phs: 4.1,4,1.0, 4.1-2,4.1.3, &4.2 of the Report 
of the Comptroller and Anditor General of 
India for the year 1979-80 (Civil). 

2. The Committee decided: to ‘undertake 
a study tour of Beas Sutlui Link Project h_'at 
Slapper, Sunder Nagar, Papdoh and other 
places connected there with &nd te -hold 
meetings at ‘Manali with the rcpresentative 
of the Irrigation Deparment in respect of 
points raised in the -paragraphs relating to 
the aforesaid department as mentioned in the 
Report of the: Comptrollerr and Auditor 
General of India for the year 1979-80 (Civil), 
‘with effect from 18th “to 22nd June, 1984, 

-
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6. 11th June, 1984 

r 

* 

9. 1Sth June; 1984. 

3. 1800 June, 1984 

- 

1. Qral examination of the represeatative 
of Food and Supplies Deyfim’men't in reSpect 
of paragraph: 6.32 of the Report of the 

Comptroller and: Auditor General of India 

‘the year for 1980-81 (Civil}.. . 

2. .The Committee decided to postpons 

its on-thc-spot study tour of the Beas Sutlyj 

Link project and holding of meeting at 

Mapali_from 18th to 22nd Jung, 1984 in 

view of the’ Engineers of _ Irtigation Deptt. 

being busy in connection with the repair work 

~being carried out on the Bhakra canal due 

to breach occurred therein, 

4. " O] examination of the representative 

of Lotteries Department in respect of .pata- - 

‘eraph: 3.6 of the Report of the Comptrollet 

and Auditor General of Indid for the year 

1980-81 (Civil). " 

1. Oral examipation of the representative 

of Printing and Stationery Department in 

fespect..of paragraph :. 631 of-the Report of 

the: Comptroller and Auditor General of 

India for the yéar 1980-81 (Civil). 

2, Oral cxamination of the representative 

of Public Health .Department in_respect of 

paragraph: 4.5, of the Report of the Com- 

ptrollér and Auditer General of India for the 

year 1980-81 (Civil). - 

1, Oralexamination of the representative. 

. of Agriculture Departmcnt in respect ofr 

paragraph: 7.11 of the Report of the Com- 

pirolter ‘and  Auditor General of India for 

the year 1979-80 (Civil). 

2. Oral examination एव the répresentative 

of Industrial Traiping in respect एव parag- 

raphs: 3.9.1, 3.9.2. 3.9.3,3.9.4, and 3.9.6.. 

of thie Repart of the Comptroller and Auditor 

General of India for the year 1979-80 (Civil). 

1... Oral examination-of the representative 

of Co-operation Department in respect of 

paragraphs : 7.14, .15, 716, & 7.170f the 

Report of the Comptroller and Auditor 

General of India fof the ycar 1979-80 (Civil). 

:2.” The Comrmiti¢c framed fapproved que- . 

stionnaire on the Reporlt of the Comptroller * 

and ‘Auditor General of India for the vear 

1980-81 (Revenue Receipts), relating to thg 

following Departments इन - 

Transpori; 

Revenue; 

Industries; . 

Cooperation: 

Building & Roadsy 
. Agriculture; andy 

T Exc_is'eh& Taxation, 
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10. -25thJune, 1984, - '8  Oral examination of the répresentativé of 
“कर * 7 [Irrigation Department in respect .of parag- 

. LD taph: 4.1 of the ‘Report of the Compiroller, 
and “Auditor’ General of India™for the year 

] 1979-80 (Civil). - . 
V. . . . . ; . < 11. *26th Juae, 1934 8 1. Oral examipation of the representative 
. A . - of Welfare of Scheduled Casts and Backward 

. - Clagses Department in respect of paragraphs: 
e 3.5,3.5.1,3.5.2, and 3.5.3of the Report of 

. the Comptrofler and Auditor General of 
) India for the year 1980-81.(Civil), . - 

L. T 2o « 2. Oral examination of फिट representative 
z oo . of P.W.D. (B&R) Department.in respect of 
= - Do Paragraphs: 4.4, 5.5, 8.1 बाएं 8.2 of चाट 

. . Report of the Comptroller 2pd Auditor 
. General of India for the year .1980-81 

. : (Civil).. 

L
 

u 

] 3. The Committee decided to undertake 
iy an on-the-spot-study tour to see the important 

- . - Industries in the State with effect from 30th 
- . . July, 1984 10 Ist August, 1984, 

12, 2odJuly, 1984 - 6 Oral examination of the -representative of - 
हट . - Finance Department inrespect of paragraphs: 
- ' . हि 2.5, 2.6, 2.7 & 2.8 ए the Report of the 

' Comptroller and  Auditor General of India 
fof the year 1979-80 (Civil), =~ कि 

13. « उच्त July, 1984 8 1. Oral examination of the representative 
of Agriculture Department उप respect of 

e - B paragraph: 7.5 of the Report of the .Com- 
- ‘piroller and Auditor General एव Iedia लि 

. the year 1980-81 (Civil). ‘ 

2, The Committce adjourned = postponed 
Loy the oral ‘examination of the representative of 
B i i : Animal Husbandary Department in respect 

. - . of paragraphs relating to tbe said department 
' .7 -of the Report of the Comptrolier and Auditor 
i - * General of India for the year 1980-81 (Civil),. 

वर हि . - - . because of non-appearence of - Commissioner 
: ही " and Secretary to Govt., Haryana and the 

T Deputy Secretary of the Animal Husbandry 
' Department. - 

i4. 9th July, 1984 - - e Oral examination of the; represenattive of 
- ) - Irrization Department in respect of para- 

. graphsy व खाती 4.2 of ‘the Report एव the 
- . Comptroller and Auditor General of India 

L% . for the year 1980-81 (Civil). . 

15 -10th July, 1984 T 1... Oral examination of the representative: 
. b ’ of Cooperation’ Department का. respect of 

paragraphs:. 2.7, 7.8; 7.9 and 7.10 of the 
- . Report of the Comptroller and -Auditor 

- General of ‘India for the year:1980-81 (Civil). 

S ला 2. The Committee एए60' that the perrois- i . sion to undeftake an on-{he-sport-study tour™ 
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16.. 16th July, 1984 

17. 17ith July, 1984 

18. 23rd July, 1984 . 

19] 24th Juiy, 1984 

20, 30th July, 1984 

21, हा August, 1984 

i 

22, 7th Aupust, 1984 

23, 13th Augu_slt, 1984 

i 

s. 

9- 

8 

9 

o . 

E8 

9 

of certain important Industrial Units in the - 
Stite w.ef. 30.7.84 to 1.8.84 had Tnot been 
granted by the Hon' ble Speaker due to 
findncidl stringencies, 

Oral examiriation एवं the representative of 
Medical & Health. Deartment in respect of 
paragraphs: 3 1.1, 3.1.2, 3.L3, ‘3.04,3.1.5, 

' 3.1:6, and 3.1.7 of the Report of the' Com- 
‘ptroller and Auditor General {of India for - 
the year 1930-81 (Civil). T 

" The Commitlee postponed the Qral examin- 
ation of the representative of Medical & 
Health Department in respect of remaining 
patagraphs of the Report of the Comptroller 
and: Auditor, Generajof -India for the year 
1980-81 (Civil), because: of non appearance 
of the Secretary to  Government - Haiyana 
Medical & Health Department, _ 

पिया, examination of the representative of 
“Industries Department in respect of para- 

graphs: 5.6, 57 & 5.8 of the Report of the 
Comptroller and Auditer Gereral 'ए India 
for the year 1979-80 (Revenue:Receipts): . 

1. Oral examination of the representative 
‘of Jrrigation Department in respect of para- 
graphs; 4.3, 4.4,4.5, 5.1, 52 5.3, and 5.6 of 
the Report of the Comptroller and Audjtor 
‘General of India for the year 1979-80 (Civi),” 

2. The Committee decided to undertake 
A study tour to the Staté एवं West Bengal, 
Andhra Pradesh and the Union Territory of 
-Andaman and Nicobar Islands in the दी 
‘week of September, 1984, 

Oral examination of the representative of 
Animal. Husbardary Department वा respect 
of paragraphs: 3.3, 7.2, 8.1 and 8.2 of the 

“Report of the Comptroller and. Auditer 
General of India for the year 1980-8] (Civil). 

Oral_examination of the representative of 
Social Welfare Department in respect of 
paragraphs: 3.4, 3.4.1 and 3.4.2 of the Report 
of the Comptroller and Auditor Generzi of 
Tadia for the year 1980-81 (Civil).. 

Oral examination of the representative of 
Social Welfare. Department in respect of 
paragriaphs: 3.4;3, 344, 34,5 3406, 3.4.7, 

34.8,3.4.9,3,4,10, 341F and 3.4.12, of the - 
Report- of the Compotroller _and _ Auditor® 
Gencral of India Tor the year 1980-81 (Civil).. 

; e 
©Oral examination of the representative® of 

Agriculture Depertment in respect of para- 
greph: 7.5 of the Report of the Comptroller 

* and Auditor Gengral of India for the year 
1980-81 (Civil). 

. 
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26, 

27, 

28, 

31, 

32. 

33, 

14th Augast, 1984 

215 'A“ugunst,_ 1984 

271k Auguist, 1984 

I नि 

230 August, 1984 

10th S'ep_hl_cm.d"; छा 1984 

1 1t.h:.-Sep'.l!enlb"err,' 1984 

P . e 

17th September, 1984 

18th September, 1984 

M 

24th September, 1984 

15t Octobet 1984 

जज 

नि 

. 

7 

i 

COral eXamination of the representative of 
‘ooperdtion. Department in respect of para- 

graphs: 7.7, 7.8, 7.9and 7.10 of the Report. 
of the Comptoroller and Auditor General of 
India for the ¥ear 1980-81 (Civil). 

. Oral examination' of the representative of 
Jrrigation Department in respeat- of para- 
graphs: 4.2, 4.3, and 5.5 of the Report of 
the Comptroller and Auditor General of India 
for the year 1980-81 (Civil). 

Oral examination of the representative of 
Medical & Health Department in respéct of 
Paragraphs: 3.2, 3.2.1, 3.2.2; 3.2.3, 3.2:4, 3.2.5, 
3,2,6, 7.2, 5.4 and 8.1 of the Report of the 
Comptroller and Auditor General of India for 
the year 1980:81 (Civil). ' 

Oral examination of the representative. of 
Irrigation Department in respect of paragraphs: 
5.5 of the: Report of the Comptrolier-and 
Auditor General of-India for the year 1979-80 
(Revenue Receipts). . 

Oral examination of the. representative of 
+Transport Department कप: respect of para- 
graphs; 1.12, 3.1, 3.2,3.3, 3.4,3.5, 3.6, 3.7, 
3.8,and 3.9 of the Report of the Comptroller 
and Auditor General of India- for the year 
1979-80 (Revenue Receipts). 

‘Oral examination of the representative of 
cooperation Department in respeet- of para- 
graphs: 5.2, .5.3,.5.4, and 5.5 of the Report 
of the Comptroller and Aunditor Qeneral of 
Iridia for the year 1979-30 (Reveaue Receipts). 

- Qral -examination of the representative of 
Revenue Department inrespect of paragraphs: 
4.1, and - 4.9 of the report of the Comptroller 
and Auditor General of India for the year 
1979-80 (Revenue Receipts). - 

Oral examination of the representative of 
P.W.D. (B&R) In respect of paragraph: 5.1 
of the Report of the Comptroller and Ayditor 
General of India for "the year 1979-80 
(Revenue Receipts). 

Diecussion , with the, Commissigner. & 
Sceretary to Govt., Haryana, Finance Depart- 
ment_and accountant (General, Haryanain 
regard to the implementation of the obser- 
vat:‘o_n_.-‘recommenda#tion of the' Comimittee. 

The Committee framed the !11'(}' uestioanaire 
at Haryana Bhavan, New Delhifor discuss- 
jon .with their counterpart Committees of 
Woest Bengal' and -Andhra-Pradesh State as 
well -as with the Chairman, members fcouncil- 
lors of Andaman and Nicobar FPradesh 
Council. o 

4 - 
T 

4. - 

.



34, 4th October, 1985 7 Diowsion with the Ok o % 

35. 6th October, 1984 

. 36, 9:h'0c:0bc_r, 1934 

37. 13th October, 1984 

- 38 1'éth October, 1984 

39. 22nd October, 1984 

- 

40. 23rd October, 1984 

41. 29th October, 1934 
byt - 

- . - 

बट. 30th O.ctob/er,.1'984 

7 

6 

7 

7 

P 

6 

Discussion with the Officials of  West 
Bengal Legislative Assembly Secretariat 
on matters एवं Common interest. 

+ Discussion with the counciilor: (Reveuue) 
of Anduman and Nicober Predesh Council .onmatters of Common interest. 

- Discussion: with the Pablic Accounts . Committee of Andhra. Pradesh Iegislative 
Assembly on matters of common ingerest. 

The Committee reviewed at Haryana 
Bhavan New Dethi the discussions held ‘with 
the Officers/counter part {committees of West Bengal, Andhra Pradesh and  Andaman 
and Nicobar counci]. 

1. Oral examinaijon of the tepersenta 
ative of Transport .Department in respect of paragraphs: 4.1, '4,2,4.3, & 4.4 of the 
Report of the Comptrolier and Auditor 
General of India for the year 
(Revenue Receipts) 

. 2. The Committee decided to undertakean 

1980-81 

en-the-spot  stirdy four of Beas Sathij Link Project at Slapper, Sunder Nagar, Pandoh + and other places connected there with -and - “tobold meetings at Manali with the tepres sentative of the Irrigation Department in- respect: of points लाइट in the paragraphs 
refating to0 the aforesaid department as mentioned in the Report of  the Co 
and Auditor General of ‘India for 

mptrollex 
the year 

.1979-80 (Civil), with. effect from 15th to 
15th November, 1984, 

Oral ‘examination of, the feperesentative of the Excise. and Taxation Department in - 
the respect of paragraphs : 1.10,1.12-and ‘2.1 of the Report of the -Comptr 
Auditor General of India for -1979-80 {Revenve Receipts), 

oller and 
the year 

Oral* examination of the representstive of 
‘Excise and Taxation Department in respect of paragraphs, 2:2, and 2.3, of the Report of the :Comptroller and Auditor G eneral of. India for the year1979-80 (Revenue Regsi- pts). 

- Oral examination of thé. representative of -Excise “and Taxation Department in respect. of paragraphs :2.4, 2.5, 2.6,2.7, 2.8, 2.9 and 2.10 of the Report of the Comptroller and Auditor General of India for the year 1979- 80 (Revenue Receipts). 
1. Oral examination 6f the representative of Industries ‘Department in respect of paragra- 
एड 5.1, 5.2 & 5.3. of the Reportof the ‘Comptreller and Auditor Generalof India for the year 1980-81 (Revenue Receipts). 

— 
-
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43, 5thNovember, 1984 

44, 6th November,' (984 

“ 

45. 12the November, 1984 

" 46. 13th November, 1984 

. 

47. 19th November, 1984 . 1991 N : 

48. , 20th November, 1984 

x 

4 

5 

paragraphs 2.11, 4.2, 4.3, 44,4.5,. 4,6,4.7 & 
4_._8d_ of the Report of the comptroller and 
Auditor General: of India for the year 1979-80 
(Revenue Receipts). 

Ne bussiness was transacied; Adjournéd for 
want एवं quorum. " 

The Committee passed conidolence resolution 
atthe ghastly assassination'of Smt. Lndira- 

- i T 3 - 3 - . 

— L - 2. Oral examination of the representative of की Exeise & Taxation'Department in respect of 

‘Gandhi, Prime Minister of India. . 

1. Oral cxamination of the representative 
of Bxcise and , Taxation'  ADepariment’. in 
respect of paragraphs: 1.10, 2.2, 23,24, 
2.5, 2.6, पी उ.ह, 2.9, 2.10, 3.1, 3.2. 3.3, 3.4, 
& 3.5, ofthe Report of the Comptroller 

. .and Auditor General of India for the year 
"1980-81 (Revenue: Receipts) «. एए 

2. The Committee postponed their on- 
the-spot study tour degided earlier in  ftheir 
meeting held on 16th October, 1984 which wis 
.scheduled to commence from 15th ‘November,. 
1984. E 

Scrutiny of replies received from the Govern- 
ment in -regard to the implementation of 
observations/recommendations Contained in 
the following paragraphs of various Reports 
of the Public Accounts Committee of पीट 
Haryana Vidhan Sabha — 

P'ar/agr‘ap'hs - Repotts 

10 3rd 

6,859 6th -3 - 

16 - “Tth 

No :bussiness was transacted. Adjourned 
for want of quorum. ' 

1. Oral examination of the representative 
of Agricuiture Department in respect of ~ 
paragraph:: 5.6 of the Report of the Com- 
piroller and Auditor General Of India for 
the year 1980-81 (Reveénue Receipts). . 

- —2. Or4l examination'of the representative 
of P.W.ID. B-& R.inrespect of paragraph > 
5.5 of the Report of the Compiroller -and 
Auditor General of India for the year 1980- 
81 (Reveruz Receipts). ’ 

3. Qral examination of the representa- 
tive of the Cooperation Department in  res- 
pect of paragraph ;: 5.4 of the Report of 

- ‘Comptroller and Auditor General of India 
-~ forthe year 1980-51 (Revenue Receipts), 

+ 

M



2 - 

49, 26th November, 1984 

ले 

51. चैक December, 1984 

52. 26th December; 1984 

. 

" 

50, 27th November, 1984 

5 

5 

4 

5'. 

"Serutiny of replies received from the Govs 
crnment iti regard to-the implementation of 
observations/recommendations contained दा 
the following paragraphs of various Reports 
of the Public Accounts Committee of the _ 
Haryana Vidhan Sabha :(— 

Paragtaphs Reports: 

36 . __Gth' 

k] S 14th 

2 . T * 
31 & 33 1101 

YRS - + 

Serutiny of replies received from  the 
.Government in regard to ६ एड implementation 
of observations/recommendations contained 
in the foltowing paragraphs of various 
Reportaof the Public Accounts Committes 
of thé Haryana Vidhan Sabha :— 

Paragraphs - Reports- 

33 & 50 - 7th 
31 4 11th 

33,34 & 46 14th 

“Drafiing pari of the 22nd Report of फिट 
Public Accounts Comirittee एप the report of 
the Comptroller -and Auditor General of 
India for theyear 1979-80 (Civil) relating 

to' the following departments न 

1. Revenue - 
27 Transport; and 
3, Animal Husbandry - 

1. Drafting part of the 22nd Report of 
the Poblic Accounts Committee on the 
Report of the Comptroller and Auditor- 
General of India for the .year 1979-80 
(Civil) relating to the Tfollowing départ- 
ments टला . 

1. Development 

2, 'Industrial Training; and 

3. Public*Health. 
2, The Commitiee framed/approved the 

questionnairs on the Report of the Com- 
ptroller and Auditor General of India  for 
the year 1981-82 (Civil) relating to the 
following departments :— 

1. Education; ; 5. Food & Suppy;| 
2. Teachnical; 6. Transport; and 

, Education; 7. P.W.D.(B&R). 

3. Local Government; 

4. Public Health; 

4-)__ JE 
ey
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53, उन December, 1984 4 

उ4 st Janudry; 1985 5. 

55. 7th Janvary, 1985 4 

56. Sth January, 1985 "2 

57. 14th january,-1985  ° 6 

3. Secrutiny of reply te¢éived -from _the 
Goverament’ in regard t6 the implémentdtion 
of. ebséivations/recommendations contained 
in paragraph 10 of the' 18th Report. 6f the 
Public +Accounts. Committee of Haryana 
Yidhan Sabha, 

Drafting par. of the 22nd  Repott  of the 
Pabli¢” Accounts Commitiee on  the Report 
एव the Comptroller and Auditor General of 
Indiz’for the year 1979-80 (Civil). relating (0. 
the following departments 2 

S T Jrrigation 

"2, ‘Cooperation 
? " 

1. Drafting part एवं 22nd Report of the Pub-~ 
lic "Accounts' Committee on the Report of the 
Comptroller and Auditor General of India 
for the‘year 1979-80. (Civil) relating to the 
Medical & Health Department. 

2= Examined .the written replies- and the 

4 

proceedings relating. to Sports, Technica] | 
Education, Housing and Transpori/Printing 
angd Stationery in respect of paragraph 6.26 
inréspect of the Report of the Comptroller and 
Auditer General of India for the year 1979-80 
(Civily 

- 

3. The Cornrmttde.e f ramed,r':approved- ques-. 
tionnaire on the report of the Comptroller and 
Auditor General of India for the year'1981-82 
{(Clvil) relating to the Sports and Mexdical and, 
Health Departments. 

Oral examination of the 1epresentative of the 
Revenue Department in respect of paragraphs; 
4.5, -46 and 4.7 ofthe Reportof 
Compfroller and Auditor General of India for 
the year 1980-81 (Revenue Receipts) 

Yoy 

No biisiress was_transacted. Adjourned for 
want of quorum. - 

Scrutiny of replies received from the Govern- 
ment in, regard to- the implémentation of 
observations/recommendations .contained in 
the ™ “following = paragraphs .of ‘various 
Réporsis of the Public  Accounts Committee of 
he Haryana Vidhan Sabha पा 

Paragraphs’ . . Report 

[ 5 9th ’ 
2 16th . 
g .- ः 11th 
14 &16 . . - 4t 
10- 15th 

-



g 

i 2 3 4 - 

58.. 15th January, 1985 ‘6 1.- Scrutiny of replies received from the 
A » - Government in regard to the implementation 

ही - of. observations/recomendations contained in 
the following paragraphs of varous Reports 
of the Public Accounts Committce of the 
.Haryana vidhan Sabhai— N . 

Paragra;r 15 Report 

o ' L 10th = 
ey - 25 and 26 15th 

v हि 18 and 24 11th 

की .2 14th 

) . 2, The Committes framed-approved the 
- questionpaire on the Report एव the Comptro- = 

. . ller and Auditor General of India for the . 
' year 1981-82 (Civil) relating (0. the Housing 

. ) Department 

59, 215 Jannary, 1985 Scrutiny of replies received from the 
Government in regard o the implementation . - 
of observationsfrecommendations contained in 
the following paragraphs of various Reporis 
of ' the Public Accounts Compnittee of the 
Haryana Vidhan Sabha :(— 

Paragraphs . Report 
i 13 11th 

N कि 17 14th 

) »712 and 14 15th - 

60. 22nd Januray, 1985 . 5,  Serutiny of rcplies received from the 
b ) Government in regird to the implementation 

. N of-observations/recommendations ¢ontained in _ 
the following paragraphs of various Reporis 
of the Public Acccounts Committee of the 
Haryana Yidhan Sabha :— 

: Pa—'"ra“gra_'phs Report 

कर % I1th 

) 21,27 & 28~ 17th - 

™ 61._28th Jaruory, 1985 3 1: ‘The Committee framed/approved the 
. questionnaire. on the Report of the Com- 

. ) i roller and Auditor General of India for the 
vear 1981-82 (Revenue Receipts), relating to 

- - the following depattments :— 

1. 'Industries 

2. Revenug 

3. ‘Transport 

- 4. Co-operation 

5. Building & Roads - 

6. Forests 

7. Food and Supplies



““_—_——W—"H, - 

L हि 2. Drafting part of the 22nd Report of W 3w .- पद, रा रेड, पद Public Accounts Committes:on Report:of - व. प्र. o  Comptroller and’Auditor Gerieral of India for सन e : the year, 1979-80 (Civil) relating' to the. oL Industries.and-Agriculture Departments. = ,, 1 

¥ = Y » F - = थे g b . - *ै ७. . o - पर 
ना गाय DU g e . - . -. 7 LAy ; el 62. 4th February, 1985 3 1. Drafting part of the 22nd Report-of the N , i _ Committee. on thé Report ‘of पट Cofa-. l रा > = % - ptroller'and Auditor’ General -of India for B o= - 7. _* *. the year-1979:80 (Revenue Receiits), relating: - ] ) न to the Co-operation”and. Indystries Depart- - 

- ०. oments. “रन नी T ST 
MR 

o 
जा ना नि 

" 

u 

TR 2. The Committee " finalised -their” 22nd - 
e £ s मन Report on the:Report of the' Comptrollérand - 
“६. तर . Aaditor.Geriera] of India for the -year 1979-80 - के . " . & - (_Clvil): Bl {-n ‘- पा - . - 

. " 63. 1lth February, 1955 कक 
न हा ले = बी - - % e e o &t R 

- oy K s g - B 

6 Pastly drafiing of the 22nd Report- of the 
न - the Commities on. the. Report, of the Coms 
++  ptrolier -and’Auditor Genera! of Tndia’ for the 
* -« year 1979-80 (Revenue™ Réeceipts) rélating to - 

" the'P.W.D. (B&R) _Department. e = 

» 

_— 

- सा नह नर शा 

. R = B . .. _ . . — T . 
64. 18th February, 1985 ~ . 5 | Partly drafting of the-22nd Report. .of the - 
L= IR - Committee on the Report of the. Comptroller 

- *. aad ‘Auditor General of India .for the year - i T 1979:80 ~ (Revenue *Receipts) relating to, the 
oo - Co Lo Bllowing: départfments 7 

- ] . . - . l. Irfl‘g‘ation . - u - = 
- — . . 

- : 2.. Revenue ° Py 

- o : 3., ‘Transport T - 

65. 19th February, 1985 < 4. 1. Oral chamination of the’ reproseritative 
कक ' e aof Trrigation Depariment तंग respect_of 'para-" ° 
. N . - -graph No. 4.2 'ए the, report :of” the Com- 

- : दी P _ piroller and Auditor General of India for the 
- ः " 7 year 1980:81 (Civil). - 

. . o p :' - . _ लि 

' v v 2. Partly dralting of the 2Znd Report of 
' ' * . the!Committee ता. the Report -of the Com- _ 

- T “piroller and Auditor General of India for the ~ 
ः ः = year. 1979-80 {Revenue Receipts), relating to 

) . the Excise and Taxation Department. v 

‘ - 

“ - . " W £ = ) T 3 = 

. 66, 2 Sebruary, 1985 ; 1, The .Committez finaliséd: their '22nd - 
- . 56, 25th February, 198 7 Report on  the Report of the Comptroller 

हि सा. Anditor General of.India for the year 
T * . . 1979-80(Revenue Receipts). 

कि 3 A 

. . - 
- o - 

2, The Commiitee” {ramed/épproved . the 
- quéstionnaire ‘on the report of cll_the .f_CDm- 

T prroller -and Aunditor Genera] of India_for the 
T yeor [981-82 (Reveaue Receipts); rejating (0: 

- . * the ‘Excise.and Taxation Departmsnt. " 
न
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Meetings held at. places other than Chandigarh 

T he'Comm'ittee held mectings at placés outside Chandigarh as per . 
details given below :— 

1. New Delbi (see Sr. No. 33r&c,3'7) Ist Oct. and 13th Oct4 1984 
मी का L8 {two days) 

2. Calutta; Port Blair and 4th, 6th & 9th Ociober, 1984 
Hyderabad (See Sr. No. - - (three days). . « 
34,35 & 36). .- ) 

Report _Presented 

6. Under'Rale 223 of the Rules of procedure and Conduct of | 
Business in the Hayana Legislative Assembly, the Twenty Second 
Report of the Public Accounts, Committee on the Report of the Com- 
ptrolierand Auditor General of ‘India for the year 1979-80 (Civil and 
:Revenue Receipts).was presented to.'the House on 29th March, 1985. 

: . Proceedings - - 

" 7. A record of the procéedings of the meetings of the Committee 
has'been kept in. Haryana Vidban Sabha Secretariat. 

LS 

.
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COMMITTEE ON PUBLIC UNDERTAKINGS 

शी £ 

The Committee consisted of- nine Members of the Haryafia Vidban 
Sabha, who were clected by the Sabha, on 23-3-1984, from- amongst its 
members accordingto the principle proportional representation by means 
of the singlé transferable vote. Shri Sagar Ram Gupta, was appointed, 
on 29th April, 1984, bythe Speaker, to ba the Chairman of the .Commi- 
ttee. Subsequently, when Shri Sagar Ram Gupta, resigned from the 
Chairmanship of the Commitiee w.e:f. 30-11-1984, छा his appointment 
‘as Minister, Shri Kanwal Singh, another Member of the Committee, 
was, appointed by the Speaker, on the 2nd January, 1985, to be the 
981Ch4alm1an of the Committee for the upexpired period of the year - 

“85. ~ 

2. The names of the Members.of the Committee are given below.- 
Col. No. 3 shows the number of meetings attended by each of them out 
of the total niimber'of 83 meetings (including 8 meetings which adjourned 
for want of quorum)held during the period. under review : — . 

रन . TSt . Name of the Member — No. of mestings attended- 'Na"mc of the 'Me"m-_ber No: of meetings attended- 

— — 4 A 

*]. - ShriSagar Ram Gupta . ! 57 

2. . Shri Ka_"n"wal__singh _ 63 . 

+3,  ShriAmar Singh " 28 
4, Shri Amir Chand Makkar ° 57 

Shri Bahadur Singh - . ~ 10 . 

6. Shri Hari Chand Hooda 81 

7 Shri Nihal Singh Ly 

स्कर्ट, Shri Om Parkash Mahajan . _.. | 

9. Shri Ram Singh - 40 ] 

करकन् 0, Shri Mahendera Partap Singh Lo 4 

*Shri Sagar Ram Gupta, M.L.A. resigned from membership of .the Committée wie.f. 
30.11-1984 on पाई appointment as Minister. द 

करिए Amar Singh, M.L.A. resigned from the Membership of the Commitiee w.e.f. 
14-9-1584, on his appointment as Minister. 

*#sghri Om Parkash Mahajan M.L.A., resigned from the Committee w.e.f. 8-5-1984. 

बन बीए Mahendra का । Singh, M.L.A. was <lected 25 a Member of the 
Comumittes w.e.f. 4-9-1984. i 

मी
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Meeting held and Businees Transacted 

3] The detdils showing dates of meetings’ held, the: number of members present and. the business transacted.ateach meeting'are given in“the following table :— 
L 

कली - b 

Sr. Date of Nnmber of Business transacted No, Meeting: . Members present T 

2 5\H -3 4 - 
a _ - 

1. 

2, 

3. 

1 

4. 

—— 

(1) Welcome address by the Secretary, Haryana. - Vidhan Sabha, who. alsp explained the Scope "~ and function एव फिट Committes to the members. . The Accountant General, Haryana and the 

16-5-1984: 6 

" न - “'Chairman of the Committes and the' Finange 
Seeretary also addressed the members, 

(2} The.Committee, selected seten undertakings; 
namely, (1) Haryana State Industrial Develop- . ment Corporation; (2) Haryana State Small . - Industries and Export Corporation; (3): Haryana न . -State Handloom and Handi Crafts Corporation - (1) Haryana: Harijan  Kalyan Nigam; (5)- 
Haryana Housing Board; (6) Haryana Back- . ward Classes Kalyan Nigam;'and (7) ‘Haryana _ 

- Electronics Development Corporation for exami 
nation' ‘during  the year, 1984-85. . 

_ 24-5-1984 5 : 
the Haryana'State Electricity Board. 

+ (2) 'The Committes decided to. nndertake on-the- - spot study tour of Nathapa Jhakbari Project पा ) 91H48nn'achal-'Pra'desh from 11th June 10 15th June, . 984. 

25-5-1984 5 () Approval of “the Questionpaire relating to _— " varioys Corporatl'o_ns{_Bo'ard_s. 

v (i) The Committee decidéd to orally. examine- the , - Tepresentatives of the Hospitality Organisation, N मा... connection with ‘Unhygenic bottling of 
Limga, i 

31-5-1984 6 (i) .Oral examination of the Director, , Hospitality 
Department, . " _ «7 

e . () Oral examination of. the Financial Commissi-~ . oner & Secretary to Govt, Haryana, Industries - Départment in. respect of -Haryana Finapcial न ~ Corporation, 

(ili) Ortsl . examination 08 the representatives of Tourism  Department in respect एप paragraph -« No. 6.21 of the Report of the Comptroller g . . Auditor Gengral of India for the year, 1979-80 - (LiCm‘l) drega’rdt_ng'Haryan’a'.Tourism’ Corpordtion < i mited.. दि न 

(1) General तीडटाइडएया -with the representatives of 

v 

थ
ी



i1 
5 

4 

1-6-1984 

11-6-1984 

18-6:1984 

- 26-6-1984 

| 27.6-1984. 

28-6-1984 

29.6.1984 

30.6-1984 

4 

3 

1 

Resymption or oral examination of the, Financial 
Commissioner & Secretary to Government, 
Haryana, Tourism'Deparment हा respect of the 
Haryana Tourism Corpotation Limited relating 
to paragraph No. 6.21 of the report of Comp- 
troller & Auditor General of India for the year 
1979-80 (Civil) 

DiscusSion withthe representatives of Haryana 
State. Elect_ricifi't Board regarding Nathpa Jhakri 
Project and other: mattars of common interest 
in reSpect .of workiog of the Haryana State 
Electricity Board. 

i) Oral cxamination of the representatives of the 
Haryana Dairy Developmént Corporation cn 
the Report of the. Comptroller & Auditor 
General of India for the year 1975-76. 

+ i), The Committec decided to undertake its on'the 
soot study tour of Nathpa Jhakri from 26th 
Juiie. to 30th June, 1984, 

‘Oral cxamination of the] reépresentatives of 
Agriculture Department/Haryana ~Warchousing | 
Corporation regarding implementation  of 
recommendationsfobservations contained पा 
‘paragraph 'No, 7.11 of the report of Compt.- 
roller and  Auditor General of  India for the 
year1973-74 (11th Report of Public  Accounts 

- Cominittee) & paragraph No, 6.20 of the. 
Report of Comptroller & Auditor  General 
of India for the year 1980-81, (16th Report 

- of Committee. on Public Undertakings) re- 
faiing to the Haryana Warehousing Corpo~ 
ration. - 

5 Disqussion on various aspects of the. Nathpa 
Jhakri Project. 

5 (i) Inspection to Jhakri Power House 
* 8ite of the Project. 

" (il)- Discussion on various aspects एव the 
Nathpa Jhakri Project held in the 
Committee Room of the -Shungra 
Rest House. - ' 

5 Inspections’ of — 

. (D Nathpa Dam Site; 

- (ii) Sanjay Vidut Priyojna; and 

* (0 The sités.of Karcham Wangti Hydel 
Project. . 

5 Welcome address -and discussion with the 
Committee on Public Undertakings of the 
‘Himachal Pradesh Vidhan Sabha on matters 
of commeon interest. 

5 Review of various' points ‘re'garding Nathpa 
= Jhakri Project. -



il 2 '.. *३. 4 . 

14, 571 98‘4' 5 Oral ‘examination of the represcniatives 
एवं the Haryana Dairy Development Depart- 

- ment{Corporationi  regarding implementation 
. of, recommendationsfobservations contained 

* ४ in इन . 

(i) thé Eleventh Report.of Public Ac- 
. comnts Commitiee relating to ‘para- 

graph No. 7.14. of the Report of 
Comptroller & Auditor General of 

- India for the year 1973-74 in respect 
' of Haryana Dairy Development corpo- 

‘ ration ; and : 

(ii) the Fifth Report of Public Undent- 
© takings Committee relating fo para- 

~ graph No. 6.19 of "the Report of 
. Comptroller and Auditor General of 

India for the year 1975.76 inrespect 
of the Haryana Dairy Development 

! Corporation. 
~ - 

15, 12-71984 7 Resumption of oral examination of the 
, T representatives of the Haryana Dairy Develop- 

. ment Department/Corporation regarding 
implementation of recommendations/obser- 
vations contained in — .

 

- (i) the Eleventh Report of Public Ac- . coonts Committes relating to para- A _ . . graph लए, 7.14 of the Report of 
Comptroller & Auditor General of 

. India for the yéar 1973-74 in respect * ' . . of- Haryana Dairy Development 
s ’ ‘Corporation; and - 

(i) the Fifth Report of Committee on > - " Public Undertakings relating  to- - paragraphs No, 6.19 and 6.20 of 
नि _ the Report of Comptrolter & Auditor 

"¢ -General of India for the year 1975-76 
, relating to Haryana Dajry Develop- . ment Corporatiom, 

13-7-1984 8  Oral examination of the représentafives of 
the Industries Department and | the Haryana - Financial Corporation in respect of imple- N mentatton of recommendationsfobservations 
contained in the second Report of the Com- 
mittee, 

19.7.1934 "7 _Oral examination of the representatives of - Industn'es Department/Haryana State Small . Industries & Expogt Corporation regarding 
implementation of recommendations/ob- " ' servations contained in - 

. 273 . (ऐ the Seventh Report of Public Aceounts 
Committee. relating -to para No, 19 
in respect एव Haryana State Small 
Industries & Export Corporation,



; g . - - 

-19. 26-7.1934 ) 

2, 3.3-1984 

1 

(i) the Eileventh  Report - of - Public 
- - Accounts Committee relating to para.’ 

- graph No. 7.13 of the Report of 
. Comptroller & Auditor Generals 

- of India for the year, 1973-74 in- 
.+ respect of Haryana State  Small 

Industries’ & Export Corporation. 

-7 Oral .examination of the represeiiiatives of 
the Industries Department and the Haryana 

- State Small Industries & Export Corporation 
-in respect of General Working of their Corpo- 
ration, . . - 

8  Resumption of oral examination of the 
Tepresentatives of Industries  Department/ . 
Haryana State Small Industries & Export 
Corporation regarding. implementation of 
recommendationsfobservations contained in :- 

L i . 

(i) the Eleventh Report of the Public 
Accounts Committee relating. to para-. 
graph No, 7.13 of the Report of 
Comptroller & -Auvditor General of 
India for the year 1973-74 in respect. 
एव Haryana State Smali Industries & 
‘Export Corporation;; 

(i) the पाएं Report of Cominittes on 
Public Undertakings -~relating to 
paragraph No, 7.13 of the Report 
of Comptroffer & Auditor General 
of India for the year 1974-75 in respect 
of Haryana State 'Small Industriés 
& Export Corperation; and . 

(ifi) the Fifth Report of Committes on’ 
Public Undertakings relating -to para- 
graph No, 6.19 of फिट Report of 
Crmptroffer' & Auditor General of 

- India for the year 1978-79 in respect 
एव Haryana State Smalt Industries & 
Export 'Corporation. 

8:  Oral examination of the representatives of 
the Industries Department and the *Haryana 
State Small Industries & Export Corporation 
in respect of Gerieral Working of their. Corpo- 
ration. . - 

1 

7 1 Oral examination' of the representatives of 
the Power Depariment{Haryana State Flectri- 
city Board regarding implementation of 

' recommendations/observations contained  in 
the Sixth Report of Public Accounts” Com- 

smittee relating “'to paragraph Nos. 8182 
and 84 of the Report of Comptroller & Auditor- 
General of India for the Year 1969.70 in 
respect of Haryana State Electricity Board. 

* 7 The Committee chalked out progtamme 
for the months of August and September, 
1984, ° १



t 323, 9-8.1984: न 

T 

4 

26. 

!0:8-1984 

25. 6-3-1988 « <L '~ 7 Resymption.of the ‘oral लि of thé 

e S 
Rl 8 

17-8:1984 

" -27. 231984 

Y
 

व * 

२9. 

. - - o 

-30-8,1234".- 

277 'Y Resumption. of 'oral .examination of :the re-. 
presentatives of the Power Department/ -® 

- Haryana State Electricity ‘Board _ एद2सएाग6 
- F T implementation of. recommendations/Obser- - 

oo vations. contained .in Sixth Report- of Public 
- £+« Accounts' Committeé relating to paragraph 

E 81 of the"Report. of Comptroller & Auditor .- 
<. - General of India for the year 1969-70 in 

* = tespect’of Haryana State Electri¢ity ‘Board. 

ब
ा
 

b
 

नल 3 ,.. Oral examination 6f the representatives of 
ही दि ' the Power Department/Haryana State Electrl-. T 

- * ity Board regarding implementation’ -0f. 
. _, recommendationsfobservations contained. पट 

ना न रद (D). the Sixth: Report. of Public Accounts 
“ » " Committe¢ ‘relating १0 paragraph 

- . Nos. 81,82 and 84 of-the Report 

* - -0 7 2. of Comptroller. & .Anditor ‘General 
< - of India forthe year 1969-70 in respect- 

. . « ©of Haryana State Electricity Board; - 

- T "rand . - ः 

e s " .« (i) the Eighth Repoit of Public Accounts 
SR N "7 'Committee” relating हि... paragraph, 

’ - Nos. 8:5, 8.8 and: 8;9:9f the Report. | 

- of "Comptroller. . & Auditor -General * 

- < ==, _+«  .ofIndiafor the year'1972-73 inrespect न 

: * _of Haryana State Eléctricity Board. = 
- 

¥ s = . representatives of Power Department/Haryana . 
दा - :Btate Elsctricily Board. - 

ok N P " 

S Co'nfir_ma"n'on-of proc'eedings -ancl"-_c_ons:'du_el'-_-. 

- =ation of the paper placed. u - 

कि J[7 Oral examination of the representatives of - 
> the Agricultare Departmetit and the Haryana © 

- s _ Land Reclamation and Development Corpo- ...~ 

. * *  ration regarding implememation of re- . 
commandationsfobservations ... contained _ in’ N 

A . the Fifth Report-of Committee on: Public ; 

. " ¢ Underiakings relating to paragraph No. 6.13. 

L ** lof the Repoct of the-Comptreller & Auditor . 
o - * Geéneral of India-for_the year, 1978-79. in : 

1 - ““respect of Haryana Land Reclamation Deve-: 
- lopment Corporation. 

o - 7 Oral examination of the representatives of 
a- दे ग.. < Agricultare Dedarcment/Haryana Land Re- - - 

" - Zlamation and Deévelopment ~Corporation 

, - 'Cimited,.. Chandigarh regrding paragraph 

v .= +Ne,.6.33 ता the Report of the Comptroller &, 

L A ज _ Augditor General of-India for the year, 1981-82 
-+ rélating to the. Corparation. « ७ 

: 5 - Qral: exdmination of.the \represen_‘ta_tir__es_ of 

F = 3 “the Industries Department/Haryana State, 
Industrial Development Corporation-regard. 
ing:implemeniation of the reCommendations/ - 

. 5 Y 
- - observations. contained in: ;= 

A [ 

५ - ना . "
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.- 

* 

g दा सु  +... 0) the Tenth Report of the Public Acc- 
. - ounts Committes relating to  para- PP B - o 

# . graph_No. 7.4 of the. Report of 
a1 L . Comptroller & Auditor General of 

% * : - India for the year 1972-73 in. respect 

<. i+ . v, v of Haryana State Industrial Develop- 
__\ AN * ment Corporation; and 

" (ii) the Fifth Report of Committee on 
. e e i, Public Undertakings relating [0 para- 

" graph No. 6. 1815) (i) 'ए the ‘Report 
o ., of Comptroller & Auditor: General 

. ‘L . oo of India for the year 1975-76 in respect’ 
o " ™A + of ‘Haryana State  Industrial 

5. . Y b L *., 'Development Corporation. 

30. 31-3-1984 _ .6  Oral examination of the represeniatives of 
’ S S T E " thé Industries Department and’ the Haryana 

X At - State Industrial ' Development: Corporation 

: ना el oo o in respect of Genmeral Working of their 

- L “  Corporation. Tl 

- 31 13.9-1984 8 . (D Oralexamination एव the representatives 
- " . ) " "7 of the Haryana' State  Industrial 

& r ' R Development -Corporation Lid. en 
5 - . its General Working, 

जी - 0T पं (i} The Committee decided 0 undertake 
T . " astudy 1007 of three states j.¢. Kerala, 
. o Tamil Nadu and Orissa during the 

o | o ‘. period _from 26th Ogiober to Gth 

-, . ' November, 1984. 

32, 14-9-1934 4  Retumption 0 otal examination of the 
@ वन ¥ . . . representatives of the Haryana State Industrial 

- Development Corporation with  Tegard to 
the .General Working ef ‘the” Corporation. 

33, 20-9.1984 . ° 4 _Oral.examination एवं the reprefentatives of 
& कि < the Welfare of Scheduled Castes and Back-: 

. ] ward Classes Department/Haryara Horjzn 

o0 ला * o Kalyan Nigam Limited régarding imple- 
. mentation of the recommendationsfobser- 

e N . : vations contained in :— 

_ : (i) the Tenth Report of Pablic Accounts 
R  * ० “हद T e " Committee relating to  paragraph 

S - No. 7.5 of the Report एव Comptroller 
& Auditor_General -of Indja for.the 

- - : year 1972-73 in respect of Haryana 

" - N दि Harijan Kalyap Nigam; and N 

£ - . . - e . ’ - P है - ka 

z - T e @i} the Fifth Report- of -Committec on: 
ही Public Undertakirgs 1ejeting ,ए 

o= - . ‘- रण paragraph No. 7.12 of the Report of 
— ; Comptroller :&. Auditer General of 

. India for the year 197475 "in respect . 
एवं Haryana Harijan Ka&lyan Nigam 

: . * Limited. ’ 

34, .21-9-1984 4. Resymption of oral e¢xaminalion of fhe 
L . ¢ + representatives of the Welfare of Scheduled 

Casies- and Backward Classes Department/ 

\ # 

.



- - 

; 2 ——————e e ——— e —————————— प — प्र - - 

कि व e 

’ . . ~_ - ™% ‘Haryanz Harijan Kalyan Nigem, Limited 
- - ४ ना =4+ regarding implementation of recommendations/ . 

- 4 " ° . abservations contained in the Fifth Report 
- : - of the Report of Committee on Public Under- 

: P takings reating to paragraph No. 7.12 of 
=+ "  +  Comprtoller and Auditor "Genera] of Irdia 

) " for the year 1974-75 in respect of Haryanz 
Harijan Kalyan Nigamn, - . 

3 Ora] examination of the representatives of 
Welfare of Scheduled Castes and Backward 

« » Classes Department/Haryana Harijan Kalyan 
\ Nigam Limited regarding paragraph No. 

- - 6.31 of the Report of Comptroller & Auditor 
General of India’ for /ythec’ar 1981-82. 

- v, Wl PR i 
36.- 27:9-1984’ 6  The Committee framed the programme to 
- . .examine the various Board/Corporations® as 

’ -also to watch the implementation of the earlier 

35, 226:9-984 

reports-of the Committee during the months _ - - of = October and November, 1984, 

37. 5-10-1984 4  Resumption of oral examipation -of पट 
है Departmental representatives  with regard 

. to para 6.31 of the Report of Compt- 
न roller & Auditor General of India for the 

year 1981-52 [Audit Report.] . 

38, 6:10-1984 - 4 () The Commitiee informally discussed 
- the inspection programme of R.L 

. Units from 6th October to 12th 
October, 1984, 

- x 
. दि - . 

(1) The Committee inspected _the follow- 
ing Units 2--+ 

() Krishana Rubbér - Industries, 
" Dhulkot, Ambala; T 

. 
. (ii): Arun Steel Industries, Dhulkot 

+ Ambala; ) ! 

. L " हक) Batra Coach Builders, Ambala; 
. ः » (iv) Kamla_'Eng. Works, Ismailabag ~ 

Kurukshetra; 

. (v) Shakti Furniture Kurukshetra; 

=
 

(vi) Fauzi Tyre * Works, Kaithal; 

(सांग प्रशव्ीटि Electrical  Industries, 
ind; 

(viiiy Handleom Centre, Narnaul; 

(ix) Gabvtam Service Staticn; and 
M ही ण््द 

. . Hansi, 
\ 4 

(६३) Uhnited Industrics, Village Dhani, 

4 

. 

न,
 

L
Y
 

t
“
r
-
{
'
 [ 

न 
के

 
L
Y
 

L]



l . 

.39 7:.10.1984: ~ 5 (1) The Committee reviewed :the discussion 
. - v . held on 6.10.84 during the inspection 

. " < of R.I. Units. 

N बजाएँ o, (2) UThe Committee inspected the following 
- . nits :— 

2 : ] () Saket Village Indisstries; Mandal 
R S T ~ Village: 

(i) Vishwakarama Sieel Industries; 
दि - Mandau, Gangwa; 

(i) Ice Factory, Village Gangwa; 
. . {iv) R.V. Industries, Gangwa;. 

«६. + . () Bharti Agro-Industrics, Agroha; 
न e ही (vi)*Haryana Emporium, सांडड्घा व 

i (vii) Krishan Oil & Floor Mill, 
R , - Agroha; and 

(छा Panja Douri Centre, Bighar. 

'_4'0';* 8-1 पी: - 5 (1) The Committee -reviewed (कट discussion 
o held on 7-10-84 during the inspection 

Sr ) ; ] . ] of R.I. Units 

- (2)' The Committee inspected the following 
- Units :— - ४ 2 

गे न IS 

: . " " (i) District Marketing ‘Office and 
- - = Raw material Depot, Rohtak 

2 ः (iiy Export Hunter Feed Unit, 
. 

- ‘Dob ; - 

- हे लए N . - (i) Gas Chulla छिपा, Village” Doth 

E -t T . i¥) Ghee Kay Surgical, Village 8 {iv) ° 
- L / » 

IR s L (¥) Bliarat Udyog pottery, Unit, 
* e Yillage Dobh; and 

e रा लो | 1 पु्ियतला Khil Murmura Factory, 
« ' . obh, - 

. 
,
l
‘
&
‘
(
 

Al:. 9:10-1984 . CTSC 1) The Committee reviewed the discussion 
ki 104286 f ¢ )held on 8-10-84 during the inspection 

P A T el of R.I. Units, 

e . vt (2) The Committee inspected the following 
e . . - . Units =— ह 

(i Radw material Depot, Faridabad 

सा "वह '1 ग (i) Haryana Emporium, Agra (U.P) 

42, 10,10-1984. - 6... . The, Commiitee reviewed । the , discussion 
« AR v held'o"on 9.10-1984 during the inspéétion of 

थी , न 1 कर, Units and re-visited the Haryana Empo- ' 

) L riom, Agra 
- 

b



4 

11-10-1984 s . .. .- 6 (1) The Cominittee reviewed .the discussiori 
. ;. held during its एप the spot-study -tour 

पं! 10-10-1984. 

(2) The Commitiee inspected the following 
units — 

() Royal packs; Gurgzon; 

{ii) Mahendra ‘Jali_Works; 

(0 Nitmial Aggarwal -Works: 

(iv) Golden Rubber Pipe Factory; 
Gurgaon; 

{v) Handloom  Industrics, Village 
Ferozpur Namak Gurgaon 

(vi) HariSteel and Wooden Furniture, 
Udyog, -Dharvheura; 

(vi)) Luxmi Steel Udyog, Gokulgarh; 

LY 

- 

(viii) Kalatmak Kumbhkari. .Training 
Centre, Gurgaon; and _, 

e 

(ix) Vijay Pipe Industrics, Dahin2 
Mohindergarh, 

&~
y 

(1} The Committee reyiewed. the discussion 
held on 11-10-¥984 during the in- 
spection of R.I. Units 

- 44. 12101984 5 

2) The Committee inspected the fellowing 
Units ;— 

(i) Haiyana Emporium, New Delhi; 

{(ii) Aristo Electrical Accessories, 
Bahadurgarh 

* _(iiiy Aristo Evaporaters, G.T. Read 
Bahalgarh; 

(iv) Gupta Vakelight Industrics, 
"~ Bahalgarh - 

*(v) Sudhan Industries, Bahalgarh:" 

(vi} Haryana Sports Goods Manmn- 
factured;”, 

(vii) Rishi Boitle Industries, Pipli H 

(viii) Sunrise Industries; and 

(ix) Azad Carpet, Village Ratger 

4 Oral-examination of the re"p’r‘e/rse‘n"t'a'flti'ves of 
Welfare of Scheduled Castes and Backward 

)' -+ Classes . Department/Haryana Hanjan Kalyan 
¥ 

450 18101984 
& . पिन - -;."_'_ 

s 

*, - o ] 

,
.
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46, 

= - W 

3. 

BT (Y ] 

जा. 
L 

उठे, 

«54. 

-35. 

19-10-1984 

- 

L 

. 25.10.1984 
o1 

29-10-1984 
- 

- के 

30-10-1984 
. 

- 31101984 

_ 4-11-1984 * 
. ¥ 

के पैन ये 

B फा ह 
2 तन e 

' 5-17-1984 

न्य-11-1984 13 

..15-11-198वं 

L 

बा 

- 

ey 
Nigam Limited, Chandigarh regarding para- 

»* graph No, 6.31 of the report of Comptroller 
and Auditor Gene¢ral of India for the  year 
1981-82 (Audit -Report): 

3 . Oral examination of फिट representatives of 
Welfare of Scheduled Castes and Backward 
Classes -Department/Haryana Harijan Kalyan 
Nigam Limited, Chandigarh on the Genersl 
Working of the Haryana Harijan Kalyan 

, Nigam Limited, Chandigarh, 
- B 

6 The Committee informally discussed. the 
peints for framing the questionnaire to be 
discussed with the counterpart committees 
during the tour. - 

5, Discussion with the Officers of the Kerala 
Législative Assembly Secretariat at Trivan- 
drum on-matier रण Common Interest. 

5... The Commititee framed the questionnaire in 
the light of points discussed in its mesting at 
New D ¢lhi on-25-10-1984 for discussion -with 

~ the counterpart commitiees of Tamil Nadu 
and Orissa Legislative Assemblies, at "Tamil 
Nadu House, Kanyakumari, 

5 _ The Committee furthér formulated a guest-. 
ionnaire at panchayat Rest House, Maduvrai 
in the light of-the discussion held with the 
under Secrctary, Kerala: Legislative Assemibly 
for discussion with counterparnt cominittee 
of the states next to be visited by the Com- 

‘mitece, - 

;5.7 The Committee mét in the room of Chaipman 
. ~ in. the M.L.As. Hostel:of Tamil Nadu "था 

- Madras and passed a condolence resolution . 
एप 'the sad demise of Smt. Indira Gandhi. 

4  The Committee s¢rutinised a part of the 
¢ material received from the Haryana State 

- Small Indistries and Export Corporation 
regarding  the general working of that 
corporation. 

4 . Discussion with the Public Undertakings 
Committee of Orissa Legislative Assembly. 

% at Orissa Legislative Assembly; Bhubanesh- 
©oawar. , = . 

. थे न The .Commitee reviewed "th"c--._d'iscu‘ss\t:on 
. शत with the sister’ committes/officers during 

the tour to varfous States undertaken by 
«=, _ the Committes. . . - 

4 
- 6, .Oral examination एवं the representativés: of 

_ the Industries Department and the Haryana 
% _:State Small' Industries. and Export Corpo- 

. ration in respect एव Géneral Working of their 
2% - Corporation. . 

-



56. 

57. 

{ 
- दर 

58, 23-11.84 

-59, 29.11-84 

16-11-1984 

22-11-1984 

Iy 

60_,- 3_0"-] I':8.4’. bl 

61, 6-12-84 

4 

62, 7-12-84 

- b 

63." 13:12.5% 

X 

o रा 

4 Resumption of oral examination एव the re- 
presentatives of the Industries Department 
and the Haryana State Small Industries and 
Export Corporation in respect of General -~ 

Working एव their -Corporatien. = 

4 .Oral .examination of the representatives; of 3 -2 
Industries Department/Haryana  Breweries B 

Limited regardinig implementation of re- चर 
commendations/observations contained in \— 

W 

(i) Third Report of Committes on Public 
* Undertakings relating to paragraph 

No. 7.14 of the Reportt of_Comptr- 
_toller & Auditor General of India for 
the year 1974-75 in respect of Haryana 
Breweries Limited (Murthal); V

u
 

(i) the Fifth Report of the Committee 
" on Public Undertakings relating to 

paragraph Nos. 6,20 and 6.18 of the 
Reports -of Comptroller & Auditor 
General of India for the,year 197677 
-and 1977-78 respectively in respect 

T of Haryana Breweries  Limited 2 
~(Murthal); and 

b 
N
S
 

(i) the Ninth Report of Committee on < 
Publi¢ Undertakings relating to 

न .Haryanz Breweries Limited; (Murthal) N 
on the General Working. . % 

6 Resumption of the oral examination of 
the representatives of the Tndustries De- 
portment{Haryana  Breweries Limited re- 
garding implementation of recommendations/ . 

- observations contained in the 9th Report 
of Committee on Public Undertakings rela- 
ting to Haryana Breweries Limitéd (Murthal) - 
onthe General Working. . - 

3 Qral examination of the representatives of 
the. Hospitality/Tovrism Departments and 
the Haryana Tourdsm Corporation regarding 
implementation of observationsfTecommen- 1 
dations contained in 8th Report of the Com-  ~ 
nijttee on'Public Undertakings on the General 
Working of Haryana Tourism Corpora. 
tipm, . oo - 

2, The megting adjourned for want of 
" guerum without transacting any business, 

1- The meeting adjourned for want of‘guorum 
without transacting any business, B 

2~ The meeting adjourned for want of quorum 
without transacting any business. - 

3 - Resumption of oral examination «of the re- 
présentatives of the Haryana State Small 
-Industrics & Export Corporation in regard, 
to-ts General working, -



‘64, 14:02%4 . ,  *” — “Themeecting adjourned for wantof quoram 
Tk ८. ०, - without transacting any business, - I 

- T e, ™ 

63. 27-12-84 3 -’ Oral examination of the representatives 
I . .of the Industries Department/Haryana 

Conecast Ltd., regarding (hé-implemén- 
- tation of recommendationsfobservations 

. i e - दे contained उच अप 13th Repori of the 
- . . . Committce on the General-Wotking™-of 

e . “the-Haryana Concast Limited, Hissar, 

.. (iiy The Committee decided: to hold their 
LT व b © meeting at Aikant Bhawan,. Mussoori 
i “यश i * . - +from 5th February, 1985 to 12th Feb- 

B . © 2 % ¢ T« है पका, 1985 for drafting and finalising 
' : ‘the Reports of the Public Undertakings 

. Commiitee to be presented in the next 
\ - Budget Session. - - 

LY 

न 

कप o o . - B 

T, ~66, 3-1-85 .- -, 5 Resitmption of oral examination of the 
z - ~ repreésentatives of the Tourism Department 
‘\\-. PRI T B and. .the Haryana Tourism Corporation उट-. 

: . -garding implementation of récommendations/ 
observations contained in है ‘Report:of the 
Committee on the General Working of Har. o 

FE « ¥apa Tourism Corporation, Limited. 
i, 

b . 

. 6T 4-1-1985 5 " 'Oral examination of the representatives of 
/_ के . the ;Agriculture Department/Haryana Seeds 
i Dévelopment Corporation regarding imple- 

mentation of recommendations/observaticns 
- ~ - contained in उन - - 

(i) the 5th Report of Committee on Public. 
Undertakings reldting to paragraph No. 
6.20 of the Report एव Comptroller & 
Auditor General of India for, the year 
1977-78 inh respect’ of Haryana Seeds 

" - : Development - Corporation; and 

N - . (i) the Sixteenth Report of Commiittee on 
- Public Undertakings relating to para- 

है graph Nos. 6.22 & 6.23 of the Report. 
. , एव Comptroller & Auditor General Of 
) India for the year 1979-80 in respect एव 

v . - -~ Haryana Seeds Development; Corpo-- 
ration. - 

-
 

¢ 68, 10:1-85 3 Oral examination of the fepresehiatives 
4५ ना of the Agriculture Department and the 

= .- दि 1 -Haryana Seeds Development Corporation 
L regarding implementation of recommenda- 

- tions/observations contained in. the 16th 
- - Report of Committes on Public Undenakiff 3 

थे P -relating to paragraph No. 6.23 ‘of फिट 
: Report of Comptreller & Auditer General of 

¢ ' India for the year 1980-81.in respect of पका b 
yana Sezds Development Corporaticn.- ¥ नि ? . 

69, 11:1-85 - 4 Drafting of the Report- of the Public 
- . Undertakin‘s Commitiee on the General 

* “Working of Haryana Harijan Kalyan ‘Nigam 
3 ‘Limited, Chandigarh, - e



»~ 28 ) लि 

_ " o TR - _p .. - - 

—a 1 ,.2 . - 3 . 4 1 

70, 17-1-85, _ -नऊ फिट Committee ए8 9 Jrafted  their 

LR 

71.. 18-1.85 

7, 

73. 
4 

74, 

75. 

76. 

77, 

78. 

¥ 

1 

80. 

31, 

कि 
24-1-85 

25.1.85 
-t 
s 

1-2-85 
कि 

2.2.85 

i_’_'i"—’,Z—BS 
— 

» 

8.2-85 

14.2.85 
2 

21-2-85 

Vs 

22-2.85 

1 

9. 152.85 

3 

¥ 
¥ 

. Report on the General Working of the Har- 
yana Harijan Kalyan Nigam, Limited, Chandi: 

-+ ..garh, . . 

2, The meeting adjourned for want of quorum 
‘withput transacting any business. 

3 . The Committee partly draftéd फीड Report 
दर on the General Working .of the Haryana 

Harijan Kalyan Nigam, 

4 The Committce partly drafed their Se- 
‘venteenth Report on the Reports of the 

Comptrolier & Auditor General ए India for 
the years 1979-80 10 1981-82. 

- 3 Oral examination of the representatives of 

Industries Departmeént{Haryana. State , Small 

Industries and Export Corperation regarding 

various paragraphs contained in the Repotls 

~. of the Comptroller and Auditor Genclal of 
India for the years 1980-81 & 1981-82 (Audit 

Reportsj . u 

*. 3 Tasumtion of oral examination of the rep- 
resentatives of the Haryana State Small . Indus- 

tries and Expert Corporation in respect of 

+ 

the Report of the Comptfoller-and _ Auditor 
- Genral of India लि the year 1981-82, 

3 (D) Oral cxamination of the reprcsenta ives 
of the Finance Department regarding 

the information relating to the posting of 

: Accounts Officers in the Corporations/ 
Boards.. I 

» 
. 

कद" 

दे 
4 

(ID Resumption of oral examination of the 

. representatives of the Haryana State 

i Smail Industries and Export Corpora- 
tion in respect of the Report of " the 
Comptroller and Auditor .General of 

. “ India for the year 1981-82 (Civil).. _ 

2 _ ’The meeting adjourned for want-of quorim 
* १ without transacting any business. e 

3 .The Committce_ partly drafted theil पट 
port on the General Working एव the Haryapa 

~ State Small Industries & Export Corpora- 
tion. T 
b 

पिच - P 

5  "he Commitice' finalized their Repolrt_-.'.p 0N 
-~ the Genéral Working of Haryana Harijan 

Kalyan Nigem. 

2 T"he._meeting adjounred for wont of quo- 
. rum without transacting any business. - . 

-2 The meeting adjourned for w:‘rl:-of'vq'-uo.. 
%+ rum without transacticg any business.- -~ 

L 

1 

बा
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) ‘39 
TS ST ".-'_w____________q____._fl_l S L N R | PO , s Rl nz 

'l_* IR ) व व अमल 4 ' * कि 
82 2828 |0 4 () The Comminee समा 0% S 
e T R सिम s Sk ‘. . ¢ roller & Avdiiot-General of India for 

the years 1979-80 1o 1981-82, 

८. n T हो) Thed Committee -dithofizéd  thechdir- 
- . Inan.tosign’ and 'iésent the Report 10 

. = House. 
I 0 A - s o 0 0 ला 2.1 g3, ~ii3:gs ‘ 3 7 The* Commhiitee 7 fibalised ' their: “Nine- 

teenth Report on “the -"General Working of 
- . the Haryana State Small Industries & 

S मै o= ey s .&."—_'-L.-_.-m_--.-.‘-E__xp'o‘rt-.Ce—rp'otauan."'-hm"'lted;'_________________________, Chandigarh,X, 

.t . 7101984, 
कफ वि अं , लक पथ ग «+ , - 7 .. - - 

(i) District Marketing office and raw material Dépot, Rohtak; 

= iy T r गान गालातत T गा 
किक ) » sy A 1 D el ot Fp ८ 

n "'tih'e'-sp'ot_ study at places othér' than: Chandigarh 4, Meetings “on: 

* नह) कि Rubber Industrjes पर लए मी -Industries, 
' . “Dulkot: Bated Coich-Builder, Afnbala; K& हर Engg. दिए L5 Ismiilabad;iS hakti कमा शाह: “K uruk'shétea; Fauzi Tyre Worké 
L '_.K",_a"ith_aI;"N\_S.w__i_a‘stl_'k,."_ ,_"SElcct_““rica_“'i!_-’fi-,,~I_n"‘_du"s‘"h‘r"e"s_'-,;'“‘J-md; .Handloom 

Ceitre, Narhaul, Gautam Sefvice,Station; and United Indus- 
tries, “Village DDhini, Hansi,”on 6.10,1984. ey 

Tt "पु एव सादा पतारीरीदड डडमिप पिता Uiy fronbeds > i) पििरिन VllIa’-ge Industries, Mandal Village; Vfs’hw“akara,ma’ 
¢ . 2. Steel Industries, Mandal vill. Gargwa; पट “Faétaty, » Villape 

Gangwa; | R.¥V.. Industries,- Gahgwa;,,Hatyana® Emporium, - e 
Hissar; Bhartia Agro-Industries, , Agroha;  Krishan Oil & 
‘Flour - Mill, Agroha; and Pihja” Dari- Centre” Bighar,, ‘oh 

दि 1. 

‘ Export’ Hunter ‘Feed Unit, Dobh; Gas Chulla Unit, Village 
त* ;. ~Dobh; Ghee-Kay, Surgical, ’Village ‘Ddbh:” Bharat. Udyog 

Pottery Unit, Village Dobh; and Chafider’ Khil Muormuga 
Factory, Dobh. on .8.10.1934. . . " - 1 . थी I IV VRl .., S ा . . 

न" (iv)- .Raw . material Depot;. Faridabad;‘ ाए Haryana Emporium 
Apra{(U.P) on9:10-1984, . . . LT - 

. () Royal packs: Gurgadn; ‘Mahendra-Jali Works: Nirmal Aggar- 
as > रण works; Golden Rubber pipe Fadtory; Glitsaon; -Hafidloom 
दि Industries, Village Ferozptr' Namak, Gurgaon; Kalatmak 

- Kumbhkari Traiaing Centré, Gurgaon; Luxmi: Steel- Udyog, 
- Gokulgarh; Hari Steel & Wooden Furnitire Udydg;, and 

Vijay Pipe Industries, ,Dahina, _Mohindt:rgarh on 11.10.1984. 
हज जा wIF o नं के = = . A’ . दा 

(शत पं: पिट्टिपाव्या ':ैल्ट्सुणफडलं 65; पॉडाप्वत पटरी ; AFisto’ Evopor- 
aters, 'G.T. Road Bahalgarh; Gilipta. Vaikalight- Industries, 
Bahalgarh: Sudhan Industries, Bahalgarh; ., Haryapa Sports 
Goods- Manufictured; Rishi ‘Boftle ,I_,n_"qu_.s'fir:_es"",i"-Pip‘_li;' Sunrise 
Industries; and Azad Carpét, Village Ratsar on 12,10.1984. 

5. Meeting/on-the-spot study at places 6ut'side Chandigarh/Haryana - गा. £ . i & A R Iy I 

Simla- (i) Discussion on-vatios -dspeets- of ~the "Nathfa Jhakri 
Project on 26.6:1984, +~ न -~ जा कक - 7" - 

*



Jhakri - (ii) Inspection, to Jhakri Power{House site of the project 
-and on 27.6. 1984. 

= s L 

Shupgra, . . . = - ST . 

Kalpa {iiiy Inspection to Natkpa Dam, Sanjay Vidut Priyojna and 
. . -the झट of .Karchapi-Wangtu Hydel Project 

28.6,1984 

Simla- .(iv) “Meeting with the Public Undertakings. Committee of 
e . - Himachal Pradesh on 29.6.1984, - 

Agra (v) On-the-spot study of [Haryana Emporium at Agra -on 

Wi 10.10.1984. ., - 
- P ¥ - ] 

.‘_Khera",‘l.a (vi) .Discussion with.the officers of the Kerala Legislative 
; ASsembly Secretariat at M.L.As Hostel, Kerala on 

29.10.1984; प्रा बे N 

Kanya- * (vi))““Framing of questionnaire in the light -of points discu- 
- kumari * ssed in the meeting, of the Committee at New Delhi 

: - 7 on 25.10,1984 "for discussion with the -Committee. एस 
. 4 .  Public Undertakings of Tamil Nadun and Orissa Legisl- 

" T | -dtive Assémblies on 30.10.1984 - 

. = Madurai (viii) The’ Committes formulated a questionnaire on 31.10.84 

.Madras [(ix) * The Committee passed a condolénce resolution on the 
. sad demise of Prime ‘Minister Smt. Indira Gandhi 

है - (x). Scrutiny :of a part of the material received from the 
. Haryana State Small Industries -ahd Export Corpor- 

ation régarding the General Working of the .said. 
- Corporation on 4.11,1984, 7 

New, दा) a) On-the-spot-study of ihe Haryana Emporium,. Delhi on 
Delhi- | - 12.10.1984, - 

(b) ‘The Committée informally discussed the points for framing 
4+ . thé questionmaire to be-discussed with the’ counterpart Com- 

mittee during the tour at Haryana Bhawan on 25.10.1984 

{c) * The .Committee reviewed .the discussion held, with the €om- 
mittees/Officers, during 111८ tour (0: various States undertaken 

by the Committee on.7.12,1984 

* 7. Reports Presented/Laid - 

() Seventeenth Report of the Comptroller and Auditor Generat 
of India foryears 1979-80 10, 1981-82 was presented to™the 
.House on 29-3-1985 - o पद 

* ही) Eighteenth Report -ठत the General Working जि ‘Haryaha 
* _ Harijan Kalyan Nigam Limited was presentcd (0 the Hounse 

on 29.3.1985 < 

(iii) Nineteenth Report on the General Working of Haryana State 
Small Industries and Export Corporation Limited ‘was presen- 
ted to the House ण 29.3. 1985, 

- 
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.+ COMMITTEE ON ESTIMATES L 
“ 1. पा Committes, consisted of nine.mémbers of the Haryapa 
Vidhan .Sabha who were: elected by the " Vidhan Sabha on 23rd 

मर्द, 1984 according fo the principlg of proportionil representation 
by .means of single tranmsferable vote. - -, oy 

o 

. 2, .Shri Vijaivir Singh was appointed by the Speaker to be the 
4... 7 7Chairman of फिट Comimittes.™ ™~~~ जद हक पल - 

3. ' The Committee लात, 37 sittings at Chandigarh and 6 sittings 
= outside, Chandigarh: The names of the Members and .mumber of 

meetings, attended by each of them- are .shown in the table given 
- = bcl__ow_ - .. - . s ] . - 

g St S A - Number of meetings 
No. Name of Members - . - - attgnde_d 

1, sh Vijaivie Simgh. - - © -.. 40 - 
- 2. Shri ‘I-n.‘d;_erjit Siogh™ " 4 ही 2 

v " 3, °ShriKundan Lal | "t L7 - बी. T 

% o 4. Shri Naf singh 00 L. 42 
5, ShriNekiRam . . | . TN L, . 

¢, ShriPhusaRam™ . ~ . R 

- .Y 7. $hriRam Bilas Sharma k_ . 28 ) 

8- ShriRoshanTal'Atya * , 33 _ 
s दर. 92: Shri ShakruilahKhat & 25 *' 

-ेड 10, Shrl Déya Nand Sharraa © - Nt 

- _-}. *Shri- Neki_Ram M.L.A. resigned from thermem'bcrs:hirp'-of_' th;e 
7 C-on__mml_ttee w.e.f. 30.5.84 b . . हि 

- नम रू कस खा Daya Nand Shatma was elected to serve on the Estimates 
Committee for. the remaining period of the year "1984:85 on 4th/5th 
September 1984 but resigned from the membership of the Committee 

P —Wef.269.84 | H ¢-’1 - Lo व... 4० 
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Megtingsheld gnd Business: transacted. - 
.4, The dateg of meetings, the number of” members presetit and 

- business transacied t.‘cach’m'e"c'tmggflare".%l_ven below' 2= "' - ही 
दर फिर धरम VR A P नदिया R IR विस . 

ST Dite हा meetifg™ मगर Number™ ' ™ Biidirieds trificacted T 4 
No. ) : of न. दिया सन S T कर... पर; 

members b 
L ४. . 7 bprgsent ., . ला . 

1 . न कि यु Pyt I "'?743"_’}. दे फिर REVFINTRIELL L L AT N 

et May 1884 V0 %" Gy e Sebreiary, Haryana पाक बसपा माइक छाल Sabhe Sabha I RO i), The Sectetary, Haryana तीस Sabha 
SERNELS ' . “explained the scopé and Tunctions. ‘o%' the 

ला + उन ४ ० Committee 16 पल चलियण्टाइर उप एप 
. [ ) 

. (i) The Commitiee decided to examine.the 
ना -Budget Estimates for the year -1984.85 

of the following depariments :— . \ 
G oy ४ व + 

- . 1. Industries:. 

- e . - . 2.~ Exciscand-T-ax'ation,’*'f =~ 

. 3. Local Bodies; and. * *  _.! 

. 4. Food,and Supplies . * 

Scrutiny of replies received from the [ cu- 
cation Department Tegardjng imp ementdtion 

. of the recommendations एवं the Committ दे 85 
contdined in its 12th:Report अणनपी दे --year 
1979-80, 

2, 23 May, 1984 LY
. 

3. 30th May, 1984 6  Resumption of scrutiny of replies received 
/- " . from the Government in connection. with ihe 

implementation of the recommendations con- 
ही i tained in its 12th Report for the year 1979-80 

relating to.the Educdtidnidefartment, -\ The 
4 Committee decided to orally examine the rep- 

- resentatives of the Education depanipenty; 

4. 13th June, 1984, €3 6 - Scruting of replies received. from the, Irri- 
- s gation Departinent - in'canmnection: पुत्र the 

implementation  of the recommendations 
cgnng_tasioned.inj__tsi 12th .’.B¢n.0{t.'lJ"."0'_t.§,t_he.,_*’¥¢ar' 

- 197 N 

5. 20th June, 1984 5 _Scrutiny रथ replies received from the Govt, T r"ll.-*s-',“"'!;" e . © *inConnéctibn with'ihé ‘Ifmq"p‘}eq_m"én'"i_a“t_l'on" of the 
recommendatiofscontained ;in‘its ) Sth Repont 
for the vear 1982-83 relating. to the Co- 

A . v operation Depariment. . The Committee de. N " e T cided tcono‘, __or‘aux__exam'_'ll“nev_“th‘ie.‘rc_pr_c%e‘"n%iaind'xs_of 
4 oo o P the ' Téoperation’ Departmetit, ™ =7 e=h? .- . . . R T A B £ s U e जग _ 

6. 29th June, 1984 3 Scrutiny. of replies’ received.from .the Go- 
¥ vernment in connection with the tmplemen. 
tation of the récommendations contained in 
its 12th Report for the. year 1979-80 relating 
to the Education Depariment. 

7. 4th July, 1984 | 6 The Committee partly scrotinised the: 
materi4l received from the Excise and Taxa- 
tion Department in respect -of the Budget o Estimates for the year 1984-85, 
- 

<\ ~ 
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‘. '8 110 गुरु, 1984 6, ’ The Co'-m'nu_"ttee मादक, प्राफीटित the ques- = et b Lt "7 tionnaire on the Budget Fstimates for the T Yedy 1984-85 of the Fxcise and Taxation . . e Department: 

rial reCerved from the Excisé.and TTaxétfon _.. 
Department in respect एवं the Budget Estima- 
tes for the year 1984-85. 

=8 9. 18th July, 1984 | 6  Resumption of the scrutiny__of'ihe\-m‘_'_atc-- 

10. 25th July, 1984 7  The Committee partly. scrutinised the ma- W T v o= 4 terial received from the Industries Depart- ) , ment in respect of Budget Estimates fer [8 N - year 1984-85. 16
.]
 

11. 1st August, 1984.. 7  The Committce scrutinised the Material o : : received from the Industries Department in o réspect of Budget: Estimates:Tor " the- year 
1984-85 and partly framed the question- 
naire thereon, 

. 12. 7-h-Augnst, 1984 _ 4 The Commitice, scrutinised. the maieria] ना TR *  received from the Industrics Department ~ Tl . inirespect of the Budget Estimates for the ' e -, +year 198485 and partly framed the question. i najre thereon, . * PN नि [l . कि . 2 : 
13,. 14th August,.1984+ 6 The Committee framed the question- TR चाहिये ** ‘najfe in respect of Budget PBstimates for 

the’year 1984-85 received from the Indus- 
‘ttiés Depariment, - [ 

Kl 
' -y - - 14 22nd A_ugust,_].%g, 6 Oral examination of the Tepresentatives of st Sl SRRk - the, Irrigation Department in respect of the 

. . . implementation of outstanding recommen- - ' dationsfobservations contained in its 12th » Report for the year 1979-80, 

r 

न. 715, 29h. August,. 1984: . 6 (. Oral examination of thé representa- _ . Ty e T ‘ tives of the Education' Department . . - . r -régarding implementationof outstanding * ) récommendations/observations contained दे in its 12th Report for the vear 1979-80. 

* हा ‘The Commiitee decided to undertake a = study tour of:the States, of Rajasilian, 
Gujarat. and Karnataka from 16th - . . : . September, 1984 +.. . Lo . RS PRI 

‘16, “आम, Sep: g_mb_bl_"'pr 1984 T 6 Exomined the Supplementary Estimates रे S Sepismben, ' = * (ls{Instalment) for the year 1984-55 reja- 
3ing.to various concerned  De artments -and 
ffamed-its tepoit théféoh, A 

i =N 

17. 14th September, 1984 5  .Oral, examivation of, the represgniatives ' ot हों ey काम लड़, री thé. Excise and ‘Taxation Department LAl lor non-supply of the replies- to the ques® . - ‘ tionnaite of the Committee relating 1 v . ) !t_'h‘_t Budget Estimates for the year 1984 -85,, 
oAl 

. 

|
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18. 16th September, 71984 6 . Thé Committee held’ its meeting ai Har- 
' vep T * yana Bhawan, New Delhi*and fiamed the 
s - ', ' points for discussion with the Estimates- , 

- Commitiee of Rajasthan, Gujarat .and 
Karnataka legislalures during its tour of 
‘these states.. 
r ] 

" 19, 17th September, 1984 - 5 ‘Discussicn with the Secretary, Rajasthan 
. न ) legislative Assembly, at Jlaiplr on matters 

एव common interest. ® - 

.20, 20th Séptember, 1984 5 The Committee held its meeting at circuit 
' ’ . * House, Udaipur dnd reviewed the discussion 

held during ‘the visitof Rajasthan legislative 
- Assembly, The Commitiee made some 

- amendments in.the questionnaire which were 
N framed at Haryana Bhawan, New Delhi for 

- - . . A discussion during the tour. . 

'21. 'L2l'st'..Se:ptember,-.,1984 o 4 Discussion with the Dy. Secrefary Gujarat 
T . legislative Assembly at Gandhi Nagar .on 

matters of common interest, - 

'22, 26th September, 1984 4 The Committee held discussion with the _ 
: - Estimates Committee of Karnataka legisia- 

. - tive -Assembly at Bangajore on matters of 
= - .* common interest. 

23, 28th September, 1984 """ 5 The Committes held its meeting at Har- 
yana Bhawan, New Delhj and reviewed thé 

. . discussions held during their tour of Raja- 
. . . ., sthan, Gujarat and Karnataka legislative 

Assemblies. d 

. 24, 8th October, 1984 

+ 

4 
: of the .Excise and Tagation Department 

in respect of questionnaire framed by the 
- . i - = Comimittee® on the Budget Estimates for_ 

H . _ _the year 1984-85, 

न 25, 17th October, 1984 .5 The ,Committes .partly scrufinised the 
‘_ ‘teplies received from the Excise and Taxa. 

. B} - tion Department in respect of 'unestion- 
) . najre of the Committee on the Budget 

Estimates for the year 1984-85. | ' 
TR 

26 22nd Otober, 1984 5 Do : 
. 27. 30th October, 1984 6 - - Do - 

+ 28, 31st October, 1984 6  The Committee postpone‘d' its meeting on 
-the request of the Commissioner सात Secre- 

T * tary to'Govt;, Hafyana, Excise And Taxation 
Department. . 

- 4 

29, 6th November, 1984 1- .No business was transacted for want of- 
quorym, 

,30, 213: November, 1984 4 The ‘Committes partly scrutinised the 
’ . .., Feplies received from the Excise and Taxation 

v Department in respect’ of questionnaire of the .- o ) Co mmittee एण the Budget Estimates for न दर T i udget Estimates for the 

. - LY 

6, Oral examination of the, representatives’ 
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1 S किक कक 

31.. 28th November, 1984 5 Oral ex.a.minat‘ion ‘of the -representatives 
W मं किन ही o b ey aeewnnOf the Excise and Taxation Department in- 

दर respect of questionnaire framed. by the Com. 
T ,  -mittee on the Budgst Estimates for the year 

.o 1984-85, : . 

32. 4th'December, 1984- 5 'The Committee partly scrutinised the 
. . replies received from the Excise and Taxa- 

- e . - tion Department in respect ‘of question- 
. ' P naire of the Committee on जाट Budget 
रद . . Estimtes for the year 1984-85. 

33 26th .Dec'"ember, 1984 3 Scru't_iny एवं the replies received frem फिट 
' Edugation Department regarding implemen- 

. . , tation’ of the recommendatiors contained 
दा व 1T in its 12th Report for fhe year1979-80. 

© ’34. 4th January, 1985 o 5 Oral examination of the representatives एव 
v T L P . the Excise and Taxation Department in 

2 ' respect of questionnaire framed by the 
Committee on the Budget Estimates for 
the year 1984.85. 

35: ot Janvary, 1985 , 5 Do cL T 
. 36, 16thJanuary,1985 S  Resumption of Oral examination of the 

B . ~ . represent{atives of-the Excise and Taxation 
- Department in respect of questionnaire 

" framed by the Committée on the Budget Esti- 
. ; ) mates for the year1984-85, ' 

- 37 2379 January, 1985 " 2 No business was transacted for want of 
quorum. 

38. 30th January,1985 * ° 4 Drafting of the17th’ Report on the Bud-* 
: - get Bstimates for the year .1984-85 relating 

' . to.the Excise and Taxation Department. 

39. 6th February, 1985 5 - Oral examinaticn "of the representatives 
. of the Excise and. Taxation Department in 

ot T ot R s - respect of questionnaire. (framed by - the | 
B i « Commitiee on the Budget Estimates for the 

year 1984-85. . 

40 110 Fébrary, 1985 ° . 5  Drafting ए the 17th Report on the Bud- 
_ ’ v Bt Estimates for the year 1984-85 relating 

ः " T tothe Excise and Taxation Department, 

41. 18th February, 1985 5  ‘Drafing of the17th Report: cn_the Bud- 
हे .get Estimates for the year 1984-85 relating 

हे ०. नह: " नए the Excise and Taxatich Department, 

42.. 26th February, 1985 4  Finalized the 17th Repert cn- the Budpet 
4 . Estimates for the ycar 1984-85 relating 1o 

- the Exrise and Taxation Depariment. » 

43 12th'March,1985 ° '~ 7  Exaihined the Suppleiéntery  Estimates 
o o ' _ for the year 1984-55 (11 Instalment) relating 

to various concerned . Departments and pre- 
. pared पड Report thereon, 
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Reports presented 

. - D During. the.period-under- review the. Committee. presented the 
following Reports to the House :— : 

‘Patorotiwhich “ 
presénted/laid 

Subject ' 

न T . o~ 

5: 

2, Chairman 

3. 

(- 

Chairman, Committee. ~3rd:September, 
1984 on:Estifnates 

L] 

ही 

" & 

on Estimates , 

- 4 

P 

@ofl""“'-'mmlttee 13th' Maich 
1985 ~ a 

Report of the Estimates 
Committee.on the Supple- 
mentary Estimates (Ist 
Instalment) for the year 
1983:85 

Report of the Estimates 
Committee on the Supple- 

! mentary Bitithatés {11 “Ih 
stalment) for the year 
1984-85 ‘ 

Chairman, Committce 29th March,. 17th Report of . the. Esti- 
on Estimates 1985 mates Codimitieé on ‘the 
- - Budget Estimates “of the 

. - N Excise and  Taxation 
.5 , गा Department for the year 

i . . 1984-85. 

Meetings held at places:other दिया Chaudigarh - 

6. ThE Coftnittee héld edtings at places other than Chandigarh 

" (1) New:Delbi 
(5८४ St.NO 187 23) 

(i) . Jaipur (See Sr. No. 19) 
- 

N 

(). Udaipur (See'Sr. No. 20) 

(iv)i* Gandhipagdr (568 'SriNv.:21) 

(v) BinZaidrs (8¢ St. No 22) 
14 a3 I 

- Proveedings 
3 

the -details of which are given below :— 

16th & 28th September, 
1984 

. I7th September, 1984~ - 

20th September; 1984 

21st Sc"pt_emben'l‘,"'-l984 

26th September, 1984 

कर Asrecord of the procecdings of each meeting has: been kept 
in the Haryana*Vidhan- Sabha Sécretariat 

- 

o 

+ 

R
 

e
 
g
 

न 
.t 

;’
\!

;\
- 

a 
- 

- 
&~ 

= 
L
.



K 

.,
‘ 

PR
 

- 
g 

Y
 

न यह o 7 SCHEDULED TRIBES 
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v 

THE COMMITTEE-ON WELFARE OF SCHEDULED CASTES AND 

- -~ 
t 

The Committee on Welfare of Scheduled Castes and Scheduled 
Tribes for the -year~1984-85-was ;congtituted by the Haryana Vidhan 
Sabha . by election vide;a. Notification datéd the 30th April 1984 
under Rule 260-A (D) ‘of the Rules, of Procedure and ,Conduct. of. 
Business in the- Haryana Legislative- Assembly. Shri Neki Ram,. 
M.L.A. was appointed Chairman of the Committee by the Hon 
Speaker - SRR कु फल लीग मे 

The names of the Members -of the. Committee and the number 
of meetings. attended’ by each of them out of ‘the total number, of. 
47 meetings, (This. number includes 2 mectings when businéss could 
not be fransacted for want of quorum) held during, the period -under 

Sri ** Name of Mémber * =" - v - Numbst of-néstings 
No. , पक AL पक T A T ., - attended ‘_ 

1, -Shri Neki Ramr .- - =% दी “30. 

2, * Shri Amar Singh . . व " VS 

3. ShriBbagiRam * दिन न . g 2 पाक s 

ं 4, Shri ,Bh‘h'la""lle Ram"'” न पा 43. दे 

**5° Smi:-Kartar Devi® =~ " ¢ 

. ¢ ‘Shii-Bhillam'singh L I %\ 

7. Shri Qm Parkash (Ber)) . ; 

8. ShriPhool'Chand - 
9. Prof. Sampat Singh 

व. *Shri. Amar Singh,+ M:L.A. and **Smt. Kartar Devi, M.L.A. on 
their appointments -as " Minister and Minister of State respectively, 
ceased to be members of the Committee with effect:from 14tk Sep- 

tember, 1984 . . 

" " "Meétings held and business transacted 

The-dates of :meetings; theumber-of Members: present and the 
business transacted at: each meeting are given below 1 — 

. 

L. .. T 

" 8. s+ 'Date. * - . -N'um'_ber of न «० Business transacted 

No. of meeting Members present - 

कि v . - कि -~y T . tor 

' 1, 14th May, 1984 ¥ (i) Discussion en scope and functions of* 

नि 4१० न o el = theiCommitteer - 4. * 
Yo - - % 1 

- "को था गा A - 

-~ - I
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N 3 ‘ : 
T P i * (i) Selection’of ‘Departménts’ for --ofal’ 

मु कपडे पर के दर कूसर . examinations - रन 3 Ry 

20 "33 May, 19841 Y717 डकार, of the material Feceived from पॉटर, 
0 ¥ _* ० Locdl Govt. छल, = व e, 

3. 30th May, 1984 a Framing_ of questionfaire on the maferial” - 
दी received from the Local Govti Depart- 

दि - , + + ment. * 2 - - 

40 ThJan&i1984° ' 2: No buiiness was transatted” fof-want’ of” 
A ) ] - 4 . ¥ ] quo:u—m. ~ A गज पक 

5; 20th June, 1984 .1 ° € - Framing of questionnaife, पाए दर, material - , 
' ) received from the Local Govt. Department, = 

6. 27th Jane, 1984 पृ "7 Scrutiny of replics ,with regard- to the, < 
* - implementation of fiirther recommenda-’ 

- tions “contained in the 8th™ Report _in' 
_ न respect of Town and Country Planting - - 

' B Deptt. L जज 7 *' . ] . 

7. 2nd July, 1984 8  Scrutiny .of the material , reccived from 
. the PWD (Public,Health} Department, - 2 

8. 4th July, 1984 8§  Scruting of the material/guarteily Report = 
at New Delhi sent by the Welfare of Scheduled Castes and . , . 

- Backward' Classes Deptt. 

9. 5th July, 1984 8 S'crutirly_ of the Report., received from N 
at Badkhal Lake, various Deptts. about the representation _ 
Faridabad of Scheduled Castes in class IV posts after * 

including: and eéxcluding the Sweepers-and 
- Scavengers in category IV posts, 

10.” 6ih July, 1984 8 Scruting of Special Coniponent Plan fut: 
- at Badkhal nished by Welfare of Scheduled Castés and . , Lake, Faridabad Backward Classes Deptt. - 

"11. 11th July, 1984 7 Scrutiny of replies with regard to the 7-% 
_ . implementation of further recommendations 5 

= ! contained in_the हि Reéport in respéct.of 
जौ - Printing and Stationery Deptt. s 

12. 1870 July, 1984 9 Framing of questionnaire on the material 
-received from “the P.W.D, (Pul{‘b ic Health). 

N - Department. s 

13. 25th July, 1984 "7 Oral” examination of the R'epres_'enta_tives. T~ - 
4 of Printing, and Stationery Depit..in Tes- - 

- . एक of replies received further with regard to 
. the implementation of further recommen- - 

. dations contained in the Sth Report: of the 
Committee, . L P 

14, 30 July, 1984 7 Do 

15. 6th August, 1984 . 9 . Framing of questionndire on the material 
received from the P.W.D. (phblic Health) 
Department. = 
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-16. 13th August, , 984 

) - .- e 

17 22nd August; 1984 
18, 29tk Augitst; 1984 

- - F जज i 
W7 g + - 

19. 12th September, 1984 

. 

लव 

N 

20.; 18th September, 1984 . 
~ @ 

21. ) 21 st. Sepiember, 1984 

+ 722, 26th"September, 1984 
w - 

वन 

+ L 

23, 3rd October, 1984 

s 

पा 

+124. ,8th Qctober, 1984 - 

25. .10 th;Cetober,- 1984 
i, at NewDglhi -, - 
P P 

;26..- उप Qctober; 1984 
.-t Barauni- . 

- - के ' - 
= - - 

.21, ,14th October, 1984 

. at.Kohima ; . 

N 

e 

2 

7 Scrutiny. of the replies received from the 
© _ Welfare of Scheduled Castés बताए Back- 

ward Classes Deptt. on thé recemmen= 
dations contained in 27th. Report of the 
Commissioner. for Scheduled ‘Castes and 

“Scheduled Tribes:. ™~ 7. o - 

& . * Do . BRI 

L 
R I 

\ . -7 o 
1, Oral .examination of the representatives 

of the Ediuication Deptt, regarding nom- 
supply of the replies to'the gueéstionnaire. 
oY R - 

§ .Scrutiny. of the replies rec_ei\'_‘ed from the 
Welfare of Scheduled 'Castes and Backward ~ 

1 Classes Deptt. on. the reommendations. 

contained in the 27th Report of the Com- 
missioner for Scheduled Castes and Scheduled 
~Tribés in so far 85 these relate to cthe. State 
of ‘Haryana. - 

है... Decision to undertake study tour to 
“* yarious Statésin India. 

4' Scruting of the replies received from the 
Excise. & Taxation Department.. ~ 

3 ना _ b ._1 - 

5. ‘Resumption of scrutiny of the replies 
* received from the Welfare of Scheduled * 

Castes and Backward Classes Deptt.. एप 
the > recommendations contained in ;the _ 
27th-Report of the Commisstoner for Sche.’ 
duled Castes and Scheduled Tribes in so 

- far 85 these relate to the State of Haryana, 

SR Consideration of the' circulars issued 
“by the ‘Chief Secretary” to Gowt., 
Haryana regarding recommendations 
of the Co_mm:ttee,col_nta_in'ed हुए the Sth- 
Repott. .. ) 

(i) Decision regarding study एप..." 
5 . 
~5  Resumption of scrutiny of the replies res 
T ._ceidlved-f_rom the Welfare of Schéduled Casfes 

" and Backward Classes. Department on the 
.recommendations contdined .in- the 27th 
"Report of the Commissioner for Scheduled 
‘Cstes and Schéduled Tribes inso far as these 
relate to the State of Haryana. ' 

5 Framiog एव questionnaire. on the matters of 
©  common interest: to be diséussed with' the 

-Committees of ether State’ Legislatures during 
study tour: 

»3:  Discussion en the questionnaire .prepared 
for _discussion with the sistéf Committees, of 
the Nagaland, Manjpur and Tripura Legis- 
lative ~Assémblies ~on matters. of common 
.interest.. 

3.7, Discussion on matters of .cémmon interest 
, with the officers of thé Nagaland Legislativg 
LAssembly. secretariat, -



1 E --. - - 3. _ 4 

28. 15th.October, 1984° ~* 3 “Meeting with_the. sisfer- Comittes' of 
.. 2 at Imphal .o Manipur Legislative Assembly on matter  of 
P  _. , . .common jnterest. . . . 
.29, 17th October, 1984 डे. Review of the discussion held with the 

"~ atDharamanagar = "7, officers of the Nagaland Legislative Assembly 
.- : . 'Secretariat. T 

ol : ‘ . - S e . B 
-30. 190 October, 1984 “ 3 Meeting with the sister Commifiee of the 

at Agartala - *  Tripura Legislative _Asse‘mb_l_yh. not 37 

31, 2151 October, 1984, .o 3 .. Review. of the discussion held with the sister 
bl 

at Gauhati ' ‘Commiitee of Manipur Legislative Asscmbly. 

232. 231d October, 1984 . 6  Review of the discussion™field clrirglthe 
..  at NewDelhi . tour with sister Committees of vericvs States 
i Legislatures. 

- e f= g - - T " - . 

-+ 33] 3001 October, 1984 = 7 «Resumption of scrutiny- of the replies re- 
v« -ceived fromthe. Welfare of Scheduled Castes 

" and Backward Classes Déptt, on the recom- 
. LY .« mendations contained in_the 27th Report 

’ : .of.the Commissioner for Scheduled Castes 
: - s - and Scheduled Tribes inso far asthese relate 
दल - - - “to the State of Haryana-, 2, + |in 

34, 6th November, 1984 , 6 Condolence _resolution. at. the brutal assas- 
" ' v rsination of Smt:. Indira ,Gandhi, Prime 

- ली e Minister of India. 
- 1 + 3 M न - 

.35, 14th Névember, 1984. | ° 6 " “Resumption of scrunity of thereplies receive 
- . from the Welfare of Scheduled Castes and 

* - . कर ‘Backward Classes Department. on (6 re- 
- = * commendations contained inthe27th Report 

Y , N _ of the, Commissioner, for Scheduled Castes - 
"y = ः उ * दा Scheduled Tribes'in so दि" 85 these relate 

- . . . to the State of Haryana, & 

36. 21t Noverlber, 1984 & = 5 . Do 
37, 28th:November, 1984 . .5 ~ Do 

“"3'8'.‘)-'5th‘ December, 1984.", - 2. TNo business was ‘transdcted +for’ want Sof 
5ol - . " : 3_"‘ quorum, 

39, 2nd'January, 1985. " § :Scrutiny of the replies received from the . i - ! *$Local Government and Rehabilitation Depart- 
L , '-hL' d_ts and Haryana Harijan Kalyan Nigam 

. - ' td. * . ' 
40, 9th January, 1985 ~ ;7 एव examination o‘f-.'*:t'h'“e'l _'r:ep'-.resentati\'es o = v+ T oof the "Rehabilitation D#&ptt. -in> régard 

- - cto’ distribution of Inferior Evacue¢” Land 
' to-Harijans. 

T 

41, 16th January, 1985 <+ 6. :Oral-examination of fhe representatives of * . ) the Local Government Department regarding 
b " - .enumerating _facilities being provided to the 

* 7 - . .Scheduled Castes Scavengers/Safai Karam- 
न महा नटॉपिवंल्ड, दि 

एक, 23rd January, 1985 * या. Oral examination of फिट: Chief* Secretdry 
- . . o € 1 'to'fGove.mment Haryana with ' regard to the 

information supplied by the Governmen 
. - 

<A



द
ी
 

जि 

1 .. "दे 3 - ' 4 7 i 

अत T regarding gazetting. of the posts of "AETOs 
. A I ; : . «asclass IT in the State with ‘restrospective 
o ot effect. ; S 

Y -43. 30th Janvary, 1985 7 Serutiny. of फिट replies received from the . et g o , ] हा Government Departiment:  , 

' 44, 6th Febriary, 1985 © -7 © v - 0०. T 
45, 13th - February, 1885 . -, 7  Drafting of 10th Report on the further 
हटा की N .3 recommendanon}s ‘observations _contained in 

o the 3th Report of the. Committee and:on the . 
. . ©  recommuedations contained in the 27th 

न. , . . _Report of the Commissioner _for Scheduled 
जि जि 1". "Castes and Scheduled Tribes which relate 

- e . *, to the State of,;Haryana ६. . 

46, "200 Febritary, 1985 - 7  Finalisation of 10th Report of the"Com- 
T B -धाट्ट, , . दे 

47. 27ih February, 1985 7 . Scrutiny. of the replis; received’ fidm the 
. - Printing and Stationery and Panchayats 

o ] Departments.” -, 4 e 

.= Repiirt presemted ™. = - R ने 2 

During the period under review, the' Committee presented its‘10th 
- Réport to the House on the 29th March, 1985 in ‘respect of actien 

taken by the Govt. on the furthier récommendations/observations con- 
tained in its 8th- Repori-and on the recommendations. contained in the 
27th Report of the Commissioner for Scheduled: Castes and *Scheduled 
Tribes which relate to the State of Haryana Y T 

- N Proceedings - - f. 
& O A | न 4 

A record of the proceedings of the Committes has been_kept _in 
the Haryana Vidhan Sabha Secretariat, - 7- नाना d _ 

[ 
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5 COMMITTEE.ON GOVERNMENT ASSURANCES- ©~ - 

* 1. The Committes on -Government Assurances of the. Haryang ° 
7 “Vidhan Sabha-for the year 1984-85. consisting of nine members was 

Hiominated “by ‘the Speaker on -29:4-1984 and one Special Invitee was 
nominated on 31-5-1984 

d जय 

" 2, :Shri:Sahab Singh ‘Saini-was-appointed by the Hon'ble Speaker 
as.Chairman of the Committee - 

न न मे 

3. The .Committee लेते पद] वी. meetings. The names of the 
members and- number of meetings attended by each of them are shown 

"जा the tablé below:— 
हरकत BN S S अनन्त 

- -, . 

T L g o - 3 

Sr. . Name of “member -~ ~° - Number of meetings 
*"‘-N---O,' Yoo L कर i s ""-a,.tter&ld-e.d-- 

rJ.l Shri:Sahab Singh Saini - , - दि * 39 

.. 2. Shri Harpal Singh - e R i 

3. Shri Surender Singh, ~ - _«. . 33 

~- ;4. Shri Goverdhan Dass,Chauban P 8 

5, Dr.Om Pirkash Sharma.  : ~ ot 2 " 

/% SHLIE Reshaw 2T 0 
7. Shri Verender Singh <~ - et R N 

§ 8 एबं 088... _ 2. 
. 9. shaiSwinsigh T T UL L0 

Speclal,lnniee‘ " ~ - | 

10. Shri Kulbir Singh Malik . 37 

Shri Harpal Singh on his appointment as Minister ceased to be 
meinber एव the Committee w.ef. 14.9-1984 

Shri :Goverdhan Dass Chauhan resigned from the membership 
of the Committee w.e.f. 4-1-1985 on his appointment as Minister 

Election' of Shri Lila Krishan was set aside ' by .the Panjab and 
Haryana High Court vide judgement dated 28-8-1984, but the oper- .- 
ation. was stayed for a period of two months to enable ShriLila 

" Krishan to file his appeal in the Supreme Court o 

Meetings held and basiness transacted * 

The dates of mectings, the. oumber of members presént and the 

x 

- o LS 

- 

L
 

B 

et 
ot
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—business-fransacted at each meeting: are given-below :— - ~ न 

43 
by - 

Sr. Dateof meeticg  Number of members Business trarsected N G o . प् presén . ; 

1: ) हा - -3 - = कक 3 

i जाएँ वध," 1984 - 6  The Secretary explained - thé ‘$tope” afnd 
- functions of the Committee to the members. 

2. 23rd May, 1984 6 Scrutiny of statement of assurances given by 
- न कह ५ .- the Ministers’ during™the Sesston treld in the* s - 2. month” of Septembier, 1963, h 
3..30thMay, 1984 . << 6 .Scrutiny of staterient of assurances given 
कप ही हल फि the Ministers during the Session held in - 
S st e month of September;_1983 

4., 8th Jung,"1984 ~ | + 5 Scrutiny of statemept of .2ssurances. given 
e R , by the Ministers during the Séssion® held 
o . in the month of September, 1983 

307 150 June) 1984 % - 7 Scrutiny of statement of assurances givens 
* " by हिट M:p:sters during the Session held पंच 

the month 'of September, 1983 . 

है; 22nd June, 1984 .7 Sérutiny of statement of asturances given 
o . by the Ministers during the Session held in 

the month of September, 198 

7. 29h June, 1984 6 -~ Scrutiny of statemerit of assurances. given 
. by the Ministers .doring the Session held in 

i 2 the month of September, 1983,.¢ 

~ « 

8. 4thyuly, 1984 .~ 5 “ Scrutiny of statement of assurances piven 
by the Ministers during the :Session. held 
in the month of September, 1983, - 

» w 

9. 110 July, 1984’ _ ' 6 Sérutiny of staternent Of assufances given 
y, the Ministers during फिट, Session. held . 

in the month of Séptember, 1983 न 
L 

40.  18th July, 1984 * 5 " Scrutiny of replies received from the Govern-: 
.ment regarding the implementation of as- 

= : . surances L A R T 
. - v r 

11z 25th-July, 1934 - « 7 Scrutiny of repliesreceived from the Govern- 
“ ment regarding the implemeantation of - 

assurances st 
I न L . . 
12 3othJuly, 1984 °.° - & Scrutiny of réplies éééived from the 

- Government regarding the implementation 
= * of assurances. v _ s 

. 13. 3th Alrgu's't,-'198'4' ’ *5 Scrutiny एव replies- received frem the Govt 
' - regarding the implementation of Assurances. » 

14, 14th August, 1984 . 5  Scrotiny of replies received from the Govt., 
e regarding the impleméntation एव Assurances 

157 22nd August, 1984 7. Scrutiny of replies received fr¢m the Govt: 
regarding the implementation of Assurances 

= . PR 

16. 29th Augest,, 1984 - (i) Scrutiny of replies Ieceived from the 
Governiment regarding the imple- 

. . mentation of Assuranccs



17, 

24, 

— न लग अलावा o गला णा 

(0 Tke: Commitiee decided (0 undertake’ 
बा e = सच Bstudy-totie to the States of Nagalands—- 

12th September, 1984 - 

i 

L] 

26th September,. 1984 

3rd October, 1984 
= 

T 

10th October, 1984 

v 
17th Qctober, 1984 

Rl 

23rd Octeber, 1984 

30th October, 1984 

- '\-a - 

18. 20th'Septembet, 1984 

- 
s P TN 

w 

il 

-4 

25'.":"'"'?th November, 1984 » - 

. 

L 
L) 

26. 14th November, 1984 

[ 

21st November, 1984 , 

28th November, 1984 

5th December, 1984 

" 

Rl 

r 

है 

1 

’ न s 

12th December, 1984 
2 members 

L 

Maghalayz and Sikkam w.e.f.220th! | 
- झा =— ~--September, 1984. —_ e = . नकल 

7 Scrutiny._ of statement of assurances given 
by the Ministers duricg thé Session held in 
the month of March, 1984. 

MR Ao I8 o 

=" The Committee held its meetings.at New 
Delhi-and 'decided to pastpone its onward 
tour,of the States of Nagaland, Meghalaya 
सात" Sikkim due to capceéllation of- tram 
because of heavy floods in Assam and 
other™ adjoining States. 

-6. -Strutiny of replies received. from the Govt.. 
regarding the implementation of Assurances. 

7 - Scrutiny. of statement एव Assurances given 
by the Ministers during the Session held in 
he month एवं March, 1984 

5 'Scrutiny of replies received from the.Goyl. 
regarding the implementation of Assurances. 

7 Scrutiny एव replies received from the Govt. 
regarding the implemernitation of Assurances, 

8 . Scrutiny of statement of -assurancés given 
by the Minjsters during the Session held in 
the month of March,” 1984 : ; 

- Scrittiny of statement एव assurances given 
by the Ministers during the Session held in 

- the month of March, 1984, - 

6. ...Passed condolence resolution on the said ge- 
mise of late समा Indira Gardhi, Prime 
Minister of India 

न 

5 Scrutiny of statement of assurances: given 
by the Minsiters during the Session held 
in the -month of March,-1984 

.6 - Scrutiny of statement of assurances ‘given 
पक the Ministers during the Session held in 

- the month of March, 1984. i, 
i o 

7 Scrutiny of statcment of assurances, given 
y the Ministers during the Session -held 

in the month of March, 1984 
- 

3 Scrutiny of statcment of assurances givén 
by the Ministers during the Sessions held in 
the, month एवं March, 1984 . 

- 

3 No business was transacted for want of 
quorum 

1 Special RS 
jnynee r



M H 

- 31., ;26th December, | 984 * 7. 5. Scrutiny of staiement of agsufances given 
. . by the Ministers during the Session held T . ही - in the ménth of March, 1984, 

- 

= 32. j_3lst December, 1984 .5 Scrutiny of statement:of assurances 'giv'_é-nj. 
. by the Ministers during the Session held in - T T - the mortth of Magch, 1984, > . - 

33. 9thJapuvary, 1985. © 6 _Scrutiny of statement of assurapces given 
- \ Lt by the Ministers during the Session held 

* N . ~ in the menth of*March'and September,” 1984, 

34. 16th January, 1985 - 6 () The Committee reviewed the 1500 
R दर 4 Report of thé, Committee .on. Govt. 
s - ] S Assurances of the Hagyapa: Vidhan 

N ते S Sabha for the year 1933-.84. *- 

P - (ii) The .Committee partly draftedthe 
¢ : . - ' - Report;. . - 

35, " 23rd Jamuary, 1985. 6 _ The Commiitee parily drafied the Report 
¢ m general. _ 

36, 30th January, 1985 (5 The Committee reviewed the ~"15th Report 
. ! दि of the Committee * पा. Govt: -Assurances of 

/ {the Haryana Vidhan Sabha for the year; . दर .. 1983-84, तो 
= 37. * 7th February, 1985 ~ 6  The Committee reviewed the 15th Report 

of the Committce on Govt. Assurances of 
. the. Haryana Vidhan Sabha for the year, , 

. Lo . 1983.84, " - R T 

38, 13th February,_ 1985 .5 The Commitiee revicwed the 15th Report. 
of the Committee on Govt. Assurances of 

" the. Haryana. Vidhan .Sabha for the year, 
1983-84. 

39. 20th Febraary, 1985 5  The Commiitee reviewed. the-2ssurances 
from हा. No. 101 to 130 contained in the 

R - " 15th Report of ‘the Committee. on Govt, 
- - . Assurances  of the Haryana Vidhari"Sabha 

- . R for the year 1984-85, . 

40. 26th F_eb-ruary, 1985 5  The Committee finalised its 16th Report. 

& 

P2 TN . ’ 
~ S Presentation of the Report ‘ 

The 16th Repert of the Committee on Government Assurances. 
of the Haiyana Vidhan Sabha was presented to the House on'29th 
March, 1985; . . 

ही puy ¥ # “ L] M R 

' - «४ e +. + ' Procecdings 
ot 4"‘\' 1 . i . N * . . थी 
. A record of the proceedings of the meetings of the Committee has 

«" been kept in the Haryana Yidhan Sabha Secretariat. . . . 

. शा . - 

) . 1 r —_ ' N 
. लि - . vk 1 ली - 

के - - ' ¢ 
- ~ .
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-~ - -COMMITTEE ONSUBORDINATE LEGISLATION " 

The™ Cotimittes, cousisiing of Seven Members of the Haryatia 
Vidhan Sabha, besides the, Advocaté General, Haryana, was nominated 

by-.the- Hon’ble. -Speaker -on:"the 29th April, 1984 and notified vide: 
potification No.- HVS-LA (Sub‘Eeg):1/84-85/82, dated the 30th April, 

1984 L L L. e छत SN 

Sh. Istiwar. Singh. was ‘initially appointed as the Chairman of the 
_Comm_ittce by the Speaker, . * - 

r 

[ 

मन 
Teview, T T 

The, Cotmittes” held.. 44" mestings during “the peridd under 

. - f [ - - : 5 

- _.The name. of-the mémbsrs’and number of meetings attended by 
. eich'of them™dre shownin the following table :— 

- = - e - - -y - - L R, 

Sr.  Name of Member - _ ‘Number of 'm_ec_tl",n.gs, - 
.. No,. - - 4 attended 

1. -*Shri Ishwar. Singh- ) - . 12 कि 

2 रूछपिएों फि05080 पटक ७ . ) 1 

3. **35hri A C. Chaudhary - | ar " 

"4.  Smt. Sharda Rani L .2 ं 

5 ‘Shri Mahender-Partap Singh - i " पा ' 

है," Shri Hira Nand ठप व ) T4 

, 7. ShriDhirpal Singh ° ) a _ 

8. S_hri_-'_Shhiv -Par_s_h_ad_- A _.' 44 

9.  Shri Tader Singh Nain ‘_,} T .. 10 

- 10; A’d‘vocate-G"cner_al-* . i - R § ‘. 

Special invitee - o - 

ShriInder Singh Nain. ' Bk 

*Shri- Ishwar Singh who was initially appointed as the Chairman: 
of the Committee by the Hon’ble Speaker. resigned from the Chair- 
manship and : Me nbership’ of the Commitfee with, effect front Ist 
‘August, 1984 on his appointmeént as Deputy Chairman' of-the ‘Haryara’ - 
State Planning Board and in his place Sbri Roshan Lal Tiwari, | 
MLA, was nomipated as member and Chairman of the Committee 
by the Speaker with effect from 215: Augnst. 1984 notified vide noti- 
fication No, HVS-LA(Sub-Leg)-11/84-85/97, dated the 2150 Aygust, 1984 

-~ 1 

_,__f'- -
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dated the 19th* October, (1984, - - .- 
- ला. . & 

**Shri A. C. Chaudhry, MLA,-a Member .of-the. Committee was 
nominated as Chairman of the Committce by the Speaker with effect - 

_ =»from . 44th “November,. 1984-(n,the vacancy. caused Onithe resignation 
sof.8hri,Roshanilal Tewar], M.L.A., and further nominated-‘Shri- Inder 
Singh.Nain,"M.L:A., a-special invitee as- Member of the Committee 
with effect: from 14th November, 1984;- for.the remaining perjod.of ~ 
the year 1984-85:vide:notificdtion'No. -HVS:LA (Sub-Leg)-1/84-85/120 
dated the 16th November, 1984 . न 

- बन ; -t S, 

कर्क Shyi. Inder Singh :Nain, M.L.A., ~was' -nominated’ by. the 
Speaker as @ special invitee of the Committce with efféet ‘from 

. 27th July, _1984, .vide .notification उठ, -HVS-LA (Sub-Leg)-1/84-85/96; 
" dated.the-30th-July, 1984 

- Rules scratinised - 
- . - - 

The Comshittee scrutinised the following Rules —-. . 
The Hatyana Suppression of Immoral Traffic in "'Women and 
Girls ‘Rules, 1981 ‘ framed under the Suppression of Immoral 

i - s raffic.in 'Women-and-Qirls है दा, 1956 

2. * The'Haryana -Public Premises and ‘Land (Eviction and Rent 
..Recovery) - Rules;. 1973 framed under the Haryana Public 

= Premises -and ‘Land (Eviction and Rent Recovery) Act, 1972 

* - :3; ‘ThetPunjab.Ancient and’ -Historical Monuments and Archaeolo- 
7... igical  Sitesvand Reémains Rules, 1965 framed under the Punjab 

Ancient and Historical ‘Moenuments and Archaeological Sites 

o 
"’ and Remains Act, 1964 - oo . PR 

- a 

i 4 पड Haryana Requisitioning and Acquisition of Movable Pro-:. 

5. ’The Punjab Cotton.Ginning and Pressing Factories (Amendment) 
Rules, 1965 framed -urder ‘the Haryana Cotton Ginning and 
Préssing {Factories Act, 1953 

L] 

" 6. "The Haryana Secretariat Service (State Servico Group A) Rules 
© <1979:framed ;under -provisg to~ Article 309 of the Constitution 

of India.” . . 

थे . The Punjab Civil-Secretariat.(State Service Class II) Rules, 1963 
- °  framed under«-proviso” to Article 309 of घाट Constitution of 

India गा . N 
- 

. 8. The .Punjab, Civil Secretariat’ (State Service ‘Class III).Ruiles 

. ofdndial. -~ _ - 
—-—— 

1952. framed . under .proviso;to. Article 309 of the Constitution _



- i i . 

- \ag - M . 

- 
\ . . . - X.9. .The Government Employees (Conduct) Rules, 1966 framed 

- under’ proviso 10 Article 309 and clause (B) of ‘Article 318 sread 
- with Clause (3) of Article- 187 of the Constitution of India. . 

. b 1 . B 
10. The Punjab Slum~Areas’ (Improvement and Cleéarance) Rirles,. 

1962 framed under the- Punjab Slum Areas (Improvement and' 
' Clearance)} Act, 1961. ’ . 

i : . .. . हि भ . . . b ._- 4 . 1L The Punjab’Civil Services (Punishment and Appeal) Rules, 1952 = +- % framed under proviso to.Article 309 of the Constitution™ of 
. पता: नि T - ~ " . _ 

" Meetings-held and business transacted T e 

The dates of the mectings the number of mem,b’_ers/s___pecl"a'l in- - 
- vitees present and the business tramsacted at each™ meeting are given 
-below इन C . . 

_ Ll H B —_—— 
s : + K . 

Sr. Daté of megting  Number of Members .. : Business transacted .. 4 ’ND. .- + present -l o eee. 

1 2 ' 3 . 4 T 

. 1," 9th May, 1984 N ?;_6' ~ (1) Welcome address. by thé Secretary, oo - o Haryana Vidhan_ Sabha. , - , - T - h e . - . (2) Scopeand functions एव the Committee. -z ~ - . - 5 ) (3) Selection. of ‘Rules  for scrutiny, 

दे " ) (4) Appraisal of work done by the । " previous Committee: g 

2. 15th May, 1984 « 4 -~Scrutiny of the Punjib. Civil Services (Puriish- L -, ment and Appeaiy Rules, 1952, framed under गन - proviso to Article 309 of the Constitution of _ s थी India, ? - ™ पक L - i . # - 3. 22nd May, 1984 - 5 Resumption of scrutiny of the Punjab Civil - . - Services (Punishinent and .Appeal):Rules, 1 S 1952, framed under proviso to. Article 309 H of the Constitution of India. पा 

4. 29th May, 1984 5 _Resumption of scrutiny of the.Punjab (ना, न ° 7 . . Services (Pumishment and Appeal) -Rules, न, v . ‘1952 framed %iinder proviso, to Article 309 . 
of the Constitution of India.- - 

3. 15th June, 1984 4  Regumption of scrutiny of the कप Civil T 4 o Services(Punishment  .and "Appeal)‘Rules, w7 - 1952, framed . under proviso to Article 309 * : _ . of the Constitution of India, i 
_ 6, 213t June, 1984 "3, Serutiny of पाठ Haryana Public Premises . N : i ~and Land- (Eviction and Rent Recovery) . Rules, 1973, "framed  under the MHaryana ' 

Public Premises and Land (Eviction and Rent 
Recovery) Act, 1972. . 

"7: 28th June; 1984 5 Scruting of the Punjab Slum Aréhs (m- L ks : ©  «provemeat and* * Cledrance) Rules, 1962 
framed under the Pupjab- Slum Areas (Im- 

_ provement and Clearance) Act, 1961. ] 

' T
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- 8. 3rd July, 1984 ¢ 

st 

. 

Py
 

. 5. oth July, 1984~ 

. - . Pl 
- 2 

L 

% & 10, 47tk Tuly, 1984 
छा हा . , 

- . 
- PR 3 

- e . "जय 
हा 

ध 

12, 308 July, 1984 . 
N s o 

2 K 

e * 13. '6th August," 1984 
- - v ) ) हि w . P kg 

,"14, . 13th August, 1984 
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- 16, 18th August, 1984 
c& * 

जि 1 A, . 

"11. 23:d July; 1984, . 

15, “16 Avgust, 1984 * ,+ 

3 W -Sc-ru"_tin‘y of the ,Pu"n'jab Cotton: Ginning . 
" " -and Pressing Factories (Amendment) 

- = Rules, 1965 framed under the Punjab 
-Cotton-Ginninz and Pressing Factories - 
Act, 1953, - 

) * 
{2) The 'एजाए्िफिहटर decided to u__ndtfit_ ake 

a study tour to the States of Tamil Nady 
v Keralaand Karnataka from 16th August, 

1984, - T ही 

5 . (1) Serutiny of the Haryana Requisitioning. 
'* and -Acquisition’ of* Movable Property 

Rules, 1979 framed under the Haryana - 
-~ 7 Requisitioniig and  Acquisition एप 

Movable Propernty” Act, 1975, - 
r 

i (2)-The Comsbittee approved” the tentative’ 
tour programme*from 16th to*28th 

+ . August,’1984 नए: the States of Tamil 
Nadu;~Kerala "and Karndtaka and 
desited that the permission of the Hon. 

¥ Speaker for. helding -~its mieeting at 
Rameshwaram be obtained: 

4  Scrutiny of the Haryana Suppressi._o‘n. of 
Imnmoral Traffic in ‘Women ‘and . Girls Rules, * 

14 1981 framed' ,under’ the Suppression of ' Im: 
+  moral Traffic'in Women and Girls Act,. 956. 

"5  Resumption of sc:r_ut:'n%' of the Haryana 
i T Suppression‘of Immoral Traffic. in Women & 

7; GirlsRules, 1981 framed under-the Suppres- 
sion of Immora] Traffic in Wemen and Girls ., 

* Act, 1956, v न , 

4 Resumption of scrutiny of फिट Haryana 
Suppressioti of Immoral Trafic. in Wemen 
and Girlg Rules; 1981 - framed “under.” the 
-Suppression of Immoral Trafic in Women: 
and .Girls Act, '1956. 

6 Resumption of scrutiny of the Haryana 
Suppression’ of Immoral Traffic in .Women. 

L 

L3 

and- Girls Rules, 1981 framed under the « 
Suppression: of Immoral ‘Traffic in Wotmen 
and Girls Act, 1956, 

. 3 जि - LTI R P 

3 ."'-'Scrut'iny of the Haryana Secretaria{ (State 
‘Service Group-A) Riles, 1979, framed under 
_ Iprnviso te Article 309 of the Constitution of 
ndia. - w 

M - के ४ हा - 
6§  Framing. of questionnaire ar New Delhi 

- (Haryana Bhawan) for discussion with the 
न sister committees of the States of Tamil 

- Nadu, Kerala ard Karnataka, . 

.4~ "Discussion with the Comnitfee on Delegated 
. Legislation of .the Tamil Nadu Legislative 

Assembly on matters .of procedure -and 
1 ¢ommon interest. i ~ 

% - - 
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18, 23rd Augesi, 1984 . . 4. 

* 9. 25th IA?ugust,_-l9;8_4_ T3 

- 20, -28th-August, 1984~ - ~ . 6 
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| 2%y 14th September, 1984 - 4 
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(एप. of India. * 

Septembér, 1984 . L 6 

4 

Review by ‘the Cemmittee regarding. dis- = 
cussion held with the Committee on delegated. 
Legislation of the Tamil Nadu' Legfslative 
Assembly and also discussed various points 
to be discussed ‘with the sister Com 
Trivandruom. - 

miitee at 

Discussion with the Committee on Subordi- 
nate Legislation- of the Kerala -Legislative 
Assembly, Trivapdrum on matters of pro-’ 

“cedure and.common interest. 
— 

- . बे थी 

Discussion with the Deputy Secretary of the 
Karpataka ‘Legislative- Assembly Bangalore 
on matters of procedure  and’ 
interest, - ., 

Common ~ 

__Re'view'_ by the Commitiee rega;:'di_'ng' dis-o 
cussion held with the sister committees ‘and 
-officers of the Karnataka State Legislative 
Assembly, Bangalore. 

.Scrutiny' of the Punjab ‘C.l__.\’il ‘Secretariat 
- v t{Btate Service. Class II} Rules, 1963, framed 

Funder proviso to Article 309 .of the Consti- 
Fl 

- 

(1) Discussion regarding __a\rr'an'geu-_.ents 16 
* be made for the visiting Committee 

- of the Kerala Legislative Assembly, _ 
Trivandrum. 

" %(2) Resumption of scrutiny: एव the Punjab 
- Civil Secretariat (State. Service. 

Rules, 1963 framed umder 
Class IT) 

roviso 
to Article 309 of -the ‘C_on_s'tit__un'on’ro_f ) 

= India, - 

iResufmption of scrutiny of the Punjab Civil 
Secretariat (State Service .Class_1 1) Rules, 
1963 framed under proviso:io Article 309 of 
_the Constitution of India. 

.l‘a_t_ion of Kerala Legislature. 

Discussion on matters of Cominon interest 
with the Committee on- Subordinate Legis- 

Scrutiny of .the ‘Pu ’H)a'b Civil .Secretariat 
(State’Service Class III) Rules, 1952 framed 

"~ under proviso to Article 309 of the Consti- 
tution of India. . 

Resumption of scrutiny of:the Punjab ‘Givil 
Secretariat (State Service Class आए) Rules,. 
1952 framed under proviso to Article 309 
of the Constitution of India. 

. 

Resumption of scrutiny of-the Punj job Civil ७, 
~Secretariat (State Service Clags पाए Rules, 
1852 framed under 1_pro\r'ist:i to Arn)'c]e 309 

-of the Constitution of India, -« 

.
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-28.  23rd Qctober, 1584 4 Scrutiny of the Punjab_Ancient and His-, 
T - . torical " Monuments अपर A¥¢hoeolopyical* 

. sites_and Remains, Rules; 1965 framed under 
_ l _ the'Punjab Ancient and Historical Mony., 
जि ER a "7० है mients and Archaeological Site§'and Rémains- 
A रन 7... Act, 1964 (20 of 1964). 

29. 20th.OGtober, 1984 - 4  Resumption -of scrutiny of the Punjab. 
. S, G Ancient and Historical” Mopuments  and 

. ना - Archacgological Sites and Remains Rules, 
) * 1965 framed under फिट Punjab Ancient and 
e Histprical Monuments/; शी करके: 
Foad e AT SR नाव पापा, Sited and: Remains-Act)-F964(2070f 1964). L L 

30:.76tHNovembér, 193¢ ©. * 3 Meéting adjourned fér want of quoruio.. 

31...14th November, 1984... . 4. Resemption of scrutiny of .{he.Punjgh: Ap-: 
o o T - r'Gient  and Historical” Momimeénfs  and’ 
बा । ४. , ‘Archaeological Sites and Remains -Rules, 
Y. ) 1965 framed under the Punjab Amncient and 
o . Historical Meonuments -and . Archeological 

s दर . * Sites and Remains Act, 1964 (20 of 1964). 
L 

32, 20th Novémber, 1984~ 6 . Scrutiny of the Government Employees 
.- . . (Conduct} Rules, 1966 framed under proviso 
हा - to Alrticle 309 and clause (कि of Article 318 

) . - read withclause’ (3) of Article 187 of फिट 
i . : Constitution of India. ) N 

L 

P - Al 

. 330 29 November, 1984 6  Resumption of sérutiny ए the Government 
. employees (Conduct). Rules, 1966 framed 

- R under the. proviso to Article 309, and clause(B) : 
$ 7. LT L of ‘Article 318 read with ¢lausé (3) of Article 

= " 187 of the Constitution of India.. 

.-34. हुए December, 1984 4  Resumption of scrutiny of the Government 
. . . # I Employees (Conduct) Rules, 1966 framed b 
oo . . under proviso to Article 309 and clause(B) 
कि of Article 318 read, with clause (3) of Article 

. 187 of फिट Constitution एवं India.. -~ 

i 

35: 26th-December, 1984. - 6 Oral examination of the representative of 
. i . the Archaeclogical Department in resyect 

- o K of the Punjab Ancient and Historical Monu- 
T A - R ments'and Archaeological Sites- and Remadins, 

- की ल् ‘Rules, 1965 framed undér the Punjab An- 
- cient. and Historical Monuments and Archae- 

Ve -4 e » ological Sites and Remaing Act, 1964. 
T 

-~ 

36, 3lst December, 1984 * 5 Oral examination of the Tepresentative of 
४ एक न T Revenue  Department in  respect of the _ 

- "Haryana'Public' Premises and Land. (Eviction 
1 and Rent Recovery) Rules, 1973 framed < 

L. . -undeér the Haryana Public Premises-and Land. 

g ’ " (Eviction .and Rent Recovery) Act, 1972, 
R . . . . 

37, 9th January, 1985, “6  Oral éxamination of ‘the represen- 
T tatives of  Adminjstration of  Justice 

' T Department in respect .of .the. Haryana 
. - -~  Requisitioning and Acquisition of Movable 

L1 . "~ Property’ Rules, 1979 framed under the 

e v Haryana Requisitioning  and_ Acquisitior .. ' 

" of Mavable: Property Act, 1975. 

रे - ० +- न ला -« - . -
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39, 23rd January, 1985 - 

40. .28th January, 1985 . ' 
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42: 13th February, '1985 

'3 
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Mecting adjourned for want of quosum. 

Oral examination .of the representatives 
of the _ 
of the Punjab Cotton Gmning and Pressing 
Factories (Amendment) Rules, 1965, framed 
under-the Punjab Cotton Ginning and Press- 
ing Factories Act, 1953. . 

- 

Postpotement of oral cxamination of the 
Housing Department due to the absence of 
.the representatives एव फिट Housing Depart- 
ment, Haryana, Chandigarh. 

(1) Oral examination of the representatives 
of the ‘Housing Depariment. in respect 
ofthe Punjab Slum Areas(Improvement 
and Clearance) Rules, 1962, framed 
under the Punjab Slum Areas (Impro- 
vement -and Clearance) Act, 1961, 

(2) Oral examination of the Chief Secretary 
- to Government, Haryana, Chandigarh 

inrespect of the Punjab Civil Services 
(Punishment and Appeal)-Rules, 1952 

Agriculture Depariment in respect. 

framed under proviso to Article 309 of 
the: Constitution of India, -~ . 

(1), Oral-examifidtion of the Chief Secretary 
to Government, Haryand, in respect. 
of 

(i) The Haryana Secretariat(State 
Service Group A) Rules , 1575, 
framed under proviso (0 Article 
309 of the Constitution of India. 

(i) The Punjab , Civil Secretariat 
“(State Service -Class IT) Rules, 
1963 framed under proviso to 
Article 309 of the Constitution 
एवं India. . 

प्र) The Pumiab Civil Secretariat 
r_ (State Service Class ITI) Rules, 

-7 1952, framed ,under provise 
to Article 309 of the Constitution 
of India: दे 

{2) The ,Government Employees (Conduct) 
"~ Rules, 1966 framed under proviso to 

JArticle 309 and Clagse (B) of Article 
318 read with Clause (3) of Article 
187 of the Constiguticm of India. 

(3) Implementation of General observations/ 
recommendations made by the Com- 
mittee in its fifteenth report for the 
year 1983.84. ~ 
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43, 22nd February, 1985: 6. 'D_raftih_ng- and ‘finalisation of 16th r'ep_’o_'rt_.:- 
-~ L . -for the year 1984.85. .. लि - G . ' - : 44 ;28th February, 1985, 6 The' . Coinitteet drafiéd वात .finalised’ 

- 1ts report for the year 1984-85.r .. - 

Meetings at places other. than Chiandigarh _ 

The. Committee undertook an ‘official tour to theé States of Tamil 
Nadu, Kerala and Karnataka with a view to कवच: discussion -with-the 
Committee on Subordinate Legislation/Délegated” Legislation” of these 
States regarding the procedural matter -pertaining: to, the working of 
the Committee on Subordinate Legislation/Délegated Legislation of - 
their respective Legislatire .and held 6 meetings, हा different. places 
i.e. New Delhi, Madras, Kerala and Karnitaka (Bangalore) etc. ) 
- .. Repor€ prescntéd 

‘The Committee presented to the Housé~ घंटी “sixtéenth. réport for 
the year 1984-85 on the 29th March, 1985. : - 

+ 

. Procecdings ' 

A record of the proceedings of th'e-C-'o"__m':m'i'ttee 85,962 पिला ना the 
Haryana Vidhan Sabha.Sectetariat, Chandigarh. . - - 
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जि THE'COMMITTEE OF PRIVILEGES—1984-85 

1. The Committee of Privileges, consisting of दिए members was 
nominated by the Speaker onthe 25th June, 1982, 

Shri Inder Singh Nain, MLA was app"'ointedh_ by the Speaker as 
‘Chairman -of -the Committee. The names of the members. of the 

Committee घाट as under :— : 
- 

1. Shri Inder Singh Nain, MLA. की 

2. ‘Tfhhakur‘_Bahard_ur Singh, MLA. _ 

V3, डे किए Lal Pipple, MLA. A 
की - Stiri Ni_wl‘__m'_al'Sing_*h_, M'-LA' * S 

T 5."'Srhr_1',_ __D*a._ya N‘a.n_d_.Sh'a_rma,' ,.-ML”'“A_. 

. है. Shri Dharam Bir Gauba, MLA. 

“ .+ 7. Master Ram Singh, MLA: . . 

8. Chaudhri Hukam Singh Phog’at,‘ MLA. 

" 9. Shri Fateh Chand Vij, MLA. __ - 

10. -Rao Nihal Singhi, MLA. 
पक 

On the 250 Augusi, 1982, Thakur Bahadur Singh- and Shri 
" Nirmal Singh. MLAs and on the 2801 August, 1982, Shri Mohan Lal 
Pipple; MLA, resigned from the membership of the Committee and in 
the vacancy caused by their resignations Dr. Om Parkesh Sharma, Rao 
Inderjit .Singh: and Shri Jaswant Singh Chaubhan, MLAs “were nomi- 
7na9teld9 8t7_0 serve on the Commiitee of Privileges with effect from 

, . 

_ On the 8th December, 1982, Dr, Om Parkash Sharma, MLA, 
resigned from the membership of the Committee and in the vacancy 
caused by his resignation Seth Ram Dass Dhamija, MLA was nomin- 
ated to-serve on the Committee of Privileges with effect from 
24-12-1982. 

‘Chaudhri Lila Krishan, MLLA was nominated as a Special Invitee, 
to serve on the Committes of Privileges with effect from 24-2-1984. 

हि On the 9th March, 1984, Chaudhri Lila Kri‘shan, MLA resigne;d' 
rom' the membership (85 2 Special Invitce) of the Committee एल 
Privileges. . ' 

The Committee held a total number of 8-mieetings during the 
. period under revigw, The names of the members and the nember 
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Tof meetings attended. by each of* them are. shown in फिट, following 
table r— _ L. : 

- . = _ — L e . पट 

"51. Name of M___em_‘b'er.‘ Number-of meetings ‘attended 
_ ~No, ™ el 

oL 1. Sbri Ind'er(.'S_'i_nghN_a.i_n, MLA o | 0, . 

. 2. .Shri Daya Nan_d'-"S_ha.rma, MLA. - 15 LT 

* 7 3. ShriDbarat Bir Gauba, MLA. 4, 
> * 4. MasterRam Siogh, MLA. . 23, - 

ही - Chaudhri:Hukam Singh Phogat, MLA 35 _ 

-7 6. shri Fateh Chand एफ, MLA. 35 o 

7. RaoInderjit Singh, MLA. _ | I 

“ 33 Rao Nihal Singh, MLA.  ° . “29.” २ 

S . 9. SethRam Dass Dhamija, MLA - "32 - लि g 

" © . 10. ShriJaswant Singh Chaubian, MLA., 37 * ' 

3. Questions of Privilege.Pending 

1. 

| 

d 

The ~Committee considered question. of alleged breach of 
privilege against Chaudhri Devi Lal, MLA. for alleged insul- 
ting, . abusing-and man-handling the Governor of Haryana in 
Raj Bhawan on the.24th May, 1982, which was referred by 
the House to the Comittee of Privileges on 25th Jume, 1982 - 

Woaay - o= for examinatian-and report to the House 

The Committee considered “question of alleged breach of 
privilegé against Chaudhri Devi Lal, MLA, regarding his 
alleged mis-conduct on the .eve of Governor’s :Address to 
the House on the 24th June, 1982, which was referred by the: 
House to' the Commitiee of Privileges on 25th June, 1982 for 
examination and report to .the House . c 

The :Committee considered question of alleged .breach of 
privilege .against Chaudhri Hardwari Lal, Vice-Chancellor 
Maharshi Dayanand University, Rohtak, लिए his writing a 
book-let “Legislature, Judiciary, Press and Universities” 
-casting - aspersions on the members and lowering the image 
and prestige of the House and its members, which was 
referred by the Hon’blé Speaker to the Committee of Privi- 
leges on. 25th March, 1983; for examination, invéstigation 
and report to the House. . . 

Fl 
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Meéetings Held and Basinéss Transacted: 

The dates of mee_t_i'ngs, the number- of , members p_rese_“_n't,-_J_a”nd.,_“"the * 
business transacted at each meeting are given below :—:, 

St.  Dateof meeting Number of Members. Business transacted 
No., .- . ¢ A ! . P ;_present 

1 2 न 3 4 
P 

1. 17484~ करण 7 7 7% () Two letters ~ dated “§-271984 बचत 
दि 7-3-1984 were seqt to-Ch. Devi Lal, 

- M.L:A. directing  him to supply the. 
. purpose in brief, in respect of each 
- . . .witness “whom पीटर, Iwants .to be 

कि examinéd by the Committeg but 85. 
" . ;n0.r¢ply was received from him the’ 

Committée ~ obsefved that " in the 
interest.. of justice, 'enother opport-: 

- - ¢ +zynity may एड given-'fo him'te send 
his reply upto 27-4-1984 and in case 

- T :he did जाएं, sup गम नह" उहपुष्ठां हट in- 
- ~ + formation. by that date = exparte= 

jproceedings ' will be decided by the 
- . " “Commniitice, 

- 

»_ (0 The Committee-decided to undertake 
a study tour of the Staté of Aramachal 

. _ 2 - Bradesh, *Mizoram _and .Tripura, 
- tentatively’ .from 15th May, 1984 for 

* है periog_of 12 days: | - 

2. 30-4-1984 « 8  Shri 8.C. Mohunta;, Counsel appesred be- 
- . *foré: the Comritiée on behalf’ of Ch. Devi 

Lal, M.L.A. and submitted that he was 
y unable ‘to supply the purpose in brief of edch 

- P 'm_’tneé s whom hig client wanied to .be- exa- 
- mined by the Comimittee: because the leiter 

- “which the Vidhan Sabha Secretariat  had 
sh_eq: had; unfortunately -beep misplaced' by 1. , ~ is client and requeSted’ that some more 

* ’ - time may. be'giveri (6 him Ffof preparing the- 
- नि लि हु The ‘Committe¢ acceded to his टन - 

: - quests and grantéd  the permission to give 
i the reply within two or-three days. 

3. 7-5-1934 7 (i) The Commitice. reviewed its study 
tour' to the States of Arunachal 

. Pradesh, Mizorgm and Tripura from 
.- - 15-5-1984 for a’minimum peried of 

v . b 15 days"‘ . - 

. ही . ) हो) The committec considered -the appli- _ . LT , cgtion dated 30-4-1984 submitted by प्र - ‘the'Counsel of Chi Devi'Lal, M.L.A. 

4. 14.5.1934 7. (i) -The. Committee decided to postponé 
- . its study- tourto -the Statés of 

. ~ Arunachal Pradesh, ~Mizoram and 
o * -Tripura Scheduldd froln 21.5-1984. 

(ii),--—'"Th'eH Committee . considered  the 
- _applications submitted by the Cotnsel 

- ’ ~of Ch, Devi Lal, M\L.A. and the 
. letter -received from Ch. Devi Lal, 

. . - M.L:A, and heard” the counsel in* 
\ . support thersof ; 

. ’ -
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- _ .for.19-6-1984 for its decision 

8  The Commiitee considered -the:leltéf datéd 
#3:1984 received from Ch, DeviLal, M,L.A 

Sintegard to the question of alleged ingulting, 
]f__ausmg and man-handling the Governor of 

aryana in Raj ‘Bhawan on 24-5-1982 and 
deciced to examine- him on22-6:1984 था 2 45 
P.M. and eesired ‘that he may be informed 
accordingly ‘and copy of the letter: may also 
be sent to his Counsel. - _ 5 

B (i) The Commitfee_ comsidéred  the * 
- 7 pending privilége” issnes i 

", o~ {ii). The Comfnittee. postponed- .the:oral =< 
examination of Ch. DeviLal,+-M.L A 
and decided, to: examine का on 

- = 29.6-1984 at 2,30°P.M. The Com- 
- miittee  desired’ that-Ch. Devi Lal 

M.L.A. and hi§ Counsel may.be in- 
formed accordingly.~"* - . 

7 " The Committee noted the ontents of thes 
" .application -dated: 30.5-1984 received from. 

2 Ch; Devi Lal and. desired घोर this -letter. 
.be-thoroughly examined by the Haryana 
Vidhan Sabha Secretariat and may एड placed 
before: the Committee in its® meeting fized 

%~ The Committee considered theletter dated 
“30.5.1984 - received from Ch. Devi Lal 
=M.L.A, सात decided that the required doco- 
ments have already been sent to him.ard as 
per rules of Procedure dnd Conduct of 
Business in the Haryana Legislative. Assembly 
hese documents  are .confidential, Hence . 
ertified copies cannot be supplied and 
Chaudhri Devi: Lal, M.L.A. may be-in: 
formed through his Counsel accordingly. 

. 6 (i) The Commitiee considered -the letier 
- dated 29-6-1984 receivéd -from- Shri 

5.C. Mohunta, Counse]-of Ch 
Devi Lal, M.L.A, and the Committea 
decided that the copy of the notice of 

. privilege motion: be again suppliéd 
) to .Ch,. Devi Lal, M.L.A. under _ . 

- - registered cover at his ‘permanent 
- place ™ of residence, ¥ 

" (i) The 'Committee accepted the requesi 
of Shri 8.C. Mohunta, Counse] of . 
Chaudhri- Devi Lal, M.L.A. for an- 
other date for evidence of Chaudhri 
Devi Lal and the Committee decided 
that he may be informed -to appear 

: before the Commitiee™ on 18.7-1984 
N एँ at'2.4 . i 

6 ~ ‘The date of meeting i.e. 18-7-1984 .was fixed 
for.recording the statement of_ Chaydhri 
Devi Tal, ML.A., neither . Chaughr 

* ' Devi Lal nor his counsel Shri 8,C." “Mbhurifa; 

L]



A 
थी कि डा . '« appeared . फ्टिणििट: the Committee. The 

. s = - .Committee: observed that many opportu- 
. P . . nities have already been given to Chandhyi 
L र. _; -, Devi- Lal, M.L.A. but still the. Committee 

< s LT o feel ‘that in' the interést of justice a final 
s थी . " opportunity be given to Chaydhri Devi -Lal 
e कि “ "= . 7 for appearing before the-Committee for his 

P statement वा 6th August, 1984 a1.2.45P.M 

न. 24-71984 .8 (i) The:-Committee  informally dis¢ussed 
: : " the pending privilege issues. 

- ' ः * (i} The Committee decided to undertake 
. ; - . astady tour to theStates of Gujarat 

v ‘ Tamil Nadu and the Union Territory 
- . of Goa from about [7th Awvgust, 

' L. s 1984 for 12 days 

12. 30.7.1984 . " 5 The Cominitiee discussed the pending pri- 
s vilege issue  against Chaudhri Devi Lal 

- i . M.L.A. in regard 10 the guestion. of alleged 
P - . s insulting, abusing ‘and. man-handling the 

i ’ Governor एव Haryana in Raj Bhawan on 
व 24th May, 1982... 

. to appear: before the Committee on 6-8-1984 
™ for giving. his statement the. Committee 

' ' . - waited upto 3.15 P.M., but neither Ch 
s E ' Devi Lal, ML.A. nor his Counsél Shri 

- 5.0. Mohuntaappcared beforethe Committee 
L F - " and after great discussion the Committee 

- e ९५ - felt that Chaudhri Devi Lal has deliberately 
* . avoided to appear’ hefore the Committes 

. . and decided that ex-parte proceedings be 
~ T « taken against him 

» 

14, 14-8.1984° - 7  The Committee informally discussed the 
- - pending privilege issues. 

215, -22-8-1984 ही 8 (i) The Committee decided to hold its 
o - ~méeting. on Sth :September, 1984 to 

दे . discuss the matters of common 
. - ’ ) interest with the Privileges Committes 
g . ™~ of Madhya Pradesh State Legislative 
S S Assembly. 

(i) A final opportunity was also given to 
Chaugdhri Devi Lal L.A. 10 appear 

' : ' 5 before the Committee” एव Privileges 
v ) - on 6-8-1984, but in spite of that he 
= e 2 . i did not appear before the Committes 

- - for his statement.The Committee- 
. : . . ‘decided that a notice be issued to 
R : Chapdhri Devi Lal, M\L.A. 85 to 
A - — . why the .contempt proceedings be 

" not  initiated agatnst him. The 
- Committee further decided that he 

_ Wy .. .. _may be called on 19th September, 
L दा . . 1984 at.2.45 P.M. 

3'3_1_.3.19'34'“ L "न 6 () The Committee’ drafted .and finalised 
- L .7 " its Fifth Preliminary Report in re- 

gard tothe question of alleged breach 

" 13. 681984 ¢ 5.+ ' 8  Chaudhri Devi L2], M.L.A, wag summoned 

1
 

# 
= 
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17, 12.9-1984 

3 

18. 1v-9-1984 

n 

19, .20-919%4 

6 

o) 

(iii) 

- 

I3 

of ’lprn"vl"lege against Chandhri Devi 
Lal, M,L.A,, for alleged insulting, - 

" abusing and  map-handling * the 
Governor of Haryana in Raj Bhawan 
on 24.5-82 seeking extension of time 
for making the final report. upto the 
first. sitting of the next’ Session and 
authorised the Chajirman to signand 
present thereport to the House on 
3rd September, 1984. 

The Committee drafted and finalised 
पड Fifth Preliminary Repoxt in re- 
gard to the question of . alleged 
breach of privilege -against Chaudhrl 
Devi Lal, ML.A., regarding his 
mis-conduct on the eve of Governot’s 
Address tothe House. .on 24.6-1982.. 
for seeking, extension of ~ time for 
making the fiual report umto the: 
first sittipe of the next -session and 
authorised the Chairman to sigh 
and present thereport to.the House 

. on 3rd September, 1984, Lo 

“The. Committee also drafted and = 
finalised its 3rd’ Preliminary Report. 
in regard to, the -question of alleged ' 
breach of privilege a; gvainst Chaudhri 

; ice-Chancellor,. Hardwari _ ]Ea‘!a_‘-\, I 
- Maharishi ya Nand University,. 
Rohtak for पिंड: writing a book-let 
“Legislature, Judiciary, Press  and 
Universities™ casting aspersiohs , on 
the members and lowering. the 
image and prestige of the House and 
ifs Members for seeking extension 
of time for making the final report 
upto the first sitting of the next 
Session and authorised’ thé Chairman 
tosign and present thereport to the 
House on 3rd September; 1984. 

() The Committee discussed the letter 
received from Madhya Pradesh 

- Privileges Committee and’ desided 
to meet its counter-part Committee 
on'20th September, 1984 at .10.00 
AM. and further also decided that 
the dinner be served to the visiting 
Committee. in the. M.L.A.'s Hostel . 
on 19th September, 1984 at 8.30 
P.M. at office expense. 

b 

(ii) The Commiitce considered  the 
pending privilege ' issues. 

The Committee decided to serve -another 
notice to Chaudhri Devi-Lai, M.L.A. to app- 

& ear before the Committee on §th  October, 
. 1984 at 3.45 P.M.. = 

[7 (i) The Commities _informally discussed 
the pending  privilege issue, .



oL e - (i) The Committee decided.to undertaké 
. - the tour (0 the States of Goa, Tamil __.- 

IR =, R - Nadu and Kerala from '6th Now. 
जन e o T ; ember, 1984 बाएं desired that the 
P . . nécessary permission of the Hon'ble 

Speaker be obtained. 

20, 26-9-1984 3 5: 'The Committce informally discussed the 
. - - pending’ privilege issues and approved the 

.t tour pregramme of the Union: Territory of 
- : Goa, Kerala and Tamil Nadu States. 

-' .I -y 3 . . - 

सन -18-10,1984 7 (i) The Committee discussed thepending 
पं privilege issues. - 

- . (i) Undelivered  summons alongwith - 
LI o . - - the remarks एवं the-postal authorities  « 
- " “ was placed before the Committee. 

(ifi) The Committee -decided that in the 
. . *  interest of justice another summons 

- - be sent to Chaudhri Devi Lal, M.L.A. 
to appear. before the Committee on 

¥ T - 21-11-1984, - 

22, 3dioyeed - : हो () The Committec deferred its tour 
= : - ‘ - . programme scheduled to commence 
T लि from 7-11-1984.. 3 

oL T | K . S .. - - 
Ce . - (i) The. Commitice. considered  the 

i r . " pending privilege. issues. 
-y Py . ' 2 

23.. 15-11-1984 8 () The Committee passed the coado- 
s - lence resolution on the sad aod - 

i . tragic  assassination of  beloved i Prime Minister Smt. Indira Gandhi 
AN on the 31stOctobér, 1984 and then' 

- ] observed two minutes silence 95 a 
ः mark of réspect :to-the memory of 
. . the departed soul. . 

. ’ (if) The Committes postponed its. study 
. कि - ] . tour commencing from 5th December, 

दि - 1984 10 5th January, 1985, 

24; 21411.1988 &  The Commitice informally. discussed the. 
. : 4 pending privilege issues. 1 

b हि. _ 
25; 26312:1984 ‘6 () Theletter dated 23-11-1984 received 

०. <« = from (Shri P.C. Alexander, Principal 
, Secretary .to- फिट Primec Minister, 

* appreciating the sentiments ‘expressed 
- in the condolence resolution was 

. placed before the Committee. 

i) The Committee  consideréd  the 
' pending ‘privilége issues before the 

Commiltee, 

. (i) The Commitiee decided to undertake 
. the tour of Kerala, Karnatake and 

_ 19Gsl.tsjau:at from the 15th January, 

-



S S 2: . 3. 4 - 
—________—______——___———_—_—__—-26. 31.12-1934 - ' 5 () The Committee discussed th'epending .o .- -privilege’ is’su'es.‘ T 

(i) The Commities reviewed its tour 
programme and tentatively decided . to undertake. a study- téur to the : कि “ . - States of Gujarat, Maharastra and जि - oo . Kerala from 28-1-1985. - 

< . 27 911985 T8 () The Committee discussed thepending < 
_ privilege issues. 

P : (i) Undelivered summeons addresséd to . Chaudhri Devi Lal, M.L.A. for 
appeating  before " the Committee ) ¢ s in .original alongwith the-remarks of - : - the postal authorities was placed दर ) before thé Committee. The Comm- : * mittee: decidéd that a registered A.D. 4 - . . notice behr_scnt.at the home. address * of Chaudhri Devi Lal, M.L.A. and- 

. . it was also decided that. <a, co y 
" of the summons be also sent to the ) . . 8D.0. (Civil) Dabwali to get the 
service effected, 

28, 16-1-1985 ., 6 (i) Telegram messdge  dated '8-1-1985 
Teceived from the Secretary, Gujarat . - Legislative Assembly and letter ) 2 . . b dated "11-1-1985 received from the - . . Secretary to Maharasira Legistature, ! Bombay were placed ‘before the 
Committee. . i 

vt (i) ‘The Committee ‘discussed the pending ) * privilege issues, ' 

29, 27-1-1985 7 (i) Undelivered letter addressed to Ch, ©  (HAryana Bhawan Devi Lal, M.LLA. for appearing -~ New Delhi) . before' the 'Commitiee was plaged . before the Committee for its informa-' . ‘tion. 

() The Committee framed the question- 
- najre for discussion with the states - दे of Gujarat, Maharastra and 'िदा818,' 

* 30, 29-1.1985 5 The Committee discussed the matters” of - - (Ahmedabad) - common ‘interests and procedural maiters ' - with'the Committee of the Gujarat Legislative . Assembly. 

1, 31-1-1985 5  The Committee discussed the questionnaire : (Bombay) with Secréfary, Mabarastra Legislature पा - ot . the absence पापी Members of Maharastra " लि : Legislative Assembly. - 

32. 4-2.198% . 5  The Committee reviewed _discussion held (Bangalore) . with the Committee . of Privileges and officers 
थी of Maharastra Lcgislative  Assembly. 

33, 5-2.1985 r "5 The Commitiee' reviewed the ~ discussion (Kanya Kumari) held with the Committee of Privileges of the 
Gujarat Legislative Assembly ard the Officers 
of Mahdrastra Legislative Assembly.



"35.  9-2-1985 » - 

1 2- 3 - . 4 ] v T 

34, 6-2-19847 5  The Committee discussed the matters of 
Trvendrum - common interests with the officers of the 

Kerala Legislative -Assembly S_ecr'etariat. 

[
T
 

. _ . *6  The Committee reviewed the discussion 

(Haryana Biawan ~"° © * Fheld with the Priviliges Committees and 

New Dethi)™" FOfficers ‘of the States of Gujrat, Maharastra 
s ,i-audh Kerala, . है 

36. 13-2-1985 . - 5+ () The report' received from S.D.0.- 

«डे - e (Civil). Dabwali was placed before 

'  '., _ . *. ” ,*. ‘the Comyhittee for its information. 

R LT (i) Undelivered summorns addressed to 

ST . e Tt s Chandhri "Devi Lal, M.L.A. for 
Prere 7" -, ला. * appearing before the Committee पा 

«की . 
1 otiginal alongwith  the remarks -of 

. the postal “authorities was also 
i . - placed before. the Committce, 

37 22241985 - «. F5: ©  (i)"The Committee drafted and 'finalised 
.its” Sixth Preliminary Reports im 
regard 10 question of alleged breach 
of . privilege against  Chaudhri 

. - abusing ., and man-handling  the 

- Governor of Haryana in Raj Bhawan 

_ on 24th May, 1982 and for secking. 

o - éxtension, of time. for making the 
final’ report upto फिट first sitting of 

. the next session and authorised the 

- Chairman to §ign and present the 

i . . * report 10 the House on 6-3-1985. 

. (i) The Committee drafted and finalised 
. . ““.ts  Sixth. Preliminary Repoft .in 
जग - - . regard to the question of alleged 
.o _ ' . = breach of privilege “against Ch. 

- Devi Lal, M.L A, regarding “his 

- mis-conduct on theeve of Governor's - 
Address- to the House on24-6-1982 
and for seeking extension of timefor 

Lo : making the final report upto the 
. . first sitting of the next Session and * 

< - _ authorised the Chairman to sign 
and present the report to the House 
on 6-3-1985, ’ ) 

. T (iii) The Committee drafted and finalised 
« its Fourth Preliminary Report in 

. - regard to the guestion ‘'of_ alleged 
breach of privilege apainst Chaudhri 
Hardwari Lal; ~ Vice - Chancellor 
Maharishi ‘Daya Nand University, 

. Rontak for his writing a book-let 
“Legislature, Judiciary, Press, and 
Universities™ cestirg  aspersions on 
the Members and lowering __ the 

.. image and prestipe of the House 
ः and its members for seeking टन 

tension:of time for making the final 

s report upto the 1st situing of the 

i 
. ] 

- DeviLal, M.L.A, foralleged insulting, 

1 
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next Session and authorised the 
Chairman to sign and present ,the 
report’ 1o.the House on  6-3-1985: 

38. 28-2-1985 = 7 (i) The Committee discussed the pending 
v . . privilege issues. s 

(i) The Committee decided that one more 
opportunity may be given, to Ch. 
Devi Lal, M.L.A. and he be served 
summons. when he comes to attend’ 
the. Budget Session of Vidhan Sabha 
commencing on 6-3-1985 40 appear 
before the Committee एवं 10th April, 
1985at2.30P.M. . . 

M 
£l 

5.. Meeting adjourned: for swant of quorum - ः * ~ 

The mestings i.c, on 94.84, 23.4.34, 20.6.84,12.7.84,3.10.84, 3.10.84 
7.11. 84, 3.12.84, 11.12.84 and 22.1.85 . were adjourned for want of 
quorum during the period under review, 

6. Reporfs presented. . , . 

(i) The Chairman of the Committee (Shri Inder Sifgh Nain, 
M.L.A.) presented the Fifth Preliminary Report of the Committee of 
Privileges to the House on 3.9.84. on the matter in regard ' (0 the 
question of alleged breach of privilege against (हा. Devi Lal, M:L.A. 
for alleged insulting, abusing and man-handling the Governor of 
Baryana in Raj Bhawan on 24.5.82, seeking extension of time for 
making the final report before the first sitting of the next Session, 

(ii) The Chairman of the Committee (Shri Inder Singh Nain 
M.L.A)) presented the Fifth Preliminary Report of the, Committeg of 
Privileges to the House on 3.9.84 on the matter in regard to the 
question of alleged breach of privilege against Ch. Devi Lal, M.L.A. 
regarding his mis-conduct on the eve of Governor’s Address-to the 
House on 24.6.82, sceking extension of time for making the final 
report before the first sitting of the next Session. 

. 2 

(iii) The Chairman of the Committee (Shri Inder Singh Nain, 
« M.L.A.) presented the 3rd Preliminary Report of the Committee of - 
Privileges to फिट House on 3,9.84 on the mdtter in regard to the question 
of alleged breach of Privilege against Ch, Hardwari Lal, Vice-Chance- 
lior, Maharishi Dayanand University, Rohtak for his writing a book- 
let ““Legislature, Judiciary, Pressand Universities’ casting aspersions. 
on the Members and lowering the image and prestige. of the House 
and its members, seeking extension of time for making the final report 
before the first sitiing of the next Session, " 

(iv) The Chairman of the Committee- (Shri Inder Singh Nain, 
M.L.A.) presented the Sixth Preliminary Report of the Commitfee 
of Privileges to the House on 6.3, 85, on the,matter in regard to the



- a4 

question of alleged breach of privilege against Ch. DeviLal, M.L.A. 
for _alleged insulting, abusing and man-handling the Governor ,of 7 
Haryana in Raj Bhawan, on 24.5.82, secking extension of time for _ 
making the final report before the first sitting of the next Session. 

' (¥) The Chairman’ of ‘the. Committes (Shri Inder Singh Nain, 
M.L:A)). presented the Sixth Preliminary Report of the Committee of 
Privileges 10 tie House -on 6.3.85 on the matter in regard 10 the ques- tion .of alleged breach of privilege against Ch. Devi Lal, M.L.A.. 

to 'the House on 24.6.82 
regarding his' alleged mis-conduct on the eve: of Governor’s Address 

> ‘secking extension of time for making the 
final report upto the first sitting of the next Session. - 

; Ll(v:i)- The Chairman of. the Committee (Shri Inder Singh- Nain, 
M.L.A.) presented the Fourth Preliminary Report of.the: Committee. 
of - Privileges - to  the Housé on 6.3.85 णा the matter in regard to the Qquestion of alleged “breach of privilege against Ch. Hardwari Lal, Vice- 

* Chancellor, Maharishi Dayanand University, Rohtak for his writing - 
8 book-let “Legislature, Judiciary, Press and Universities’* casting 
aspersions on the members and lowering the image and prestige of the. 
House and its Members, seeking extension of time for making the final report before the first sitting of the next Session. 

(vii) Proc'eedjngs- o 

- 

A record of ‘proceedings of the meetings of the Committee has 
been kept in the Haryana Vidhan Sabha Secretariat. 
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BUSINESS ADVISORY COMMITTEE - 
The Commnittee, which was constituted on the 14th February, 1984, 

continued to function upto 26th August, 1984 and .the same Committea 
was renominated on the 27th August, 1984 by the Hon’ble Speaker: 
and was notified vide notification No, HVS-LA-127/84/99, dated the 
27th/28th August, 1984, for the September Session, 1984 (held from 
3rd. September, 1934 to 7th September, 1984). The Committec held 
-one meeting. "पिंड names एव the Members of the Committee/Special 
invitees-and the mceting atfendéd by each Member are givén below :— 

- 

Sr.” ' Name of Memder - No. ‘of meetings 
No. _ _ ' _ attended 

1. S.<Tara Singh, Speaker "Ex-Officio Y 
Chajrman - o 

2. Ch. Bhajan Lal; ~Member 1 
Chief Minister ' 

3. Ch. S.S,Surjewala, " - _Member 1 
Parliamentary | ) - 
Affairs Minister 

‘4, Sh. TLachhman Dass Arora, .-M’cmbe‘rh "1 
Midister of State - . L 
for Revenue = . - . 

5. Smt. Chandravati” M.L.A., -Member 1 
Leader of the Opposition Lo N R 

6. .Sh, Devi Lal; M.L.A.’ © Member T — 
Special Invitees - . 

1. Ch. Ved Pal, Deputy Speaker; - -« =~ + | 

2. Dr; Mangal Sein, MLA. _ o 1 

" The Committee, which was constituted on the 27th August, 1984 
continyed to function upto 17th February, 1985 and the same Com- 
mittee” was renominated on the 18th February, 1985, by the Hon’ble 
Speaker and was notified vide notification No. HVS-LA-24/85/7, 
dated the 19th February, 1985. The Committee held: one meeting. 
The names of the Members of ‘the Committee/Special invitees and the 
meeting attended by each Member are given below ;— . 

s _ Name of Member ) . : व No. of meetings. 
No, . . attended 

1. 8. Tara Singh, Speaker Ex-Officio ८... "1 
. . Chairman - कि 

2. Ch. पाधिध 1.81, . Member - e ५1. 
Chief Minister * ) जि 

गा
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1 - 2 = 3 

3: Ch. 5.5. Surjewala, ’ Member 1 
* Parliamentary Affairs 

Minister. 

4. Sh. Lachhman Dass Arora, Member 1 
; Minister of State for . 

Revenue. 

5. Smt. Chandravati, M.L.A., Member — 
Leadér of the Opposition 

6. Ch. DeviLal, M\L.A, * Member — 

Special Tnvitees - 

1, Ch. Ved Pal, Deputy Speaker 1 

2. Dr. Mapgal Sein, M.L.A. . 1 

Subject discussed 

The Com_'mitte"e‘ which was constituted on the 27th August, 1984 
and 18th February, 1985, held one mecting each, respectively. In 
these meetings the Time Table for various items of business before the 
Vidhan Sabha during its meetings held. from 3rd September, 1984 to 
7th Septémber, 1984 and from 6th March, 1985 to 29th March, 1985, 
was settled. 

" Reports presented . 

The following reports were preseited on the 
each :— 3 

dates noted -aghinst 

|l 

S'_r. Subject of Reporis Date. of presentation 
कर, . - ) 

1 2 3 

1 Récommeéndations regarding allocation of 
' time for transaction of Govt. business 

and Private Members Busiress for the - 
meetings of ithe Vidhan Sabha held from 
3rd September to 7th-September, 1984 
i.e. Obitdary references, Papers laid on 
th¢ Table, Presentation of Preliminary 
reports of the Committee of Privileges, 
Supplementary Estimates.(First Instal- 
ment) 1984-85, Govt. Bills/Business 
-and discussion on Moticns under Rule 
84, 

उत्त September, 1984 

I 

2
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Recommendations regarding allocation 0" 
time for transaction of Govt. business and. 

private Members business i.e. obitnary 
references, Paper laid/re-laid on the Table 
of the House, Presentation of Preliminary 

Reports of the Committee of privileges 
and extepsion of time for presentation of 

" the final reports thereon, _oathfaffirma- 
tion, -discussion on __G_overnoh_r’s‘ ‘ Address, 
afd voting छा, motion of thanks, pre- 

" sentation ~of Supplementary Estimates 
(Second Instalment) 1984-85 and 
Appropriation Bill' thereon, Official 

resolution regarding the ratification of 

the Constitution (Fifty-third amend- 

ment) Bill, 1984, Presentation of budget. 
for the year 1985-86, legislative busi- 
ness, General discussion on Budget; 
discussion and -voting एप Demands 

for grants on Budget, Non-Ofiicial 
resolutions, presentation of reports 
of the AsSembly Committees; Appro- 
priation bills on Budget, 6 other 

Government Bills and discussion: 
on Motions under Rule 84. 

6th March, 1985,



REVIEW OF THE WORK DONE BY THE HOUSE COMMITTEE 
The Committee for the year 1984-85, consisting of five members was nominated by the Speaker on 9th April, 1984, ' 

" ‘Ch. Ved Pal, Deputy Speaker, was the Ex-officio Chairman of the Committée .. o ’ 

The Committee held 18. mestings, 
: . . < .The names of the members and. the number of meetings attended ' by edch of them are given i the following table : 

O oM A ghven सा the following table : . 
Sr. © " * Name of Member No. of meetings attended No. . L - L 

1. Shri Ved Pal. Deputy ‘Speaker, Ex-Officio T ',_ <13~ हि Chairman - कि . न = 
2. Shri Dharam Bir Gauba, Member .8 4 
3. Bahir Shanti Devi " 11 . 
4. Smt. Basanti Devi " 15 .. 
5. ShriDeviDass - . न न... प - 

_The dates of meeting held, the number of Members present and e business transacted at each meeting, are given below :—- K3 
5t. Dateof meeting  Number of ) Business Transacted No. members’ 

- present 

1. 2341984 3 (i) Re-allotwent  of M.L.A.s Flats, 
Servant Quarters -and Motor Garages 
in the light of the Judgement given 

. by the Punjab & Haryana High " Court को Civil Writ Pctition No. 
4574 of 1983 on 13-3.1984 which - was read out, to the.Members of the & 
Committec.. _ 

(i) V_'acan'o'n of Flat. N.o. 51 ‘& other A 
Flats, Servant -Querters and Motor -~ - 
Garages was discussed at length. 

(i) Letter No. 1202  dated 22-2-1934 | received from the Engineer-in-Chief 
PWD..(B & R) Branch, Haryana 
was placed before the Commiitee, 
which neted the contents thereof. 

2, 18-6-1984 4 (i) Oral examination of the Director,. 
Hospitality Orgarisation , Haryana 
regarding  parking ‘of cycles inside 
the M.L.A.s Hoste! canteen. 

पि . ' ' (i) The Commitiee discussed. the matier. : एव rent’ एव M.L. As ‘Hostel at length 
and decided to re-excmine the whele - 
structure - of charging “the rent of 
rooms in the M.L.A's Hostel. . 
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« (iliy The Commitiee was apprised with 
the latest position regarding the” 
steps taken by this Secretariat to 
get the flats Vacated from the hon. 

- members who were not allotted 
flats either by theHouse Committee 
एव by the Hon, Speaker, 

" (iv) Mémo No., $.E.E./W,1./j64/2224 dated 
-24.5-1984 Received. from the super- 
intending Engineer (Electrical 
Circle) Chandigarh regarding im- 
rovement of illumination in Assem- 
ty Chamber of HbcaFyoana' Vidhan 

, Sabha was placed before the Com- 
T mittee, - 

(v} Memo No. 125—W.F-6/2657. WI, 
v dated 27-4-1984  received from. 
Engineer-in-Chief, Haryana P.W.D. 
B & R reparding supply of copies 

एव proceedings of the House Committee 
meeting  held on: 10-1-1984 
was placed before the committce 
which noted the contents thereof. 

(vi) The postition about servant quarter 
4 No. 26 wias again explained to the 

Committee and the Committee 
decided that this matter may also 
be put. up toit in one of its subse- 
quent meetings. 

W 

(i) Oralexamination of the representative 
of Hospitality Organisation, 

- Haryana, Chandigarh on various 
points उप connection with the im- 
provement of Al the working. of the 

" canfeen एव M,L.As, Hostel, Haryana. 
" 

(ii) Review of the existing room rent 
" rates in  the M.L.As. Hostel, 

Haryana. The Committee  after 
thorough discussion ‘decided that 
our raies are comparatively on a 
very high side. The Committes 
aso felt that after the fevision of 
the room rent in Haryana M.L.As 
Hostel, no extra facilities . or am- 
enities have ‘been added up and the 
Comnittee, therefore, rccommended + 
the old' raies एव room rent for the 
approval of Hon. Speaker. 

(iii) .Consideration of पीट, Estimates . एन 
garding  improvement ~ &f illumi- 
nation in the Assernbly Chamber of 
Haryana Vidhap Sabha. 

- 

(iv) Consideration of the matter regardirg 
vacation of servant quarter No, 26 

! allotted ‘'to Sh, K.L. Poswal, Ex- 
* Minister.



4. 20-7-1984 

5. 3-8-19847 

6. 17-8.1984 
{meeting held at Haryana 
Bhawan, New Delht) ~ 

(सो Matter regarding replacement of 

(i) Consideration of the Estimates “re- | ’ 

3 

furaiture in the M.L.As Flats wasg 
discussed and the Committee was 
informed that the matter is pending- 

- with the Chief Secretary to Gowvt 
* Haryana for-according the necessary 
wsanction in this'regard 

B 

ceived from the Superintending 
Engineer, Electrical Circle, U.T. - 
Chandigarh regarding improvement 
of illumination in the Assembly 
Chamber of Haryana Vidhan Sabha 

(i) Review एव the case regarding furniture to 
एड provided in the M.L.As Flats and 
the Commiitee decided to oraejyll 
examine - the Engineer-in-Chi 

“P.W.D. B & R, Haryana in its next 
Im98664tmg to be held on 3rd August, 

पर कक 

(iii) Review of latest position regarding 
upation and -vacation एवं M.L.As 

लि Servant Quarters aod Motor | 
‘Garages recently re-allotted 9 
the Committee in the light of the 
Judgement -of ‘the Punjab. and 
Haryana High Court, ’ 

()*Paptrs placed beforé the Committes 

i) 

Endorsement No. 4/1/84—R.V.A,, _. 
dated 23.7-1984 received from the 
Chief  Secretary to Government 
Haryana regarding. penal rent of the 
roelohms in Haryaya Bhawan, New . 
Delhi . ) 

Qral examination of the represent- 
atives of the Public Works Depart- 
ment {( B& R), Haryana regarding 
replacement of furnitite in the 
M.L.As, Flats - 

Oral examination of the. represent- 
atives _ of the  Engineering and” 
Architécture Department, ता, T.- 
regarding improvement of .lights 
in the Assembly -Chamber of Har- 
vana Vidhan Sabha, 

(i) Letter’ * No; 4]1/84-R. V. A., dated 
25-7-1984 received from the Chief 
Secretary to Government Haryona 
regarding the preceeding of House 
Commitiee meeting relating to the 
Haryana Bhawan, NewDelhi was’ 
placed before the Committee wh ich 
noted the contents ™ thereof. 

i



- — . 
. B ] ] T T i) Ol - examination” of the Special 

- . . Representative न cum - Commissioner, 

T, . the Chief Engineer, PW.D., B & R, 
L ] ‘Haryana regarding  the reservation 
AP . facilities and catering arrangements 

£ ] = . etc. in the Haryana Bhawan for the 
fo— - SaM]:'v.ehn'll'ners of the Haryana Vidhan 

- - abha. ' 

P (iity Decision regarding undertakings of 
हि - tour by the Committee -to-the States 

0३ Orissa, West Bengal and Anda- 
‘man & Nicobar Islands before the 
commencement of the Session of the 
Vidhan Sabha was taken by. the 

. . Committee. @’
 

7. 30-8-1984 / थी. ' (i) Allotment of rooms 10 the Lon. 
. ) : ‘ ' " members in the M.L.As Hostel for 

<o न. , - occupation. during the September 
Session. 

v 

पीछे Papers placed' befare the Co_mmittec 

_ ‘ (1) 0.0. letter No. 1 (i) S.R.—84-R.A./ 
ला . 7670, dated 18-8-1984 received from 

L/_r"‘"“! Shri नि, Asthana , Special Re- _ 
b ) > ¢ ) presentative-cum  — Commissioner, ' 

< . . Govt,, एव Haryana, Haryana Bhawan, 
' ‘New Delhi, high lighting the points 

- with the Chief Secretary on 3rd 
- ] August, 1984 दा. Chandigarh, 

(2) Létter dated 24-5-1984 received from 
- L. the Superintending Engineez, Electri- 

_ कल कद" v एस Circle, Chandigarh regarding ‘the 
रह R improvement of illumination in 

"y : . the Assembly® Chamber of Haryana 
ही , Vidhan Sebha; 

7 a - - 

. (3) Letter dated 23-8-1984 received from 
3 . * " the . Superimtending Engineer, 

& ८ - . ) ’ Chandigarh Circle, Haryana P.W.D. 
= . . . Branch regarding = replacemeni of 

’ - furnishing items- in the +M.L.As. 
) s ‘Flats and the Committee noted the 

- - . contents thereof. * 
. j 

) . बी Letter dated 28-8-1984 received 
. . fromn the Chief Secretrlga' to. Govern- 

hy . N u ) .o न ment, Haryana , regarding "~ reserv- 
O . - vation of rooms for the M.L.As in 

. the Guest Houses of Haryana Govt. 

mittee noted  the contents thercof. 

Study Tour 
भर The Committée decided to undertake (he 

. S v - Bengal; Uttar Pradesh  and  Andamian 

। प. . -« के Nicobar. Igands in the month of 
September, 1984, e 

L0
 

N - ' Haryana Bhawan, New Delhi and. 

of . thé meeting: which was held - 

o€ £ - दर the ensuing session and the. Com- - 

b study tour to thestates of Orissa, West |



o . 4 . 

4 () The Committee passed- ¢ondolenhce 
resolution on the sad  demise of 
Late Prime Minister Smt, Indira 
Gandhi. The Committce stood in 
silence for two minutes as वे mark 
of respect to the memory of .the 
departed soul.  - L ~ - 

(ii) Papersftetter placed 'before the - 
Committee— . 

(i) ~ letter dated 9-11-84.received from 
Special ' Representative-curn- 

- Commjssioner, Govt, of Haryana, 
Haryana Bhawan, New Delhi re- 
garding avoiding overstay in 
Haryana Bhawan by the Hon, 
Members, 

(2) Letter dated 10-9.1984 received 
from  Special Repiesentative 
cum-Commissioner, Govt. of 
Haryana, Haryana  Bhawan, 

~ New Delhi regarding lsts of 
arrears of M.L.As.;, M.Ps,, Ex- 
M.L.As, Ex-M.Ps. and  visit- 
ors in Haryana Bhawan, New 
Delhi was discussed and it 

. 

" was decided to hold. a meeting 
*  with the above mentioned Officer 

to find out the causes of the - 
accomulation of hage . amount 
outstanding against the M.L.As. 
M.Ps.,, Ex-M.L.As. Ex-M.Ps. 
and other dignitaries. 

" (3) Letter dated 27-9-1984 received 
" from th¢: Chief Engineer, Union 

Territory, Chandigarh regarding 
fough cost estimate for pro- 
viding freplacement .of ceiling 
fans in M.L.As. Flats. After a 
thorough discussion it was de- 
cided that the concerned staff 
of the. Union Territory, Chandi- 

- ‘garh may be called “before. the 
Committee in one एव its subse- 
quent meetings to.settle the 
matter. 

‘The Committee  also desired 
that the Executive Engineer of 
the Horticulture  Department, 
U.T. may be summoned re- 
garding the maintenance of 
lawns around the M.L.As. 
Hostel and Flats, . 

* (व Letter dated 1-10-1984 recejved 
from. the Superintending Engineer, 
‘Electrical Circle, Chandigarh 
regarding improvement = of 
illumination in the Assembly 
‘Chamber of Haryana YVidhan 
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P 16111984, 

Sabha and after a thorough 
discussion it was decided that 
this matter may be dropped as 
the present arrangements of 
lights in the Assembly Chamber 
are quite satisfaotery. - 

(डी Letter dated-17-9.1984. received 
from the_ Superintending Engin- 
neer, Chandigarh Circle, P.W.D. 
B & _R, Haryana regarding 
replacement of furnishing -arii- 
cles in M, L.As. Flats and it was 
decided this matter be again 
placed “before the Committee 
after the Lok Sabha.Eléctions. 

(6) Letter dated 5-10-1984 .received 
from-the Chief Architect & 
Secretary, Department of 
Architeciure - Chandigath  Ad- 

+ 

ministration  and”  Committee _ 
decided that thiscase be placed 
before* the Committee in one 
of its meetings to be held in the 
month: of January,. 1985, 

(7) Letter dated 18-10.1984 received 
from the Special Representative- 
com-Commissioner, _ Haryana 
Govt,, Haryana Bhawan, New 
Delhi; regarding alloiment of 
rooms in Haryana Bhawan, 
New Delhi out of discietionary 
quota, : . 

The un-confirmed proceedings 
of the meeting of the House 
Committee  held in Haryana 
Bhawan, New Delhi on 17-8-84 
was placed before the Committee 

. and the Committee accepted the 
" correctiors made -therein, 

(9) Letter dated 28-8-1984 received 
from -the ‘Deputy Secretary 
(Protocol) regarding the pro- 
blems faced by the ‘Haryana 
Govt, employees posted in 

.. Haryana Bhawan, New Delhi 
* and it was decided to discnss 
“the problems of the employees 
posted in Haryana Bhawan, 
New Delhi in its next meeting 
to be held on 23-11-1984. 

8 —
 

(i) The Jatest position reparding the:- 
vacation of M.,L.As., Flats was. 
placed before the Committee. 

बी Application of Shri Sujan 'Singh, 
ML A.—regarding the allotment 
of Servant Quarter No. 30  was 
placed before the Committee,



[ ¥
] 

- 
|
 

e 

10. 23111983 Id' 
(Meeting held at Lgaryana 
Bhawan, Ngw Delhi) 

il 

गा - 

11. - 4-1-1985 

— 

(iit} Revision एव rates of rooms in the 
M.L.As. Hoste]l was decided by 
the Committee. 

- - o 

3 Postponement of the Meeting—The Com- 

2 

mittee ; was told that the Special Represent- 
ative of the Haryana Bhawan, New Delhi 
has gane to Chandigarh to appear before 
the P,U.C, Under these circumstances 
the Committeé had to posipone the meeting 
and decided to hold-the next meeting in 
the first wesk of Jaruary, 1985, 

(i) letter received from the Chief 
Engineér, Union 'Territory, Chandi- 
-garh showing his inability 10 attend 
the meeting 7of the Commitiee on. 
4-1-1985 was placed before the 
‘Committee  which acceded to the 
request made therein. 

(ii) The Committee discussed the latest 

(iid) 

[N 

position of the wvacation of the 
M.L.As Flatsf5.Qs./M.Gs at length. 

The matter regarding the installation 
of. additional ~ electric.  fans  in 
the M.L.As, Flats was discussed 
with the Chief Engineer, P.W.D. 
B & R, Haryapa, =~ N 

पी Matter regarding purchase of items 
for Vidhanr Sabha®  Secretariat, 
M.L.As Flats and for "M.L.As. 
Hostel and the mode of making 
payments thereof was discussed 
with the Chief Engineer, P.W.D. 
(B & R}, Haryapa, . 

() Theu matter regarding the .detailling' 
of 5.0. (Electricaly at M.L.As. Hostel, 
who will conduict. periodical checking 
ie twice a week of tubes, bul एड 
etc. was also decided by the Com. 7 
mittee. 

(vi) The Committee orally examined the 

L 

therepresentatives of the Horticuliure 
‘Department, U.T. Administration, 
Chandigarth regdrding maintenance 
of tawns around the M.L.As Hostel. 

vii) The Committee broyght to the 
notice of the representatives of the 
U.T. Administration during: the 
course of oral examination regarding 
non-functioning of the geysers pro- 
vided in the M.I: As. Hostel as well' 
‘as the leakage: of water उप, wallsof’ 
varipus bath rooms in the M.L.As. 
Hostel, 
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- - . (viiy Matter regarding  construction 
-of temporary cy¢le shed in the 

_ L . M.L.As Hostel- was again dis- 
N a b cussed by the Committee. 

. *. (जि A matter regarding providing of 
न heaters free .of charges to  the 

members who stay in the ML, As, 
T e Hostel on their demand was also 

decided by the Commitiee. 

12,  14-1-85 (Meeting held " 5 (i) Oral examination of the Special Repre- 
at Haryana Bhawan, - sentative of Haryana Bhawan and the 

. New Delhi) . representative  of  the- Hospitality . N *  Organisation in respect of arrears due from 
T . - ‘M.L.As, M.Ps, Ex-M.L.As -and .Ex-M.Ps 
R - ‘on account of their stay in Haryana 

y . . ~Bhawan, New Delhi, - 

(ii) .The matter regarding extension of Haryana 
"~ Bhawan building was discussed with special 

. *  Representative, Govt, of Haryana, Haryana 
. ‘- o Bhawan, New Delhi and the Chief Engi- 
- L " neer, P.W.D., B'& R, Haryapa. . 

* (iii) Matter regarding the augméntation of 
- telephone facilities in the Haryana Bhawan, 

- New Delhi was also discussed, 

r 

- ’ (iv) The matter regarding behaviour: of staff 
- - posted” at Haryana Bhawanr with 

- रा _ the Public: representatives’ and. others was 
T ' -also discussed by the - Committee, 

(४) The matter reparding allotment of 5 suites 
. in Haryana Bhawan for the members of 

- ' . Haryana Assembly was discussed: with the - 
Special Representatives at length. _ 

- - (सं! The matter regarding फिट facilities to the 
) staff posted at Haryana Bhawan was also 

discussed with.the Special Representative. 

13, 15-1-"85-(Meeting held 5 वि etters placed before the committee— 
. at Haryana Bhawan, pers/letter: 'p] ced before. o : 

New Delhi) .~ (i) Letter. dated 17-12-84 recéived from the 
_ - = . S8.E., Chandigarh Circle, Haryana P.W.D. 

B & R Branch, Chandigarh, regarding 
. teplacement एव furnishing jtems in M:L.As’ 

" o * - .. Flats, . 
I f . L 

) B - (i) "The matter regarding provision of ceiling 
. . - 4 fansin'22 Nos M.L.A< Flats and its_cost 

1 . estimate received from the Chief Engineer, 
U.T., Chandigarh, was discussed by the 
Committee. ~ ' 

. पी) Letter received from the Deputy -Secretary 
. " (Political) considering some of the Prob- 

. I lems faced by the Haryana Govt. employee 
. . ¢ posted in Haryana Bhawan, New Delhi 

. . .+  was discussed, T '
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2 डे न्यू 

P +{iv) ' The matter regarding revised room rentf * 
- - pena] rent to be charged from the 
S . _ Mem bers and others foroverstayin हे, 5 

लग पार s ‘Hostel, beyond specified time was discussed 
. at_length, 

मा " .(¥) Letter date 5-10-84 received from the Chief 
Architect and Secretary Department एव 
Architectire, Chandigarh Administration. 
rr1arling पड co Astruction of boundary 
wall atthe back of M.L.As FlatsinSector-3 
wasplaced before the Committee and the 

v दर ~ Committee decided फाड़ “matter -be 
- . - २ Képtpending for some tirife. 

oy e PRSI नली Letter received from the Sc_'cr.eta‘ry Pu'tljab 
- : “*Vidhan Sabha regarding providing 
: ~independent water supply to M.L.As Flats 

. (38 nos. for Punjab and 22 nos. for Haryana 
. was placed before the Committee and the 

3 -Committee decided that this matter be 
K kept pending for some time, ~ 

e, - दी (व डाथ received बताए 5.Sujan Singh, M.L.A. 
A JTegarding 5.Q.No, 30 was placed before the 

शा - ' " Committee and the Committee acceded to 
the request एव the Hon, Member. 

1_4_&-"'-.‘12-'2-‘8'5 . "3 '(L"I):The Committee discussed its tour prog- 

e, 

‘ramme finalised that it would like to visit 
Jaipur in Rajasthan १0 discuss the matter 

- “of common interest with the Hon. Speaker 
v of the Rajasthan Legislative Assembly. 

:  (ii)~Review of the latest position regarding 
न vacationfoccupation of M.L,As Flats/ 

*8.Qs./M.Gs recently re-allotted in the 
~light of the Judgement ‘of the Punjab & 

e, . Haryana High Court. 

- (i) ,IM__atter regarding vacation of Flat No. 6 
A ~Twhich'was earlier aliotted to 50. Ram 
- Singh M.L_A, was discussed in detail, 

(iv) The Committee decided that a reminder 
- may be issued to Chahdigarh -Administra” 

tion to take immediate action for vacating 
. - - the Flais by those Hon. Members: who 

£ . _ ;are occupying them in an ynauthorised 
. . © emanner. 

' (¥)-Matter regarding 5.Q. No. 17 which was 
। . allotted to Shri Roshan 1.5] Aryd, M.L.A, 

- .~ was-also discussed by the Commitiec. 

हल) The Committee decided that Shri K.L. 
-Poswal, may be requested to hand over 
the possession of 5.Q. No. 26 10. the 

1 Chandigarh Administration as early as 
. . ~ possible, 

. % (vii) The Committes decided that & reminder 
- . may be issued to the Chandigarh 

Adminsitration for getting vacated the 
unauthorised possession of Motog Garages, 
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. (viii) Letter dated 16-1-85 regarding replacement. 2 * ० of furniture in the M.L As Flats was placed before ~the Committee and the 
Committes decided to orally_examine the Chief Sectetary t0-Govf,: ‘Haryana after i LG 

- R e - 

the'Badget-Sess 
- 

.. T . छा istover, bral.d! : - डे गा दरों पट ८. नहीँ आय ST P SR S o 15: टेट. . + 3, _ () Letier dated . 20:2-85 recgived' from- the™~ . Lok, ~ Director-Tourism & Hospitality, Organic-; - न + sg2tion Hagyand expressing his “ipability ™ . to-attend 'the.meeting 'was pladed’ before s 
the Committee. 

I 

+ (ii) Letter dated 18-2-85 from the Executive Enginéer;: Chandigarh Provinciz] No-t, : 
Haryana; Chandigarh rregarding’ हटा - , placement of furnishing items in M.L.As - Flats—was'-plac_ed—,bcforc-the'~Co-mmittee.-'_ 

16, 1-3-85 . . - 2 (i) Aflotment ‘of rooms to' the Members in. o the M.L.As Hostel for occupation during +< N the Budget Session, 1985, 

(i) Oral examination ‘of the Director of 
the Hospitality.:»Department, - Harydna . 
regarding catering arrangements 
in the Vidhan Sabha, Secretariat Canteen 
and the Canteen in MiL.As Hostel, - * - 

- (iii) The Committee visited the Haryana Vidhan - ह 308 दाएडुडाप, दि . . 
.o (iv) The Committee visited the. Vidhan " 

Sabha Chamber- and was quite satisfied , i witht the agrangements of:light made.in - . the Chamber, . A T 
. (v) The Committee also visited the M.L.A. 

Hostel with मै view to inspect .. the. BoardingfLodging amangements for- 
) the members during the Session of Haryana < LT " Vidhan Sabha,. ;¥ [~ & R 

b
l
 

. " - * -~ 

’ b Meetings-adjourned for want of quorum 

- The meetings i. e. on 5-11-84 and 6-1 1-84 were ad'joumcd" for want 
of quprum’during:the periodunder review._ सह ' नाप +. हराने , जल हुक न, अलग ७ हवन तार न . है 
Proceedings . - : . ¢ ; 

v 

A record of (06 फा००७8०ीप85 of the Colmm_ittee: has been kept in 
the Haryana Vidhan Swab'h_‘a‘s_e;c_re'ta_rl'at:_’ R दाद ते ‘ 

. - . . .r M . [ . ¥ वी चुन पिन ३ - 
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प्पू L 78 
LIBRARY COMMITTEE ° 

Re'v'je~w—1'9s4-ss 

The Committee consisting of six members was nominated by the 

Hon'blé Speaker एप 29-4-1984. . Shri Daya Nand Sharma, a member of 

the Committee was appointed as Chairman. Shri Mangal Sein resigned 

from the membership of the. Committee on 25-5-1984 and Shri ‘Manphool 
Singh was nominated omn 1-6- 1984 85 a member of the Committee 

against the vacancy thus caused onthe resignation of Shri Mangal Sein, 

The Committee held 30 meetings. The ‘names 01 the Members 

together with the number of meetings attended by each-of them, are 
given in the.following table इन ' 

;S - Name of the Members No. of meetings 

No. .- ' - attended 

1. Shri Daya Nand Sharma . R Y 

2, Shri Amir Chand Makkar o _ 15 

3. ShriJogi Ram . .7 

4, Shri 82186 Rafn T 27 

5. Shri Manphool Singh ) : . 26 

6. Shri Nirma Singh - Nit 

The Committee selected the publications on.different subjects. The 
cost of the publications purchased during the year, including the cost 
of Newspapers/Magazines etc. amounted to Rs. 25,880.96. In addition, 
to Govt. of India’s publications worth Rs. 4770/~ were also purchased. 

The Committee undertook a study tour to the State of Himachal - 
Pradesh from 20th February, 1985 10 21st February, 1985 and visited the 
LFxbrary of the Himachal Pradesh Vidhan Sabha at Simla on 2151 
February, 1985 and held discussion with the Secretary, Himachal Pradesh 
Vidhan Sabha regarding matters concerning the Library. ‘ 

Meeting held and Business transscted 

Details reg_ardi-ng the dates of meeting held, number of Members 
present and business transacted in each meeting are given below पा 

Sr. Date_ . Numberof  * Business transacted 
No. L Members 

1, 25-3-34 3 (i) The Secretary welcomed the Members 
. of the Ccrrmittce and explained 10 them 

- thescope end furctions cfthe Committee,
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गन 
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2. 20-6:84 

3, 3484 

हि 

4, 11784 

5. 17-7-84 

6, 2.8.84 

7. 13.3-84 

8. 23-8.84 

19,7 25.8.84 

" 790, 26-8-84 

12, 24.9.34 
- 

E] 
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3 

3 

{ii) The  Committes desired that sugpestions 
" of bboks on various subjects be invited 

from all the Members एव Harvana Vidhan 
. Sabha, so that thesame bo purchased for 
"7 the Library, .- . 

(ए The Commitiee recommenided 4 9008 for 
‘the Libragy, - 

(i) The Committes desired that a comprehen- 
sive list of books on different subjects 
received from the local hook-sellers be 

-prepared and placed before it मां next 
meéeting. 

{i) The ~Committee recommended 11 books 
for the Library, . 

(0 The Committee. decided to undertake a 
study tour of the State of Himachal 
Pradesh. 

The Committee ~ recommiénded 4 books for 
_ the Library.--_‘_ 

- 

- (i) The Committee approved the iist of béok- 
sellers for inviting' the quotations for 
rebate on the books. < 

. (i) The Committee recommended 3 books 
" for the Library, 

The Committee recom'.mend_ed 6 books for - 
" the Library, _ . 

The Committee recommended 5 books for 
the Library. . 

The Committee recommended 3 books for 
__the Lobrary. , - के «न . 

The Committee visited the' premises of M/S 
Metropolitan Book Co., New Defhi and 
selected 14 books to be purchased for 
the Library. 

The Committee selected for thé Library 11 
books out of the books received from M/S 
Metropolitan  Book' Co,,. New Delhi. 
The meeting was held at Haryana- Bhawan, 
:New Delhi, 

(1) The Committee recommended 3 books. for 
= the Library, * - . 

L 
by - 

(i) The Committee decided to undertake a 
study tour to the States: of Meghalaya, 

- .. Manipur and Nagaland in the month of 

2 

R October, 1984. 

The Committee 1"nspec_ted the Library and 
inter-alia directed that reading table and 
chairs be got polished,



-1 2 . 3 _ 4 . 

N t".1 3, 1-10-84 - 2  The Committee recommend®d 8 0०0६5 for 
. , the Library, . 

et TaT A4 M 

14, 11-10-84 1 No business was iransacted लि want of 
. quorum, oL 

L T 1 . - - 

15, 23.10-384 " 4 The Committee decided to undertake a study 
- tour to the States of Meghajaya, Manipur 

. * and Nagaland in the month of November, 
Rt घन, ‘ . 1984, - 

16, 31-10-84 3 The Committee recommended 6 books for the 
- Lfhr‘ary. 

17. 6-11-84 - 1 No business was transacted for want of 
' q_uorum. r 

158, 12-11-84 2. The Committee passed 8 gandolence resolue 
o '* tionon. the brutal murder of Smt. Indira- 

R . Gandi, Prime Minister of India on 31-10-1984, 

19. 22-11-84 4 The Committee recommended 2 books for 
- . ' ‘the Library. S 

20, 29-11.84 3 The Committee recommended |5 books for ' 
. ' the:Library, T L 

का, 61284 L 3 The Committee recommended: 5 books for 
the Library. 

P fynty जम हि 

22, 10-1-855 5 ( The Committée recommended four (4) 
' . ~books for the Library. 

(i) The Committes desired “to-under-take a 
study tour to the States of h_Meghalaya, 
Manipur and WNagaland with effect from 

oe 29th Janwary, 1985, . . 

23. 16-1-85 3 The Committee recommended. six books for 
८ e 4 थी * . the Library, S 

24, 24-1.85 . 3 The Commitice recommended seven’ books 
1. v o _ for the Library. 

* 25, 1-2-85 . ः 3 The Committee recommended seven books 
for the Library. 

26, 8-2.85 3 (i) The Committee recommended two books 
for the Library. 

(ii) The Committee decided to visit the 
Library of the Himachal Pradesh on 20th 
and 21st Februa'ry, 1985. - - 

27 19-2.85 4 पट Committee recommended Service Law 
Reporter Digest for the Library, 

28, 20-2-85 4, The Committee framed questionnaire to be 
discussed withthe Secretary, Himachal Pra- 

] _ desh Vidhan Sabha, 

29, 21-2-85 "4 The Committee discussed matters of common 
, interest with the Secretary; .Himachal 

. - Pradesh Vidhan Sabha regarding Library, 

30, 1-3-85 i " 3* The Committec recommended 3 books for 
the Library, ) 

जय
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—_—— का नाना — 

REVIEW OF THE COMMITTEF ON PETITIONS 

1. The Committee consisting. of five members of the Haryani 
. Vidhan Sibha, was nominated by the Hon’ble Speaker on’ 1217 March, 

1984 for the fifth session of the Sixth Vidhan Sabha (held in the month 
of March, 1984). ;. 

. .. The names of the me'rn__b‘ehrs of the Committee and the number” of 
. meetings atténded by each one of them are given below उन ’ 

हि, *]घएा6 of the member No. of meetings 
No. “ "*a*_t"t_"end'c"d' 

.1 एफ. Ved Pal, Deputy Speaker Ex-officio Chairman . 8 

2 Sh. Balvir Singh Grewal, MLA * " " Member "या 

3 Sh. Dharam Bir Gau‘ba,' MLA Member 2 _' 

"4 Sh. Nirmil Singh, MLA Member Wil 
न 57SH. Roshan Lal Atya; ताक “Member 3 

ही held and Business fransacted 

.. Thé dates of meetings, the numbei of members present and the 
business transacted at each meeting are given below :— 

PR - 

Sr. ~Dateof  Numberof Business transacted 
Ne. Mecting __of___ 

Members .. 
e पे mn v Present —. « e e e . S 

~ o पे; . . O A | FLE S A I 
1 [2-5-84 - 2 .;The., _C‘o,m__nujt_tee \f[r_aymcd‘ - qq’e)‘s’tw_'n_a‘u*e at 

+ “ Haryana, Bhawan,” New Delhi for dis¢ussion 
with फिट counterpart Coinmittees of the Sikkim, 

_ Meghalaya and Nagaland Legislative Assem- 
+%iblies. -duking -their छिपा (0, those States from 

, W12-5-84 (0 24-5-84 

- -Discussion —with the . Hon’ble. Deputy . Speaker 
of Sikkim Legislative Assembly at Gangtok. 

3 ' 18-5-84 2 Discussion with the Hon'ble Speaker of 
Meghalaya Legislative Assembly at Shillong. 

= Mésting"Twith Tthe  Pétitions” Gomimiltee of 
Nagaland Legislative Agssembly, at नि ohima (0 
discyss the scope and™‘functions’ एप पिदीए res- 
pective Commitiee in their State and matters 

_ of ¢ommon intécest. 

2 15-5-84 2 

4 21-5-84 2 

5 24-5-84 .3 : at H haw . D 
o review the :difcussion held ‘with thé ciunter- 

* part Committee of Nagaland Legislative-Assem- 
__bly, Hov'blé Deputy Spedkef of Sikkim Legi- 

T " slative TASsembly and” Hon'ble Speaker of 
Meghalaya. Legislative Assembly. 

. .nDiscussions regarding .enlargement of scope k] [ . _._'18-'6'_84;..,'\" Wi 3 v i s et . 
v and furciionsof “‘the Comimittez, "~ 

Meeting .at Haryana.:Bhawan, New Delhi to”



- ~ 3 दर — 

—_— N ः i T 

7 20.7-84 3 Discussion regarding enldrgement - of lscope 
and functions” of the.” Committee. ः 

8 '30-8-84 3 1 The Committeé fln_.alised the mles of Petitions 
’ Committee. P 

2 ‘Consideration of respresentation from आएं 
Ram Narain of Fa-idabad regarding non-pay~ 

mmedt of emhanced compensation ete. (0 

a Jhim by the Land Acquisition Officer. 
— e ——— 

Proceedings - T 

A record of the proceedings of the meetings of the Committee has 

been kept in the Haryana Vidhan Sabha Secretariat. 

Meeting s held at places other than Chandigarh 
a 

Sr. . 5. Place - - . Date .of_fl_—____-__- meeting 

No. . . . 

1 New Delhi (see 57. No. 1) , 12-5-84 

_ 2 Gangiok (see St. No. 2) - . 15-5-85 

3. Shillong (see का. No. 3) 18-5-84 

4. “Kohima (see Sr. No. 4). ‘ 2]-5-84 
5. "New Delhi (see Sr. No. 5) . 24-5-84 

2. The Committee consisting of five members of the Haryana 

Vidhan Sabha was nominated by the Hon'ble Speaker on 3rd Septem- 

ber, 1984 for the 6th Session’ of the Sixth Vidhan Sabha (beld in the 

month of September, 1984) 

The names of the members of the Committee and the number of 

_ meeting (s) attended by each one of them are given below इन 

' St Name' of _—___-______—_-—_“—'the Member No. of meetings 

No. * N - attended 

1 Ch. Ved Pal, Deputy Speaker Ex-officio Chairman 1 

2 Sh. Balvir Singh Grewal, MLA Member Y 

" 3 Sh. Dharam Bir Gauba, MLA Member Nil 

4" Sh. Nirmal Siogh, MLA Member . Nil 
5 Sh. Roshan Lal Arya, MLA " Member 2 

Meetings held and Business transacted 

The dates of meetings, the number एव members present and the 
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business transacted at each meeting are given below : 

St. . Dateof - Number Business transacted’ 

No. - Mecting cof 
Members 

_.. Presemt ¢ . . Present _ . ] 

] 1 16:11-84 2 - Discussion segarding enlargement 

- of scope and functions of the 
‘Committee. 

2, 11185 2 °  Consideration of the guestion of 
comments -asked .for from Land 

, _ Acquisition Officer in respect of 

representation.of Shri Ram Naraing 

जज 3 २. 12-2-85 2 Review of progress made in the 

. ) . matter of amendment of rules 

: L . regarding the scope and functions 

va
 - of the Committes. 

Proceedings 

.+ A r‘cco'rd रण the proceedings of the mee't'i'ng of the Committee has 

been kept'in the Haryana Vidhan Sabha Secretariat. 
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RULES COMMITIEE , 
The Committee comsisting of following eight Members.of the 

Vidhan Sabha; ‘was ‘nomiinited by the Sp'"'uea_'kc*r' on the_"_f2_9_"t'6h_‘ April,_}.-’E 
1984 :-- 

L. Sardar Tara Singh, Hon'ble Speaker ~  Ex-officio Chairman. 
2, CR, Shamsher Singh Surjewala, Irrigation Member. _ 

" and Power Minister; *° "% *” 

3 Shri Katar Singh Chhokar, Finance Minister. .Member. 7 amarSingh Chnoka, ; कि * 
@4 Shri BirenderSingh, Member, 

v Co-operation and ‘Dairy Development 
< Ministér. - न Vo e 

57, Shri Lachhran Singh, M:L.A. Member. 
- "l"-_-.."‘-'.}_‘ . थी ः 

6 Shri Balvir Singh Grewal, M.L.A. _ ‘Member. 

7 Shri Kulbir Singh, ML.A." Member. 
i e - "y बी दस *न्हः . . - बज 

*8 Shri Kitab Singh, M.L.A. ; * Member. 

*ShriKitab Singh, M.L.A. resigned from the membership of the 
Rules Committee with effect from 30th May, 1984 vide notification No. HVS-LA-100/84/91, dated the Ist June, 1984. 

Shri Mangal Sein, M.L.A. Wwas nominated as~member एव फिट 
said Committee with effect from the 11th September, 1984 vide noti- 
fication No. HVS-LA-100/84/113, dated the 12th September, 1984 in 
the vacancy caused on the resignation of Shri Kitab Singh, M.L.A. 

@Shri Birender Singh, M.L.A. on his being elected to the Lok 
Sabha resigned from the membership of the Haryan Vidhan Sabha 
with effect from the Ist Jamuary; 1985 vide notification No, HYS-LA- 
3/85/124, dated the 2nd January, 1985. 

The Committee held no meeting during its term for the year 
1984-55. 

B 

15244—H.V.S.—H:G.P., (फल .


